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LOK SABRA 

Mondall, 27th Mall, 1957 

The Lolc SaM.a met at Eleven of the 
Clock. 

[MR. SpEAKER in the ChaiT.] 

ORAL ANSWERS TO QUESTIONS 

Cottou Sbol1qe 

t 
*175 Sbrlmatl Tarkesbwart SInba: 

Shrt Blbbutl Mll1bra: 

Will the Minister of Comme..,., 
od IDdWltrJ' be pleased to .tate: 

(a) the Iteps Government are 
taking to meet the .hortage at cotton 
in the country; and 

(b) the expected shortage in Ibe 
year 1957·581 

The Mlnbter of Commeree (Sbri 
Kanunro): (a) and (b). A statement 
is laid on the Table of Lok Sabha. 
[See Appendix III, annexure No.1.] 

Sbrlmatl Tark_wart SInba: May I 
know whether this Ihortage hal been 
due to the ohortfall in the production 
ot cotton or whether it is due to the 
peak that has been reached in the off· 
take of cotton by the mill.? 

Sbrl Kanllllf1l: There is not very 
great .hortage a. it il. But the lmall 
Ibortage i. due both to the higher 
intake of cotton by Ibe mills and to 
the bad w(':lther conditions, relultin, 
in Ibe fall in production. 

Sbrlmatl Tark_wart SInba: May I 
know how much cotton was imported 
-I mean rnw cotton-from the U.S.A. 
under Ibe U.S. Agricultural Surplus 
Commoditiel Act Programme, and 
whether any additional cotton ill 

20+4 
expected to be imported from U.S.A. 
under the International Co-operation 
AdministraUon programme? 

Shrt Kanungo: We expect to import 
on the whole, 160,000 bales under Ibe 
P.L. programme of the United States. 
We may not require the whole ot it. 
In any case, we do not propose to 
import any additional cotton from the 
U.S.A. 

~ f'"!f!! ~ : ''-1 III "lit ~ fit; 
'f.1Col' ..:t '1 :i'fIT lI'rpl ~) I!7ll1T ~ 

;;rT~~1 

q; ~: .n- 'if!, ~)f ~'<l 
or(t ~ I 

Shrlmatl Tark_wart SInba: May 
know whether it i. a fact that an 
Egyptian delegation recently vi5ited 
this country and negotiated a deal in 
regard to the export of raw cotton to 
India and whether that negotiation 
fell out. because the E,yptian 
.xporters asked a very hieh price for 
the cotton? 

Sbri KaDu .... o: The Eeypiian dela-
gaUon came alonl to discuss various 
other trade proposal.. We are one of 
the traditional buye... of Egyptian 
cotton which is interchangeable with 
Sudan. The numbers vary; at the 
moment, we hope to buy. littl. mON 
of Egyptian cotton next year. 

0S'l' 

Nuclear T_ 
t 

r Sbri R. C. Math.r: 
J Sbri Sadlaaa aap&a, 
1 Sbrt llbarlleba: 

lSbrt Blbbuti MillIn: 

Will Ibe Prta. MlaJaer be pleued 
to lay on the Table a .tatement ahow-
;...- the detai.. of Nuclear Taat 
exploaionl held from ~tember. 11151 
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to date, the places where the tests 
were held, the country by which they 
were made, and the fall'out and the 
radioactive effects rtcorded in respect 
ot each ot these tests? 

The Prime Mlnlster and Mlnlster of 
External Mairs (Shrl Jawaharlal 
Nehru): Government have no precise 
inforlnation on this subject as there 
are no instruments which instanta-
neously record nuclear and thermo-
nuclear test explosions as is the case 
with earthquakes. The radioactive 
fall-out trom these test explosions is, 
however, being measured continuously 
in Bombay, and although investigations 
mad. so far show that the natural 
radiation level has increased due to 
taU-out ot fission products from the 
nuclear explosions, the radioactivity 
reported so far is still much below 
danger level. 

Shrl H. C. Mathur: May I know 
'9',hethcr this question was discussed 
with the Prime Minister of Japan and 
whether any agreement has been 
rt8ched for some joint effort or action 
in this matter to prevent explosions 
of this kind? 

Shrl Jawaharlal Nehru: This ques-
tion, Sir, relates to the measurement 
of the fall-out. Well, this question 
was not discussed, but, as the hon. 
Member might know, in the joint 
statement issued on behalf of the 
Prime Minister of Japan and me, very 
pip;)r reference was made to the 
desirability of putting an end to these 
tl!st explosions. 

Shrl Sadhan Gupta: May I know 
whether any protest has been sent to 
Britain about the Christmas Island 
!<olt to be held shortly in view of the 
fact that these tests might cause very 
.r.v~ danger to our country? 

Hr. Speaker: That is a different 
que,tion altogether. Only the nature 
ot explosions, their effect, etc., may be 
asked. I think they have been 
recorded. 

Shrl Sadhan GUllta: I had lent notice 
of a question on this very lubject and 
it was disallowed on the eround that 

notice of this question had been 
received. 

Mr. Speaker: Anyhow, the hon. 
Member will confine himselt to this 
question. 

Shrl Hem Barua: I also wanted t. 
ask whether the Government consider-
ed the nuclear test in the Christmas 
Island as a violation ot international 
conduct and if so, whether the GOY-
ernment wanted to bring it to the 
knowledge of the U.N.O. for appro-
priate action. That was what WQll 

racking our minds. 

Shrl .lawaharlal Nehru: The GOY-
ernment of India and those connected 
with the Government ot India have 
expressed themselves repeatedly and 
forcibly and, in fact, something more 
than the Government ot India, this 
hon. House has expressed itselt very 
forcibly, about these matters. There 
can be no stronger evidence of th~ 
strong feeling in India than the unani-
mous resolution of this House and, in 
fact, of the Rajya Sabha also. There 
is no doubt about it. It the hon. 
Member wants to know it we sent a 
formal protest to the United Kingdom 
Government, we have not and we do 
not propose to do so. We have, of 
course, discussed these matteri 
informally and intormed them about 
our vi(>\vs on several occasions. But, 
we have not sent any particular 
special protest on this occasion. As 
for reference to the United Nation., 
a special body ot the United Nations 
called the Disarmament Conference, • 
SUb-committee thereof, is considerin, 
this. We have placed our viewpoint 
in the long note which, it the han. 
Member wants, is available to him; it 
is printed and published and it speci-
fically deals with these point.. 

Shrl B. S. Murthy: May I know what 
steps have been taken to watch the 
explosions and also to mea.ur~ th~ 
radio-active effect? A lirnilar queatioD 
was put last year by me and the haL 
Prime Minis!<or wa. pleased to .\aM 
tha t ate"" are being taken. 
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Shrl lawaharlal Nehru: My answer 
says that a very careful watch is kept 
in Bombay especially. and. as a matter 
of fact, there are at least half a dozen 
other places in India where also this 
record is kept. I believc there are a 
number of universities, apart from 
these. which also keep these records. 

lute Mlils In Bihar 

-377. Shrl L. N. Mishra: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that the 
Government of Bihar has asked for 
the provisions of some jute mills in 
Bihar; 

(b) if so, the reaction of the Union 
Government to the proposal; and 

(c) the number of jute mills pro-
posed to be provided in Bihar and 
their location? 

The Minister of Commerce (Shrl 
Kanungo): (a) The Government have 
not received any such request from 
the Go"ernment of Bihar. 

(b) and (c). In view of (a) above 
parts Ib) and (c) do not arise. 

Shrl L. N. Mishra: May I know 
whether they have made any request 
as regards the expansion and moder· 
nisst.ion of the existing plant in Bih"r. 

Shrl Kanungo: No, Sir; there is no 
chance of it, because the hon. Mem· 
ber knows that the Jute Enquiry 
Commission have recommended that 
we have got much more surplus capa-
city than the demand for jute pro-
nucts. 

Shrl L. N. Mlshra: In view of the 
provision made in the second Five 
Year Plan to have a plant in Assam, 
may I know whether any step has 
been taken in tha t direction? 

Shri Kanungo: Not much of a step 
has been taken. The licences have 
been granted, but not much of pro-
gress has been made. 

'1ft ~ fir fiI1f: om 1IT'f;filf ¢1ft 

~~f.!;~~"~ 

<ilfm ~e ""'" ~(ft- ~ ~ ~ ~ 
ij; fil;m;jy ~ "¥ ~ ~ ~~ If' 
~ ~ ~ ~? W "''II' .n 
m rz om ~" ~ ~ " 
'!>tt "¥ f1:n;r ~ rn l¢t mi·' ~ 
on: flf'lH "', ~ ~ ? 

q 4iT,.itl1l : ll' ;f ~ ~ ~ fit; 
iff ~a- f1:n;r ~ rn 'f;l '!>tt lffiIR 
~~m:;;iT~~~~ 'lif 
fu1tmi!t~~~'Ii)~ 
~ ;;mi1rT I 

Shrl Ranga: I also understand that 
India is self-sufficient in jute produc-
tion. Does it mean that India will not 
be able to export jute products any 
more? 

Shri Kanungo: India has to export 
80 per cent. of its production. But 
we have got surplus capacity more 
than what is required. 

Shrlmatl Tarkeshwarl Sinha: May 
I know the reason for the decision of 
the Government not to have any ex-
pansion ot the jute industry pro-
gramme in the coming future? Is it 
because the American demand for jute 
has fallen or because world demand 
tor Indian jute has tallen? 

The Minister of Commerce and 
Industry (Shri Morarjl Desai): The 
existing capacity of the mills is more 
than what is required and what can 
be exported. It you want to sell more, 
these mills can produce even more 
than the present production. There-
fore, there is no question at any 
expansion. 

Compensation to Displaced Persons 

·S78. Shri D. C. Sharma: Will the 
Minister of RehabUitation and 
Minority Alralrs be pleased to .ta te: 

(a) the number of persons who 
have been paid compensation out of 
the claimants trom West Pakistan 
who applied for the same during the 
period from the lst ot November. 
1858 to the end of April, 1857; and 
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(b) the number of 

that are still pending? 
applications 

The Minister of Rehabilitation and 
Minority Aflalrs (Shri Mehr Chand 
Khanna): (a) and (b,. The last date 
for receiving applications for pay-
ment of compensation to displaced 
persons from West Pakistan was the 
26th September, 1955. Only those 
cases in which delays were condoned 
were entertained after that date. The 
number of such cases entertained after 
condonation of delay during the 
period from 1st November, 1956 to 
28th February, 1957 was 2,467 (exclud-' 
ing Jullundur and Patiala Regions). 
The figures for the months of March 
and April, 1957 are not available at 
present. The number of persons paid 
compensation out of those applications 
Is not known. 

Shrl D. C. Sharma: May I know to 
what degree the payment of compen-
sation has been stepped up :is a result 
of the steps taken by the Rehabilita-
tion Ministry lately? 

Shrl Mehr Chand Khanna: We are 
out of the teething period, and pay-
ment of compensation has gone up 
appreciably. Our average is 10,000 
cases each month. And up to now, I 
mean till the end of April, we have 
paid compensation to the extent of 
Hg. 56,23,00,000. The number of cases 
disposed of is about 1,80,000. Among 
the other cases, in 14,000 cases admis-
sible certificates have been issued and 
in 5,000 cases loans have been granted. 

Shrl D. C. Sharma: M:iY I know by 
what date the Ministry hopes to come 
to an end so far as this matter of 
compensation is concerned? 

Shrl Mehr Chand Khanna: We have 
paid compensation, as I was saying, 
to about 2 lakhs persons. The number 
of persons who have applied is about 
5 lakhs. To the priority categories I 
am hoping that compensation shall be 
paid up by the end r,f the financial 
year. As regards the realisation of 
dues-rents, public dues, adjustment 
and all that-, I wish some han. Mem-
bers could help me in realising those 

dues from the displaced persons, so 
that money could be paid to the others. 

Shrl D. C. Sharma: May I kno .... 
how much dues are outstanding 
against these displaced persons? 

Shr! Mehr Chand Khanna: The 
entir-e amount of Rs. 185 crores is 
outstanding-that is, Rs. 100 crores in 
eV-..i.cuee property which is in kind, 
another Rs. 55 crores of Government 
built property is again in kind, and 
about Rs. 30 crores are in the shape 
of loans, and another Rs. 5 crores in 
the shape of rents. Short of it is due 
from the displaced persons. 

<Ill'll ~r~lI -Uq : '!lIT ~ili 

#-,ft ~~ arcrrol if.T i"IT 'oN f.!; oil mt 
~~~.~lf,~~~'Iit 

mfo;rU ~ 'flf[ CI'f ~ ~ m ~ 
fif;cr;fr f<!iT;;r ttm t mil; f.!; W~ 
<ff~"IT t ? 

sft ~~~; : ~O'!i" f<fiI;;r 
If.T <lTO\'I~'Ii" ~ ~ ~ ~ n ~ O'!i" lilt 
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~~ 'tii'liT m ;jJ;nt ~ "~~ 
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~ ~n\9O'!i"~i~~~'I>'\~ 
~~,~~ I Git;jJ~~ 
~ ~ 'tii;rtr.r "tf m<i1 t ~ <IT 
~~'tIk~~~1 oilmllaU 
,g"IT"U 1f t~· ~ 'l~ UT iiIl'lit i 
~ f.re";ft ~ ~ m- "" ~~ 
q;ff 'lit ~~ t.f ~ ~ 'II\" 
;;mMt I 

~i"~ ~ ~ : ~ ~mfuR; 
iii: <m1' \T1fi ~ ~ t ~ q 
~~'Itr~~m I 



27 MAY 1957 0rtI1 A n.wer3 

ElMDhower Plaa 
t 

{
Shrl Sadhan Gupta: 

·'79. Shri Anthony PUIal: 
Shrl Rarhnnath Sinrh: 

Will the Prime MInlst.er be pleased 
to state: 

(a) whether Government are 
aware that Pakistan has been offi-
cially informed by the United State. 
that the Eisenhower plan covers 
that country; and 

(b) il so, whether the application 
of the plan to Pakistan poses a 
threat to the security of our country? 

The Deputy Minister of External 
AJralrs (ShrImaU Lakshmi Menon): 
(a) Government of India ha\'e no 
information whether Pakistan has 
been officially informed by the United 
States Government that the Eisen-
hower Plan for the Middle East covers 
thnt country. However, according to 
Press reports, the Pakistan Govern-
ment have endorsed the Plan. 

(b) Government of India have no 
information what assistance will be 
given to Pakistan under the Eisen-
hower Plan. But any as.istance which 
increases Pakistan's military potential 
is bound to have repercussions on 
India's security arrangements. 

Shri Sadhan Gupta: May I know 
U the attention of Government has 
been drawn to Press reports published 
in this country that Pakistan has been 
officially informed that tile Eisen-
hower Plan covers that country and, 
as a consequence, Pakistan is entitled 
to ask for and obtain more military 
assistance, apart from economic 
assistance; if so, whether any enquiries 
bave been made from the United States 
Government in this respect? 

The Prime Minister and MInIster of 
E:l<ternal Affairs (Shri lawaharlal 
Nehru) : The answer to the original 
question itself, which was read out, 
referred to Press reports. We do not 
know, apart from Press reports, what 
is being done. But we do know that 
• representative of the United States 

Government was there some weeks 
ago and it appeared that Pakistan has 
accepted this. 

As for the second part of the hon. 
Member's question-what was it? 

Mr. Speaker: Whether the matter 
has been taken up with the United 
States Government. 

Shri lawaharlal Nehru: These 
matters have been frequently, at 
several times, discussed with the 
United States Government-not this 
particular matter, but the whole con-
text of military aid being given to the 
Pakistan Government. 

Shrl Sadhan Gupta: While the Prime 
Minister was in the United States, did 
the matter of rendering military aid 
to Pakistan under the Eisenhower 
Plan come up for discussion and if 80, 
what was the nature of the discussion 
on this matter? 

Shrl lawaharlal Nehru: When I 
went to the United States, there was 
no Eisenhower Plan at that time. 

Shrl Anthony Plllal: May I know 
whether there was any consultation 
with the Bandung Powers with a view 
to lodge a formal protest against the 
Eisenhower Plan? 

Shrl lawaharlal Nehru: No, Sir. It 
is not for us to protest against any 
Government statement or activity. 
When it affects us in any sense, then 
we express our views about iL 

Shrl Shree Narayan Da.s: May I 
know whether any precise information 
is available with the Government of 
India as to the extent of the Eisen-
hower doctrine or plan has been 
accepted in the Middle East and North 
African countries and to what extent 
they have been not accepted? 

Ihrl lawaharlal Nehru: I think it i. 
public information in the press as to 
what countries in Western Asia have 
approved of that doctrine or accepted 
it and what have not. There It 
nothing specially secret about It. 
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Glasa IadustrJ 

°S81. SbrI B!shwanath RoJ: Will 
the Minister of Commerce and Iadus-
try be pleased to state: 

(a) whether India makes any ex-
port of glass products; 

(b) whether any proposal is under 
consideration of Government tor 
encouraging their export; and 

(c) what steps have been taken for 
the expansion of glass industry? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) Yes, Sir. India'. 
annual export of glass and glassware 
average about Rs. 25 lakhs; 

(b) Yes, Sir. An Export Promotion 
Council is being set up by the Gov-
ernment to stimulate the export trade, 
among other things, in glass and glass-
ware and ceramics and refractories. 

(c) No major expansion of the glass 
industry is envisaged during the 
Second Plan period. The industry has 
a large surplus capacity and efforts 
are being made to utilise this for 
manufacturing new items and pro-
ducts of better quality. Efforts are 
also being made to diversify produc-
tion as to cope up with all our require-
ments. 

Shrl Bishwanath RoJ: May I know 
..... hether the export increased last year 
in relation to the year before that? 

Shrl Manubhal Shah: Yes, Sir. It 
increased by Rs. 3'2 lakhs. 

Shrl Bishwanath ROJ: May I know 
the value of the glass products that 
were exported last year? 

Shrl Manubhal Shah: It was Rs. 25'7 
lakhs in 1954-55 and Rs. 28'98 lakhs In 
1955-56. 

Shrl Damanl: What is the quantity 
of glass products that we are import-
Ing? 

Shrl Mannbhal Shah: The imports 
were Rs. 169 lakhs last year. 

Mr. Speaker: These are published 
• .,ery year. 

Shrl Damani: ...... are the Govem-
ment trying to manufacture th~ 
things which we are importing? 

Mr. Speaker: Each question consist-
ing of two or three parts. 

Shrl Mannbhal Shah: I have alreael)' 
answered. Rs. 169 lakhs. 

Shrl Reda: Have the Government 
Investigated the prospects of exporting 
glass sheets and if so, how do they 
feel about it? 

SbrI Manubhai Shah: In my answer 
It has already been covered that 
various types of glass like safety glaas. 
glass blocks, and glass sheets have a 
great potentiality for export. Exports 
are steadily rising and we hope to 
increase the exports continuously. 

Shrlmati Tarkeshwarl Sinha: May I 
have any information as to what 
happened to the Sodepur Glass Works 
which the Japanese have taken over, 
when it is likely to go into full pro-
duction and what will be the total 
production? 

Shrl Manubhal Shah: That does not 
arise out of the question. However. I 
may say for the information of the 
hon. Member that the particular 
factory is about to start. Details have 
been finalised with the Japanese. 
Almost 40 per cent. of our sheet glass 
production in this country is the 
capacity of this factory. 

Shrl BraJ Raj Singh: May I know 
whether there is a proposal with the 
Government of India to start a go 
plant at Firozabad and if so, what 
progress has been made? 

Shrl Manubhal Shah: Gas plant? 

Shrl BraJ Raj Singh: For the deve-
lopm~-nt of bangle industry. 

~hrl Manubhal Shah: Assistance for 
the bangle industry is being given by 
the Small-scale and Cottage Industri. 
Board, on a wide scale. There is no 
centralised plan for that. However. 
we want to generate gas In small units 
so that the glass may be melted for 
making bangles in the cottage and 
Small-scale sector. 
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!!Ihrl TaIlpmaDl: May I know i1 
.... ps are being taken for reopenins 
the glas. factories which are closed, 
particularly the one at Mettupalayam? 

Shrl Manubhal Shah: I answered 
this question last week here stating 
that as far as possible we try to reopen 
those factories which have good machi-
nery and which have potentiality of 

- producing things at economic rates. 
There have been more than five or six 
Ilass factories closed, but infantile 
mortality in industry cannot be 
altogether ruled out. These are very 
old factories neither fit for reopening, 
nor are they profitable or .",eflcial to 
the country. 

Tralulug of Indian Scientists 

·382. Shrl Radha RaIlWl: Will the 
Prime Mlnlater be pleased to state: 

(a) whether any Indian Scientists 
are receiving trainIng in the use of 
atomic energy for -peaceful purposes 
or in the operation of Atomic reactor 
in foreign countries; 

(b) if so, the nlDnber and names 
af the countries In which thev are 
being trained: • 

(c) the schemes linder which the1 
are being trained; and 

(d) the period of their training? 

The Prime Mlulster and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) to (d). A statement giving the 
required information is laid on the 
Table of Lok Sabha. [See appendix 
III, anneXUre No. 2.1 

Shrl aadha RaIIWI: May I know 
whether any of these countries men· 
tioned in the statement have granted 
any scholarship to the trainees who 
are in those cou':ltries? 

Shrl Jawaharlal Nehru: As the hon. 
Member will see, most of these train· 
ees have gone to Canada. This is in 
terms of the agreement arrived at 
with the Canadian Government for 
what is called the Canada-India re-
actor which is being constructed at 

Trombay. All these people have gone 
there, and I believe the term. are that 
the Canadian Govel":lment pays for 
them, their training etc., and the Gov-
ernment of India pCy. their salaries. 

So far as the others are concerned, 
in the case of three persons who have 
gone to the United States for technical 
training in the constructi<r.l and ope-
ration of research reactors, it is paid 
for by the Technical Co·operatioD 
Administration, not by the Govern-
ment of India. So far as the trainees 
who have gone to Harwell in the U.K. 
are concerned, the Governme<lt of 
India pays for it. , 

Shri Badha RamaD: Ma7 I Imcnr 
whether the Government contem· 
plates to send some persons for 
training in the U.S.S.R. in future, 
and if that Government has offered 
assistance in this matter? 

Shrl Jawaharlal Nehru: When ne· 
cessity arises, we shall certainly send 
people there for training, but these 
are in connection with the reactors we 
are building up, and that is necessa· 
rily associated chiefly with Canada. 
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Shrl c. D. Pande: May kno.r 
whether a sum which is less than 
Rs, 5 crores is not too small for start-
ing any he:J.vy industry? 

Shrl S. N. Mishra: That would 
depend on the nature of the heavy 
industry to be taken up, I have per-
haps indicated that there would be 
provbdon for 8 cement factory in 
U.P. We are just now seriously con .. 
sidering the establishment of the 
aluminium factory and the synthetic 
rubber plant. Th'ey would be in addi-
tion, But the "mount would depend 
upon the nature of the heavy indus-
try to be established, 

The Minister of Indnstry (Shri 
Manubhal Shah): With your permis-
sion, may I add that the synthetic 
rubber plant is going to cost about 
Rs. 23 crores, and the aluminium fac~ 
tory w::l cost about Rs. 13 crores? 
The sites have more or less been 
finalised, The project reports are 
ready, And we hope to implement 
them perhaps within the Second Five 
Year Plan, 

Shrl Blshwlll1llith Roy: May I kno.r 
when the work in the direction of the 
establishment of these two factories 
mentioned just now will start? 

Shrl S. N. Mishr&.: As I have said, 
we are considering now the prelimi-
nary results of the investigations in 
regard to these two factories, and as 
to when the work will actually begin, 
we cannot say just now. 
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Lambretta Scooters 
Mr. Speaker: Now, question No. 384. 
The MInister of Industry (Shrl 

Manubhai Shah): With your permis-
sion, may I club Question No. 412 also 
which is of a similar nature? 

Mr. Speaker: All right. 

·384. Shrl Gajendra Prasad Sinha: 
Will the Minister of Commeree and 
Industry b"e pleased to state: 

(a) the number of Latnbretta 
Scooters manufactured in India dur-
ing 1956-57; and 

(b) whether any Lambretta 
Scooters have been exported during 
the same period? 

Shri Manubhai Shah: (a) 6,596, 
·which includes 2,069 auto-cycles in 
1956-57. 

(b) There have been no exports 
.since January, 1957. 

Auto-BIcycle 

·41Z. Shrl Muhammed Elias: Will 
the Minister of Commerce and Indus-
1ry be pleased to state: 

(a) how many licences have been 
given to firms for the manufacture 
-of auto· bicycles in India during 
1956-57; 

(b) where the factories are to be 
located; 

(c) whether any licence has been 
cancelled during 1956-57 in West 
.Bengal; and 

(d) if so, the reasons therefor 1 

The Minister of Industry (Shri 
Manubhal Shah): (a) to (d). Nil, do 
not arisc. 

However, there is one factory which 
was licensed in 1955, which produced 
2,069 auto-cycles in 1956-57. 

Shrl Gajendra Prasad Sinha: May 
I know why the prices are going up? 

Shri Manubhal Shah: Firstly, tac-
tually, it is not quite correct. The 
prices are varying between Rs. 1600 
and Rs. 1800 for the Indian-ma"e 
Scooter and Rs. 800 for the autocycle; 
they were never lower than this. But 
the effort of Government is to broad-
base the production, so that cost will 
go dow" gradually. 

Shri Gajendra Prasad Sinha: May 
I know what components of these 
auto·cycles are manufactured in this 
country? Is there any proposal to 
manufacture the machinery as well? 

Shri Manubhal Sbah: The whole 
thing is a combination of various 
machines and parts. 22 per cent. indi-
genous component production has al-
ready been achieved, and we want to 
achieve one hundred per cent. in the 
next three years. 

Shrl Gajendra Prasad Sinha: What 
about thE' engines? 

Shrl Manubhal Shah: One hundred 
per cent. includes the engine of the 
auto-cycle as well as the built-in 
frame. 

ShrlmaU Tarkeshwarl Sinha: May I 
know the names of the foreign manu-
facturing companies which are parti-
cipating in this manufacturing pro-
gramme, and what percentage of capi-
tal they have invested? 

Shrl Manubbal Shah: The Lambret-
tas have no capital as such, but only 
a royalty etc. agreement. But in the 
Enflelds, there was going to be a 
participation to the tune of 49 per 
cent. by the foreign firm but now they 
have only a technical collaboration 
based on royalty etc. In the case of 
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the third works, it is only technical 
collaboration of a German firm. 

Shrlmatl Tarkeshwarl Sinha: What 
are the names of those firms? 

Shri Manubhai Shah: The Lam-
brettas and the Royal Enfields. 

Shrl Radha Raman: May I know 
the prices fixed for these Lambretta 
!cooters and auto~cycles in India, and 
how they compare with the prices in 
other countries? 

Shrl Manubhal Shah: As far as the 
Lambretta scooter is concerned, for 
the 150 c.c. one, the price is Rs. 1'150, 
whereas the foreign price is Rs. 800. 
In case of auto-cycle for 48 c.c., the 
price is Rs. 800 against foreign price 
of Rs. 600 each. The reason for the 
difference is that the pace of indus-
trial production in this country, par-
ticularly of mechanised vehicles i. 
slow. Our demand is hardly 6,000 a 
year whereas the Lambrettas in Italy 
would be producing over 100,000 units 
annually. We hope that by rationali-
sation of policy in the case of 'hese 
three or four units, we shall be able 
to brine down the prices considerably. 

industrial Estates In West Bengal 

·385. Shrl S. C. Samanta: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that four 
Industrial Estates are going to be set 
up in West Bengal during the 
Second Five Year Plan period; 

(b) if so, whether their location 
has been finalised; 

(c) whether any of them has al-
ready been set up; and 

(d) whether any High Power Com-
mittee was appointed for this pur-
pose? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) and (b). The 
State Government have submitted 
"chemes for establishment of five In-
dustrial Estates at Kalyani, Durgapur, 
Howrah, Siliguri and Baruipur. The 

Government of I"dia have so far ap-
proved of the "cherne for the Indus-
trial Estate at Kalyani only. 

(c) Work in regard to the settin, 
up of the Industrial Estate at Kalyani 
has started. 

(d) No, Sir. 

Shrl S. C. Samanta: May I know 
the basic considerations that were 
taken into account in choosing theaa 
places? 

Shrl Manubhal Shah: West B""'gal 
has a problem of refugee rehabilita-
tion and obviously, that was one of 
the very principal considerations? 

Shrl S. C. Samanta: May I know 
whether further communication and 
transport facilities are to be taken in 
hand for these places? 

Shrl Manubhal Shah: That is obvi-
ous. Whenever we put up an i"dus-
trial estate, the scheme of things i .. 
that we also plan to provide all ser-
vices including transport. 

Shrlmatl Da Palchoudhurl: Consi-
dering the fact that the question ot 
refugee rehabilitation has been one ot 
the principal factors for initiating a 
scheme like this, may I know why 
Nadia, where there is the greatest 
conce':1tration of refugees, has been 
deprived of such an industrial estate? 

Shrl Manubhal Shah: I can assure 
the hon. lady Member that there Is 
no object or intention to exclude any-
body. But we have to go one after 
another. As soon as these five schemes 
are completed, more schemes will be 
taken up in other areas. 

Shrl Ranga: What is the expendi-
ture proposed for each one of these 
estates a"d how do we distribute the 
expenditure between the Union Gov-
ernment and the State? 

Shrl Manubhal Shah: The figure. 
are: Kalyani Rs. 57 lakhs, Durgapur 
Rs. 75 lakhs, Howrah Rs. 75 lakhs, 
Siliguri Rs. 4 lakhs and Baruipur 
Rs. 4 lakhs. For the present, 100 per 
cent. of the expenditure is to be borne 
by the Government of India. 
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Shri A. C. Guha: When do Govern-
m~t propose to take up the other 
four industrial estates? 

Shrl Manubhal Shah: The consi-
deration stage is, more or less, over, 
and we want to sanction them very 
soon. What is really wanted is imple-
mentation, not so much the sanction. 

ShrI S. C. Samanta: May I know 
whether the Planning Commission has 
finished its consideration, and it is 
lying with the Commerce Ministry? 

ShrI Manubhal Shah: That perhaps 
would be an internal question of ad-
ministration. All I can assure the 
han. Member is that we are very 
keen to see that these estates come up 
very fast in the West Bengal State. 

MIlItary Mission In Nepal 

·386. ShrI Blbhnti Mishra: Will the 
Prime- MInIster be pleased to state: 

(a) whether it is a fact that Indian 
Military Mission's advice in Nepal 
has proved helpful and useful; and 

(b) if so, how long the mission is 
to stay with the Nepal Government? 

The Deputy Minister of External 
Alraus (ShrImati Lakshml Menon): 
(a) We have been informed by the 
Government of Nepal that this is so. 

(b) As long as the Governmen t of 
Nepal require their presence and it 
is convenient for the Government of 
India to maintain the mission there. 
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Shrl PanJl1'ahl: May know 
whether the Indian Militnry Mission 
has advised the Government of Nepal 
to maintain regular military check~ 
posts on the Nepal-Tibet border? If 
so, who pays the cost of maintaining 
such posts? 

Shrl Jawaharlal Nehru: The Indian 
Military Mission do not advise "ny-
body. They have gone there to train 
the Nepalese Army at the request of 
the Government of Nepal. They have 
nothing to do with advising the Gov~ 
ernment of Nepal or anybody. But I 
believe check-posts are kept all over 
the frontier to present smuggling, and 
undesirable people coming. So far as 
I know, they are small check-posts 
prob:lbly police check-posts. ' 
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Nuclear Tests 

.387. IShn H. N. Mukerjee: 
• \. Shri Raghunath Singh: 

Will tile Prime Minister be pleas-
..,d to s(~te: 

(a) whether any steps are in con-
templation for initiating, in consul-
.tation with the Bandung Powers or 
othenvise, a special drive for secur-
ing .i·~ntl:lciatl');) by all Powers of 
nuclear experiments for warlike pur-
poses; and 

(b) whether his recent suggestion 
. of a summit conference of the leaders 
-of the relevant Powers has been fol-
lowed up by official actlOn at any 
level? 

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) No. 

(b) The suggestion for a summit 
cO:Jference of the Great Powers has 
not been pursued at an official level. 

Shri H. N. Mukerjee: May I know 
if in view of the Pope having 
-expressed himself against nuclear war 
preparations Government has found 
out from our representative at the 
Vatican any possibilities regarding 
reinforcing at Government level the 
international effort against nuclear 
"Warfare? 

Shri Jawaharlal Nehru: A little 
wltile ago I referred to this matter-
that we have done, I think, enough to 
inform the world of the strong feel-
inll in this country on the subject. We 
have also been constantly mentioning 
this fact to the representatives of 
other Governments here and on 
Fnreign Missions. I do not quite 
know what more is necessary unless 
tl'Ie hon. Member wants to know if 
....,'! have asked for a Conference. We 
DRve not done that. 

Shrl Bem Barua: In view of the 
floct that some of the U.K. statements 
SRY that nuclear and thermo-nuclear 
weapons are a deterrent to war, may 
I know if our hon. Prime Minister is 
'going to explain the other side of the 

picture as adumbrated in the Resolu-
tion passed by this House? 

Shr! JawaharIaI Nehru: To whom 
'and where? 

Shrl Bern Barua: To U.K. at the 
Commonwealth Conference. 

Shri Jawaharlal Nehru: What is the 
other side of the picture? 

Shri Hem Barua: We say it is to be 
banned u< these nuclear and thermo-
nuclear weapon" do destruction; that 
is our feeling. At the same time, the 
U.K. statesmen are announcing that 
these weapons are deterrent to war . 
May I know if our Government is 
going to explain to them that they 
are not deterrent but an invitation to 
war? 

Mr. Speaker: The hon. Member 
wants to know whether the Prime 
Minister will take up this matter 
when he attends the Commonwealth 
Premiers' Conference. 

Shrl Jawaharlal Nehru: I do not 
Know whether and how I shall take it 
up. But our views are constantly 
made known at every level on this 
matter. 

Improvement of Malnad Area 

·388. Shrl Wodeyar: Will the 
Minister of Planning be pleased to 
state: 

(a) whether Government have re-
ceived any representation or propo-
sals for the improvement of Malnad 
area in Mysore State; 

(b) whether it has come to the 
notice of Government that the 
climatic and geographical conditions 
in Malnad require a separate and 
exclusive system of planumg; and 

(c) whether Government are aware 
that on account of the paucity of 
means of transport and communica-
tion Malnad is lacking behind in 
progress? 

The Deputy Minister of PllUUling 
(Shrl S. N. Mlshra): (a) There has 
been no recent representation on the 
subject. 
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(b) and (c). The Mysore Govern-
ment are being consulted. 

Shrl Wodeyar: May know 
whether any committee was appointed 
by the Central Government to go into 
the question ot Malnad; and, it so, 
have they submitted any report; and, 
if submitted, the special reasons tor 
not implementing their recommenda-
tions? 

Sltrl S. N. Mishra: It is an almost 
ancient matter. A committe" was 
appointed in the year 1950 and it was 
called the Ramanathan Committee. 
The Committee made certain recom-
mendations which were considered at 
the appropriate level; and, for certain 
reasons, most of the recommendations 
of the committee were not considered 
such as could be easily put into effect. 

Mr. Speaker: Next question, ques-
tion 389. 

Sb.1 Amjad Ali: Sir, would it be 
possible to answer question No. 406 
along with this? 

Mr. Speaker: Yes. 

The Prime Minister and Minister of 
Edernal Allairs (Shrl Jawaharlal 
Nehru): They are completely differ-
ent, Sir, except geographically they 
relate to the same area; otherwise 
not. 

Shrl Amjad All: U possible it may 
be given a chance. 

Shrlmati Ila Paulehoudhury: It Is • 
completely different question. 

N.E.FA. 

·389. Shrlmatl I1a Paiehoudhury: 
Will the Prime Minister be pleased 
to state: 

(a) the latest law and order posi-
tion in the North Eastern Frontier 
Agency area vis-a-vis activities of 
hostile N agas and action taken by 
Government to bring the situation 
to normalcy; and 

(b) the latest figures in relation to 
the total number of-

(il hostile Nagas killed, cap-
tured and surrendered, 

(ii) civilian and military casual-
ties: killed and injured, and 

(iii) civilian and military person-
nel taken as prisoners by 
hostile Nagas? 

The Deputy Minister of E"ternal 
AIlalrs (Shrimati Lakshmi Menon): 
(a) Out of six Divisions of N.E.F.A. 
only one Division, viz. the Tuensane 
Frontier Division has been affected by 
hostile Naga activity but even in thIs 
case, the situation in general has now 
been brought under control. Govern-
ment have been pursuing a policy of 
firm action against violent hostile 
element. At the same time their 
approach has always been a friendly 
one. This policy has yielded a 
measure of success and the incidence 
of hostile activities has decreased. 

(b) A statement is laid on the Table 
of Lok Sabha. [See Appendix III, 
annexure No.3.] 

Shrlmatl lIa Paulchoudhury: From 
the statement I find that there have 
been 17 civilians taken as prisoners 
by the hostile Nagas. Has any of 
them come over or have we tried to 
recover them; and, if so, how many 
have been recovered? 

Shri Jawaharlal Nehru: I do not 
quite understand. The information is 
given. The hon. Member wants to 
know how we have got this informa-
tion. Is that the question? 

Sbrimati lIa Paichoudbury: No, no. 
How are they being treated? Is there 
any information? Are we making 
any attempts to recover them? That 
is my question. 

Shri Jawaharla1- Nehru: Naturally, 
most of the civilians are village offi-
cials who were kidnapped, sometimes 
:tor ransom, sometimes just to terro~ 
rise them' sometimes they have been 
killed. Of course, every attempt is 
always made to recover them and 
sometimes they are recovered. 

Shrlmatl Da Palehoudhury: May 1 
know whether the Government has· 
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been able to find out the source of 
,supply of arms and ammunitions to 
the hostile Nagas? 

Sbrl Sawabarlal Nebru: There used 
to be large dumps there which were 
left over from piles of last war; they 
are easily available to anybody; they 
are subsequently wiped out. There is 
no spciflc information about these 
supplies; perhaps they might have 
trickled in, I rather doubt that any 
large quantity had gone in there, 

Shrimati 1I, Palchoudhury: I want 
to ask one more question. 

Mr. Speake": I am calling the next 
question; I have already allowed 
three questions, 

q'IiT~ 

*Ho, 'Ii 'If ~ mf: iflI'1 
~~~~#t~~;ft'l1'l'T 
~fif; 

(4\) mlil<'l' ~ I!OO. <M 
ul1fl~.'J;r 'Iii am ~ ~ 'f;T mfif-
"'f>T,~ ~fu<f :;ft~<'fR'f~ ~~ 
;ft ~ ;ft rrt '11', ~ ;am If' ~i1 
""'mR~lIl"<r~tl 

("f) iflI'1~m~ ~lIl"<rgm 
'~ ;;ff mft lIT ~ miT 'I'i1 ru ~ 
t: ; om: 

(~) Il~~. <it m ~lfq&fiI(4\ 
m~ t om: ~ ~ ~;ft mr~­
<:ITIf iflI'1 t ? 
~~. (lIft~) : ('Ii) 

~J1.'I' 'I>'T ~ ~ ;re, If' ~ 
~'f;T'I'i1t~i!T"f'lfi<l'l\"lIl"<r'f@ 
SlITt: I q"\~~~~:;r;f,.,'f 
'q '-:.lI" :a- if mfT ~ 'f@ Qt t: I 

("f) om: (~). ~ il: ~ 
'aoJ I 

~ ~,tn!! mr : ll' IiI'T'I"\T ~ 
,~ f~ ~. >if) W'1 ~ ..". 'It ~. 

u ~~ , :;ft 'f@. "f'lfi <it :;ft 
~ ~ 'I>'T rrt t: 'fii: ~o ~if 
t: ~ ~ <mr 'IiTt 'ifT1: ID $,,"" Ilf()'" 
~tl ~'~t:fif;w~#~ 
om: Vi""" Ilf(~'" 'R'T ..,.q1fT I 

'If') 'If"\;m:,tn!! ~'''' : W ~ ~ :;ft 
~ lfi1T ~ t. lI<IT Ii fmft ~ it lfilT 
~ t ? 

'lfT~.,..n: ~ ~~il:T'R'T~~ 

~. ~ ~ ~ <f<rr;f 'li1 iflI'1 ~ 

t: 
Research In Nuclear Science 

·391. Sbrl Jbulnn Sinha: Will the 
Prime Minister be pleased to state: 

(a) whether the services of the 
universities and research institutions 
in the country are being utilised for 
research in nuclear science and on 
problems connected with atomic 
energy; and 

(b) if so. the grants made for 
these purposes during the last two 
years? 

Tbe Prime Minister and Minister of 
External Affairs (Sbrl Sawabarlal 
Nehru): (a) Yes. 

(b) A statement showing the grants 
paid during the years 1955-56 and 
1956-57 to the various Ministri ... 
and Research Institutions for research 
in nuclear science and on problema 
connected with atomic energy is laid 
on the Table of Lok Sabha. [See Ap-
pendix III. annexure No.4.] 

Sbrl Jbnlan SInba: The statement 
disclosed a reduction of grants for 
&be year 1956-57. May I enquire 
whether this is due to lack of efforta 
by the universities or by Government 
or due to some other causes? 

Sbrl Sawabarlal N"hrn: The hon. 
Member asks why, in the second year, 
there hal been. reduction In the 
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grants. I am sorry I cannot lillY. 
May be, the work has been done. I 
~hall have to look into it. As will be 
eeen from this, grants have been 
given to the Univenity of Delhi, 
University of Madra., University of 
Calcutta and also Collelle of Science 
and Technology, University of 
Bombay Andhra University, Waltair, 
and also other institutions in New 
.Delhi, Ahmedabad, Hyderabad, 
Tambaram, Poona and so on. Unl .... 
I enquire into each case, it is difficult 
to answer. 

Shrl Samltandam: May I know 
whether these institutions have sub-
mitted any report about research in 
nuclear science? 

Shri Jawabarlal Nehru: Yes, Sir; 
they send their reports from time to 
time, naturally; otherwise, the grant. 
would not be continued. 

Middle CI... Family Badeet SlUTey 

·392. Shri T. B. Vlttal Rao: Will 
the Prime Minister be plessed to 
state: 

(a) the progress made regarding 
th.. All India Middle Class Family 
Budget Survey; and 

(b) when this survey i. likely to be 
concluded? 

The Prime Mlnlater and Mlnlater of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) and (b). A scheme pre-
pared by the Central Statistical 
Organisation tor conducting an All-
~ndja Middle Class Family Bud",t 
Survey was considered at the second 
meeting of the Technical Advisory 
Committee on Cost of Living Index 
Numbers in September 1956 and the 
broad outlines ot the proposed survey 
were laid down. Further detair. 
regarding the design of the survey, 
content ot the questionnaire, etc., 
were discussed at the third meeting at 
the Committee held on 23rd and 2.th 
May, 1957. EITorls are being made 
to finalise the detailed pattern of the 
Survey and condud It u early .. 
possible. 

Shri T. B. Vltlal Bao: May I know 
whether the scope of the survey will 
be confined only to the construction of 
cost of living index numbers, or will 
it also include the study of lever. of 
cost of living in this class? 

Shrl Jawaharlal Nehru: It you 
desire, Sir, I can read out the ten118 
of reference; they are rather lengthy. 
The terms of reference are: 

"(i) Examination of proposals for 
the conduct of family budget 
enquiries by the State Gov-
ernments or the Central Gov-
ernment. 

(ii) Examination of the schemes 
prepared by the State Gov-
ernments or Central Govern-
ment for the construction of 
Cost of Living Index Num-
bers. 

(iii) Examination of special diffi-
culties pointed out by the 
State Governments or the 
Central Government In com~ 
pilation of Cost of Living 
Index Numbers. 

(iv) Improvement of the basis of 
Cost of Living Index Num-
bers, including standardisa-
tion of definitions, concepts 
etc., and of methods of collec-
tion of prices and compilation 
of index numbers. 

(v) Consideration of any special 
problems arising in the com-
pilation of a weighted AU-
India Cost of Living Index. 

(vi) Any other matters relating to 
the compilation or publicatIOn 
at Cost of Living Index 
Numbers." 

Shri T. B. VittaI Rao: In reply to • 
question some months ago, it wal 
stated that the question as to whether 
the scope ot the survey should be con-
fined only to the construction ot the 
cost of living index number or also to 
the study of the living of this cIa .. 
bas to be decided in consultation with 
the Ministry of Finance. MaT I 
know whether that has been done? 
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Shri Jawaharlal Nehru: Does the 

hon. Member want to know whether 
the Ministry of Finance has been con-
sulted about this maUer? 

Shri T. B. Vltlal Rao: Yes, about the 
scope of the survey. 

Shrl Jawaharlal Nehru: I am sure, 
it must have been, though I cannot 
say definitely without making enquir-
it's. The Ministry of Finance is con-
stnntly being consulted about these 
matters. 

8hri T. B. Vltlal Rao: May I know 
wh~lhcr any firm date has been fixed 
by which time thcse figures should be 
compiled, in view of the fact that this 
question has been before the Govern-
ment for well over four years? 

Shrl Jawaharlal Nehru: I do not 
think this particular matter has been 
before the Governmmt for so long. 
The Central Statistical Organisation 
itself is hardly that old. 

Shrl Anthony Pillai: Will the draft 
questionnaire be circulated to the 
Middle Class Union before it is fina-
li5ed? 

Shrl lawaharlal Nehru: Circulated 
where? 

Shrl Anthony Plllai: I want to know 
whether the draft questionnaire will 
be circulated to the Middle CIa •• 
Union before it is finalised ..... . 

Shrl Jawaharlal Nehru: 
understand, Sir, ..... . 

ShrI Anthony Pilla!: 
their opinion. 

cannot 

to elicit 

Shri Jawaharlal Nehru: This indi-
eates the approach to be made In 
approaching the middle class people. 
This is not to be circulated. or 
course, it is a public document and 
anybody can see; it is not a private 
document. These are instructions as 
to how this work should be done. 

Shrlmati Tarkeshwarl Sinha: In 
view of the fact that the universities 
have been conducting family budget 
survey in the process of the Btudy of 
economics in the universitiei, may I 

know whether the Planning Commis-
sion or the Government propose to 
collect data from them, because they 
have a collection of all available dale 
with them? 

ShrI lawaharlal Nehru: Naturally, 
all available data will be collected. 
But, the point is that the method of 
compiling statistics and data has not 
been wholly good and it varies. If 
you collect some data it differs because 
the basis of calculation is different. 
The whole point is, therefore, to have 
uniformity about this. Every piece of 
Information that is relevant will no 
doubt be collected. 

IIlr. Speaker: Next question. 

Shrl Mahendra PraiaI': Does the 
Government know that at Delhi itself 
there are many middle class families 
suffering badly financially? 

Mr. Speaker: Order, order. I have 
called the next question. 

*H~. "" qo ,,". lmjq"" : m 
!I1II1'lI"~'fil"~;fT t"n" rn f'fi: 

(OF) ~ ...mt, tlll.\ iii" iIR ~ 
~ ~ ~ 'lTf"Rm'f iii" ;fR 
mr-f ~;f fiAT ~ if; ~'IT 'liT 
<m: fiI;Ifr ~ r,.n ~ f1n:1r<m: f.!;lf 
If"Ii ~. ~ ~ 'liT ~ f'r.ft ~ 
mr-f~~~~;~ 

(~) m ~ ""'" 11"T<llf ~ f.I; 
~~ liM iii" ~ 'fiqr 
iii" f.mfu>:if tf· ~ ~ ~ 
~ ~ t ~ f.:;r, qnq.n' it 
lITmf ~ 'Tt t? 

tmI~ ~ Ii ~; ('t'\1llft ~ 
""" ) ( ~) qrnq-1il ~ 'fr.rnrr 
iii" lfIh: ~ ~ ~ 'lTfirnrrf 
iii" it'!" ~ <m: ~ "'~' to.\ tf· t". ~ 'fI.. ~. ~ tni I 
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~ \t u ~ I!i't !JGITlf <it rrf 
.m: tt I!i't ;1'l::1 'Ii, ~ 'lIfT I ~, 
~ ij; ftfflrq; fITlf<'fi '1'\ ~ 
...,. ;;rr;ft t I 

~-m, H~\3Ij;~ 
~Ift~~tl 

(19) ~ <mr ~ ~ ~ 
t,~~,~~~~ 
~.r,r~t I 

I shall read the answer in English 
also. 

(a) 140 nersons were prosecuted in 
1956 for crojsing the border between 
Rajasthan and West Pakistan without 
passports and vis2s. Of these 95 were 
convicted and 19 acquitted. Cases 
against 26 are pending. 

Figures for January-April, 1957 
have not yet been received. 

(b) We have no information, but 
have asked the State Government to 
make enquiries. 

"I qo ,"0 ~ : 'Iln' ~ 
~~~mm""'''IT~tfil; 
~ 'liT( .n:: ~ ~ 'I>"r ~ 
.rn;~.m:~'I>"r~ 

'1'\ ;;it (1"I~'1~I<'l'" m fiI;7i "IT ~ t, 
'3'if'IiT '«IT <'PfR ...,. '!i'Imr ~ ? 

lI"lT-' ~I "'" ~ m "'" 
(,,' "'~~ ~) : tf lfR'fn:r ~ 
It ~ ..". T-1 <I'h: ~ ~ 'I'~ I ~ 
~ m~, .rfif;;r ~1 <I'h: iJ ~ ~ 
'I'IiT I 

~ qo ,"0 WTI!"mf : 'Iln' >l ~ 
iJ""'l;!'Im~~~fiI;~~ 
.h orom1 ~ ..". ~ 'Ii"Mt 
~h:: ~ .m: U"I'f"lT'f ;fr ifI'lTT 
'f": ;;it." 'liT1;ft 6ll'Mn:: ~ ~ ~ 
fif;;r m1fli'i IT"1' ~ ~, ~ GTi'f 
rn ..". "'W ""'m~ 'Ii"Mt ? 

"I \IT,,'~ ,,~ : W f<'l'lf 
~~1;fr~~~ I ~m; 
~ ~ fiI; ~ ~ ~ ~, .m: w 
..rot~·II!;'Ii'~~'Iff~~ 
~ I It'" ~ q1"u;r ~ ~ .m: ~ I.'I'R'T 
~~~fiI;"I"U~mJ.'Ii'f1I' 
..rot ~ I wil' Wf; ~ ~ fiI; m<T ~~ 
fiI; ~ ttXX-Xf, ~;;iT q;m f~ 'l1f 
~, ~'tw, If m 'Rl {fT rrf ~.m: 
~ ifI'IT ~ ~. fiI; ~ q.~Tf\;!1T '"1m 

~~I 
Shrl Mahendra Pratap: Why not 

abolish the passports altogether? 

Mr. Speaker: Next question. 

Ca,shew Processing Indust..,. 
t 

"394 {Shrl V. P. Nayar: 
. Shrl Kodlyan: 

Will the Minister of Commerce 
and Industry be pleased to stB te: 

(a) whether any Central financial 
aid has been given to help the 
Cashew Processing Industry; 

(b) whether during the Presi-
dent's rule in the erstwhile Travan-
core-Cochin State and the present 
Kerala State. the State Government 
had requested for any Central fin-
ancial aid to tide over the crisis In 
the Cashew Industry; and 

(c) if so, the action taken thereon? 

The MInister of Commerce (Shrl 
][anunro): (a) No, Sir. 

(b) and (c). The State Government 
Enquired whether any financial assist-
ance could be given for the formation 
of industdal co-operatives of cashew 
workers in the event of a I'3rge num-
ber of cashew factories remaining 
closed during the current year. While 
the matter was under consideration, 
the State Government succeeded in 
persuading the major cashew factory 
owners to re-open the factories. 
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Shrl V. P. Nayar: May know 
whether, during the President's rule 
in Kerala State, the Government of 
the State had informed the Central 
Government about the specific reasons 
which had resulted in the crisis in the 
cashew-nut industry? 

Shrl Kanungo: The crisis came 
about on the closure of the factories. 
The State Government sent in a pre-
liminary proposal for organising indus-
trial co-operatives, but we understand 
now that they have no necessity for 
it. 

Shri V. P. Nayar: In view of the 
fact that cashew kernels account for 
Rs. 9'5 crores to Rs. 10 crores worth 
of foreign exchange, does the Govern-
ment of India consider it necessary to 
afford special financial assistance so 
that the Industry may go on? 

Shrl Kanungo: Well, we are attack-
ing it from the point of view of 
increasing the acreage under cashew 
cultivation so that our impMts will 
reduce. In the meantime, ample, pro-
vision is made for import of raw 
materials, 

Shrl B. S. Murthy: In view of the 
fact that the cashew industry is a very 
important industry, may I know 
whether the Government consider the 
advisability of starting industrial co-
operative societies for giving greater 
fillip to the workers? 

Shrl Kanunro: That is what I said 
in the earlier part of the reply. When 
the proposal came, we were agreeable 
to it. but then, later on, the State 
Government did not want it. 

Shrl B. S. Murthy: The point is this. 
There was a crisis, and the Travan-
core-Cochin Government wanted 
assistance. But the industry itself has 
to be protected. May I know what the 
Central Government is doing in order 
to see that the industry is not ruined? 

sidered in the case of Travancore-
Cochin. 

Shri Thlrumal Rao: Is cashewnut 
alao one of the articles that are being 
considered for export by the Export 
Advisory Council that is set up 
recently by the Government? 

Shrl Kanungo: Yes, Sir. Cashew is 
mostly exported and it is being con-
sidered by the Council also. 

Shrl Kodlyan: May I know whether, 
in view of the fact that the quantity 
of cashew nuts produced in our coun-
try is not sufficient to meet the 
requirements of the industry, Govern-
ment have any plan to increase the 
cultivation of cashewnuts and if so, 
what is the plar.~ 

Shrl Kanungo: 'J. he tlrst part of the 
question is correct. The Food and 
Agriculture Ministry have got a 
scheme to increase the acreage under 
cashew cultivation. 

Shri V. P. Nayar: In my last ques-
tion, I asked about the export of 
cashewnuts; the hon. Minister seems 
to have misunderstood it as import of 
raw nuts. My question was, whether 
in view of the foreign exchange to the 
tune of Rs. 10 to Rs. 12 crores which 
the export of cashew is bringing to 
the country, the Government of India 
have considered it necessary to pro-
vide financial assistance, so that we 
may continue to get this foreign ex-
change. 

Shri Kanungo: There is no proposal 
before the Government for any speCi-
fie financial assistanc .. , The proposal 
which was submitted by the Travan-
core Government W3S withdrawn. 

ShrimaU lIa Palchoudhury rose-

Mr. Speaker: The hon. Member 
must get up quickly. 

Shrtmati Da Palchoudbury: I did 
Shrl Kanungo: I do not exactly get get up several times, Sir. The indus-

the import of the question. But if the 11.:-' try being an important one earning 
que~tion is one of giving aid and help :\., foreign exchange, in view of the fact 
to the industrial co-operatives in this .' that the processing of cashew causes 
tndustry, if the State Government pro-1iIlr certain sores in the workers' hands 
poses, we will consider it as we con-M and is detriment:!1 to the health or tile 
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workers. does Government have any 
means of looking to the welfare of 
the workers in this industry, because 
the closing down of some of the fac-
tories was due to the dissatisfaction 
of the workers in this respect? 

Shrl Kanungo: I am afraid that was 
not the reason for the closure of the 
factories; the reason \V3s something 
else. With the new pattern of extract-
ing oil and all that, those hazards do 
not exist now. 

*HIr.. Ill1""" : '!llT '"~ tm 
:nit'f ll'!Ifl' ~ <rnT;f '1ft '!i"'1l !ff(i/ fit; : 

(~) ;P;11" sr~ iii' 'ffIm (em:) 
:alitlf iii' liTim~, ~, ~Ifuor, ~, 
~mf~ if;m iIi''iI" il'rn~, 
~1~ ~ "!t"f iii' 1;"1 if ~. "'" fuT;ft 
,,"f~ it ;;rr ,!'Ift ~ 

(~) ~ ;om ~ fil;<r;ft ~ 
ffilfffi>rt ~ ~. ; 

(IT) ~~ ~~"'f if f.t;<T;f '!# lI"'iFr 
fit;,r ;;rr~~; ~ 

('l') fif<fr>f m~ ~ if ~ 
;o~Tlfili'mif'!llT~~'T11"T 

~ 

~~ ("i~): (~) 
~t'l~" ~ ~ ifI' ~ if (l'11"T 
'I,o~,ooo ~ 'I!:VT iii' ~ if ~;;rr 
,!ifI' ~ I 

(~) <ft;f 

(IT) lI1ft'T f.!i1:f ;;rr ~ ~. ~ "1"t 
~m~ <f'ITem:mili'm: 
f~r;;r;l '1ft ~u- gt ~ ~ if 
<'fTl1'f ;;rrii' ~~. I ~'f srq'rlff '1ft ~~ 
ili'mif~~iftT~ I 

('I) 'liim;om if; f'f'mr if; f"f'f 
1!"'t srt~ ~" ;f ~ ~ <t"l"f'ff>r 

lit;;r;rr if ~", t;\ <'W!f ~ 0If1f ~ '1ft 
~f'PfT '1ft t I 

I shall read the answer in English. 

(a) Rs. 91,297 as grants and 
Rs. 2,09,000 as 10allS. 

(b) Three. 

(c) Experiments )have been ,con-
ducted and improved types of tassar 
silk waste spinning and tassar silk 
reeling machines have been introduc-
ed. Information about the number of 
such experiments js not available. 

(d) The Government of Madhya 
Pradesh have provided a sum of 
Rs. 17'86 lakhs In their Second Five 
Year Plan for the development "f 
kosa industry. 

Shrl Jangde: May I know whether 
the Government has any infonnation 
as to what was the total population 
depending on this industry in the 
years 1931 and 1951? 

Shrl Kanungo: Accurate figures are 
not available; it has been assumed 
that about 30,000 people are depen-
dent on the industry. 

Shri Jangde: May I know how 
many reeling and spinninl looms are 
lying idle and as a result of it, how 
many people are unemployed partial-
ly or wholly? 

Shrl Kanuugo: I do not think any 
loom is lying idle. 

Short Notice QUestiOD and Allswer 
12 hra. 

lJliegralied Heavy Machine BuIldID, 
Plant 

S.N.Q. No.7. Shri Gajeudra Praaad 
Sinha: Will the Minister of Commerce 
and Industry be pleased to state: 

(a) whether there is any proposal 
to change the location of the proposed 
heavy machine building plant from 
Ranchi in Bihar to elsewhere; and 

(b) what are the new factors that 
have led to this change in the origi-
nal proposal? 
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The Minister of Industry (SMt 

Manubhal Shah): (a) and (b). I pre-
sume that the han. Member is refer-
ring to the recommendations of the 
team of experts from the Soviet 
Union. They came to the conclusion 
that from various angles, Bihar State 
was suitable for the location of an 
integrated heavy machine building 
plant. Within Bihar the team survey-
ed half a dozen sites and felt that a 
site near Ranchi would be the best 
available, especially as there was a 
proposal to construct a railway line 
from Bokaro to Rourkela. The Gov-
ernment have not yet considered the 
question of the location of the plant, 
and the construction of a railway 
line is still under the consideration of 
the Government. All these and allied 
questions will be decided at a very 
early date. 

Shrl L. N. MIshra: May 
whether the Government is 
any special difficulty as 
Ranchi? 

I know 
having 

regards 

SMt Manubhal Shah: There is no 
question of any special difficulty. 
Ranchi seems to be by far the best 
site. But the question of connecting 
Murry with' Ranchi, the Forty-three 
mile railway line, is still under consi-
deration. 

qi~armr: ~ l{~ 
~ 'l"~ ~ f.!; ~.r ~~ -an:m:r 
Ii O{;r[;f 'Or ~r >ft ? 

l5ft~mt: ;r~, ~r ~ 
1!''1T'f;r~ '1T I -anmr if ~r ~~'"'" 
tk~, lfriI'ff<r ~fIf ~ ..n ~«fimr 
,",~~I 
Shrl Gajendra Prasad Sinha: In 

view of the fact that the han. Minister 
is proposing to spend Rs. 40 crares in 
U.P. for heavy industries, may I know 
what will be the expenditure of the 
Centre for heavy industries in the 
Second Five Year Plan for Bihar? 

Mr. Speaker: How does it arise? 

Shrl Manubhai Shah: This does not 
arise out of this Short Notice Ques-

Building plant itself is going to be a 
very big plant. 

WRITTEN ANSWERS ~O 
QUESTIONS 

Catholic Syrian Bank 

'396. Shrl Warlor: Will the Minis-
ter of Labour and Employment be 
pleased to state: 

(a) whether it has come to the 
notice of Government that the South 
Indian Bank and the Catholic Syrian 
Bank have not implemented the re-
commendations of the Travancore-
Cochin Banking Enquiry Committee 
regarding the emoluments of their 
staff; 

(b) whether the Government of 
India have received any reprl'sent-
ation from the Kerala Bank Em-
ployees Union in this and allied mat-
ters; and 

(c) what steps Government pro-
pose to take to enforce the recom-
mendations? 

The Deputy Minister of Labour 
(Shrl Abld All): (a) and (b). A 
representation on the subject has been 
received from the All Kerala Bank 
Employees' Union, Cochin. 

(c) All the Banks concerned have 
been addressed to give effect to the 
recommendations of the Travancore-
Cochin Banking Enquiry Comrrussion. 
Such of them as have not implement-
ed the recommendations are being 
further pressed to do so Bnd in case 
they do not comply, legislation may 
be necessary. 

All india Handloom Board 

'397. Shrl A. K. Gopalan: Will the 
Minister of Commerce and Industr, 
be pleased to state: 

(a) whether the report of the 
S.ub-Committee appointed by the 
Standing Committee of the AU India 
Handloom Board, to enquire into the 
working of handloom industry has 
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(b) what are the recommendations 
of the Sub-Committee; and 

(e) what action Government have 
taken on the report? 

The Minister of Commen.e (8brl 
Kanunro): (a) No, Sir. 

(b) and (c). The report is before 
the Standing Committee of the Hand-
loom-Board for their consideration In 
the flrst instance. 

Pondicberry Munlclpallt)' 

.398 {8brl Kodiyan: 
• 8brl Tanramanl: 

Will the Prime Minister be pleased 
to state: 

(a) when the Budget of the Pondi-
cherry Municipality was forwarded 
to the Government of Pondicherry 
for the year commencing January, 
1957; and 

(b) when it was approved by the 
Government Council of Pondicherry? 

The Deputy Minister of External 
Affairs (8br1mati Lakshml Menon): 
(a) and (b). The budget was submit-
ted on August 28, 1956, but on account 
of the failure of Pondicherry Munici-
pality to make provision for certain 
obligatory expenses and other alJied 
matter, the budget was not sanctioned 
till 21st Man.h 1957. 

.~u.. "T~"~: 'm1l1fl!:r<i1l 
"' ftI'I ~ ~ ;mr;f 'I1l" 'f'!T ru 
fiI; 

(~~) 'm ~ " i fiI; ~ ~ 
wfi1i1f .. t<1I., ~ 'IITol ~;f W'f ~ '!iT 
~~<f1'1'~~~~~ 

~~~~>mt; ~~ 

(~) ~ ~, <IT 'Ill'T 'Ifror '!'Ii' 
~ ill if\;f azrrcm: ill ~ ill r.rq-
...... \If.,''''I., !J ~ ~ 1Imf 
1fTtIT ~ ? 

wnft!.r.1f q,n (.-ft ~) (~) 

<fT, ~ I m ij-~, ~t~' "'" 
w6,"f.,""I., ij- ~ lr<fi '!iT m"Imf 
no<m<f~'!iT~~,;;r;rfil; tt~~ 

'I1l" ~ ~ if tt~ <m<f ~ '!iT 
~ orr I 

(~) <fT, ~ I 

N.E.FA. 

·"8. Sbrl Gobaln: Will the Prime 
MInIster be pleased to state: 

(a) how many tribal houses and 
Government buildings were destroy-
ed by the last storm which occurred 
in the last week of April, 1957, in 
North East Frontier Agency: 

(b) whether any measures have 
been taken to rehabilitate and give 
relief to the affected people; and 

(c) the number of lives lost and 
the compensation given therefor? 

The Deput)' MInIster of External 
Affairs (Sbrlmati Lakshml Menou): 
(a) to (c). According to information 
so for available, 58 Government 
buildings have collapsed and 92 dam-
aged as a result of the storm during 
the last week of April. 

Regarding tribal houses, while com-
plete information is not yet available, 
preliminary reports indicate that six 
tribal houses have collapsed at 
Chowkham. 

The only report so far received 
regarding loss of life is of one Gov-
emment boatman. 

Local authorities have already been 
instructed to go ahead with recon-
struction and rehabilitation measures. 

Detailed reports are still awaited. 

'l'estile Ware Boanl 

."01. 8br1 ADthOll), PWaI: Will the 
Minister of Labour and Emplo:rmflD' 
be pleased to state whether the 
Trace Union Organisations were 
consulted before the nomination of 
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members representing workers to 
the Textile Wages Board were made? 

The Deputy MInIster of Labour 
(Sbrl Abld AI!): The two members 
representing the workers were 
appointed in consultation with the 
Indian National Trade Union Con-
gress, the All India Organisation 
of workers having the largest 
membership in the textile industry. 

Low Income Group Housinc 
Scheme 

rPandlt D. N. Tlwary: 
·"03. ~ Sbrl Panlgrahl: 

L Sbrl S. C. Samanta: 
Will the Minister of Works, Hous-

Ing and Supply be pleased to state: 
(a) the progress made in 1956-57 

under the Low Income-Group 
Housing Scheme; and 

(b) the names of the States which 
have utilised the entire grants 
allotted fQr this purpose? 

The Deputy MInIster of Works, 
Housing and Supply (Shrl ABll K. 
Chonda): (a) In 1956-57, the Central 
Government allocated Rs. 6'78 crores 
to State Governments and Union Ter-
ritories for projects under the Low 
Income Group Housing Scheme. The 
amount actually drawn by the State 
Governments and Union Territories 
was Rs. 6'33 crores. According to 
information received from the State 
Governments, 3930 houses were com-
pleted and 12751 were under construc-
tion by the 31st March, 1956. By the 
30th April, 1957, 13046 houses were 
completed and 159<16 were under 
construction. 

(b) Assam, Orissa, the Punjab 
(PEPSU) and the Union Territories of 
Pondicherry and Tripura have utilised 
the entire amount allocated. 

All 1bdJa' Handloom Board 

·'N. 81u1 JlaaeIuUldrall: Will the 
Minister of Collllllel'lle IUId Indutry 
be pleased to state: . 

(a) whether the report submitted 
by the Committee on Credit FaMlities 

for the Handloom Ind14stry con.litut-
ed in 1955 has been considered by 
Government; and 

(b) if so, the steps Government 
propose to take to help the weavers 
outside the co-operative fold? 

The MInIster of Commerce (Shri 
KaDlIlIiO): (a) Yes, Sir. 

(b) This Committee did not go into 
the question of help to weavers out-
side the co-opemtive fold. 

Electrle Motors, starters alld 
Switches 

·405. Shri S. V. Ramaswamy: Will 
the Minister of Commerce and In-
dastry be pleased to state: 

(a) what is the estimated require-
ments of electric motors, starters 
and switches in view of the pro-
grammes for rural electrification for 
agricultural purposes; 

(b) what percentage of this can be 
met by indigenous production; and 

(c) the reasons for the change in 
import policy for these items for the 
period January-June 1957 as com-
pared to the period for July-Decem-
~, 1956? 

The Minister of Industry (Sbrl Manu-
bhal Shah): (a) The total estimated 
demand by 1960-61 for electric motors, 
motor starters and Ironclad switch and 
switch fuses has been assesseli at 10 
lakh H.P., 1,20 lakh Nos .... d e lakh 
Nos. per year respectively with an 
establishment rated capacity 20 to 
2Ii % higher than these figures. 

(b) The demands are rising rapid-
ly but it i8 our endeavour to see that 
most of our demand will be met by 
indigenous production. 

(c) Considerations of toreign ex-
change and the capacity ot the indi-
genous industry have been the rea-
sons for changes in Import policy far 
tb_ Items 
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N.E.F.A. 

• '06. Shri Amjad All: Will the 
Prime Minister be pleased to slate: 

(a) the number of handicraft 
Training Centres so far opened in 
the North Eastern Frontier Agency; 

(b) whether any attempt has been 
made to so organise the training In 
North Eastern Frontier Agency as 
to keep intact their old and indi-
genous handicrafts? 

The Deputy Minister of External 
Alralrs (Shrlmatl Lakshml MellOlll: 
(a) Twenty One. 

(b) Yes Sir. The Administration 
lays stress on the preservation of 
indigenous crafts and local designs. 

TrIvandrum Rubber Factory 

·4007. Shrl Easwara Iyer: Will the 
Minister of Commerce and Indllllhy 
be pleased to slate: 

(a) whether Government have 
examined the possibility of expand-
Ing the present rubber factory at 
Trivandrum; and 

(b) if so, what is the action taken 
in the matter? 

The MInIster of Industry (ShrI 
Manubbal Sbah): (a) and (b). Messrs 
Travancore Rubber Works, Trivan-
drum have been recently granted II 

licence under Industries (Develop-
ment and Regulation) Act for ex-
panding their proiluction of cycle 
tyres and tubes, hoses, Latex goods, 
Vee and Fan belts. 

Flnanee Corporation ler Bandloom 
Industry 

·COB. Shrl B. S. Murthy: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Andhra Govern-
ment has proposed a Finance Cor-
poration for the development of 
handloom industry; and 

(b) jf 10, the contribution, if IUlY, 
asked born the Centre for the said 
Finance Corporation? 

The Mlnlster of Commerce (Shit 
Kanungo): (a) No, Sir . 

(b) Does not arise. 

Reerultment 01 Tea-cardeD Labour 

·cee. Shrl Gh_l: Will tile Minister 
of LabODr and Employmeat be pleas-
ed to slate: 

(a) whether the recruitment of 
labour for tea-gardens is made under 
the rules and provisions of the Tea 
DistI;icts Emigrant Labour Act; 

(b) whether 
labour for tea 
stopped; 

the recruitment of 
gardens has been 

(c) whether the Tea Districts 
Labour Association is an organisa-
tion for the recruitment of labour 
for tea gardens specially for those 
owned by the English Companies; and 

(d) if so, whether there has been 
any heavy retrenchment in the Tea 
Districts Labour Association? 

The Deputy Minister of Labour (Shrl 
Abld All): (a) Recruitment of labour 
for tea gardens in Assam from out-
side the Slate is regulated by the 
Tea Distric1ls Emigrant Labour Act, 
1932. 

(b) No. 

(c) The Association recruits labour 
for tea gardens mostly owned DY 
English Companies. 

(d) According to available infornll.-
tion, 130 employees were retreneneu 
on 1.1.1957 while 120 are to be 
retrenched on or before 31.5.~7 and 
another 20 on 30.6.57. 

Dlsplaeed Penollll from I!laat 
Pakistan 

·4ol0. Ihrl S.....-: Will the 
Minister of 8ehaldJltatla. .... MIno-
rity Main be pleased to state: 

(a) whether any scheme in con-
junction with the States of Orissa, 
Andhra and Madhya Pradeah Ia 
worked in the Malkangiri area lit 
Koraput District (Orissa) to re-sett .. 
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Wage Board for Cotton Textiles 3000 displaced persons from East 
Pakistan; 

(b) whether a committee of experts 
have visited the area in the second 
week of May, 1957; and 

(c) whether it has sent any report 
on the feasibility of the working of 
the scheme? 

The Minister of Rehabilitation and 
Minority Affairs (Sbrl Mehr Chand 
Khanna): (a) to (c). A preliminary 
scheme for the resettlement of about 
3,000 displaced families from East 
Pakistan in the Malkangiri area of 
Koraput district in Orissa has been 
sanctioned. The area forms part of 
the large contiguous tract in the three 
States of Madhya Pradesh, Orissa and 
Andhra, the possibilities of develop-
ment of which are at present being 
examined by a high-level Committee. 
The Committee accompanied by tech-
nical experts visited this area in the 
ftrst week of May, 1957. It has still 
to visit some other areas. The Com-
mittee has not yet submitted its 
recommendations. 

Export of Colr Products 

'413. Shrl Kumaran: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government have 
taken any positive steps to increase 
India's export of coir products; and 

(b) . if so, the results 'thereof, coun-
try-wIse? 

The Minister of Industry (Sbrl 
Manubhal Shah): (a) Yes, Sir. The 
Coir Board is organising publicity and 
propaganda for coir and coir goods 
~ fore~~. countries by participating 
1ft ExhibItiOns and Fairs, and adver-
tisements, in papers. The Government 
of India are also persuading foreign 
Governments to permit import of coir 
products at the time of conclusion of 
trade agreements. 

(b) It is too early to evaluate the 
results of these steps. 

'414. Shrl Tangamanl: Will the 
Minister of Labour Ina Employment 
be pleased to state: 

(a) whether the Wage Board ap-
pointed for Cotton Textile Industry 
has powers to co-opt members; and 

(b) whether Government propose 
to appoint Regional Boards? 

The Deputy Minister of Labour 
(Sbrl Abld All): (a) and (b). There 
is no proposal to appoint Regional 
Boards but the Wage Board will be 
free to co-opt members for consider-
ing regional matters, whenever neces-
sary. 

Export of Manganese and Iron Ores 

·415. Shrl Narasimhan: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the State Trading 
Corporation is exporting mostly high 
grade manganese ore; 

(b) the ratio of high grade ore to 
low grade of manganese and iron 
ores exported by the State TradIng 
Corporation since it took up the 
trade; 

(c) whether the State Trading 
Corporation propose to export man-
ganese and iron ores to a particular 
country or countries; and 

(d) whether there is a danger of 
concentration on high grade ores 
resulting in dislocation of business 
amongst producers and consequent 
unemployment in the lPines? 

The Minister of Commerce (Shrl 
Kanungo): (a) No, Sir. 

(b) Exact percentages are not 
available. Less than 1/3rds of the 
State Trading Corporation's exports 
of manganese ore are of the high 
grade variety. Only small quantities 
of high grade iron ore are being ex-
ported: a very large proportion of ex-
ports consists of med1um grades. The 
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Corporation are endeavouring to ex-
port larger quantities of low grades 
of ores, 

(c) No, Sir: the Corporation pro-
poses to diversify markets and 
stimulate exports to all potential 
consumers. 

(d) No, Sir. 

Local Development Works In States 

'416. Shrl Dora: Will the Minister 
<If Planning be pleased to state: 

(a) whether it is a fact that due to 
late intimation of providing grants to 
Andhra State last year works under 
Local Development Works could not 
be executed; and 

(b) whether early intimation of 
providing grants to various States has 
been given in respect of Local Deve-
lopment works this year? 

Tbe Deputy Minister of Planning 
(Shrl S. N. Mlshra): (a) No, Sir. 

(b) Yes, Sir. Advance intimation 
a bout the order of allocation on 
population basis has been given to 
the States for the current year. The 
question of providing further grants 
to States according to performance is 
under consideration. 

Forward Trading In Jute and 
Jute-goods 

0417. 8hrl L. N. Mishra: Will the 
Minister of Commerce and _Industry 
be pleased to state: 

(a) whether the question of estab-
lishing a Future Market for jute and 
jute goods· has been given some con-
crete shape in recent months; 

(b) if so, its broad out-lines; and 

(c) how it is to be regularised and 
controlled? 

Tbe IIJlnlster of Commerce (ShrI 
][ananlo): (a) Yes. 

(b) The futures market will be 
organised by the East India Jute & 
Hessian Exchange, Calcutta, after its 

reconstitution has been approved by 
Forward Markets Commission. It will 
conduct trading in all varieties of raw 
jute and jute goods through the 
medium of futures contracts and 
transferable specific delivery con· 
tracts. 

(c) The market will be regulated 
under the provisions of Forward Con-
tracts (Regulation) Act, 1952, and 
shall be controlled through the For-
ward Markets Commission. 

Wage Board for industries 

·418. Shrl D. C. Sharma: Will the 
Minister of Labour and Employment 
be pleased to state the progress made 
upto the end of April, 1957 in the 
matter of collection of data for 
various industries with a view ulti-
mately to set up Wage Board? 

The Deputy Minister of LabOlu 
(Shrl Abld All): A Wage Board for 
the Cotton Textile Industry has al-
ready been set up. We are consider-
ing the setting up of similar Wage 
Boards for certain other industries 
also. Some data has already been 
collected and it has been found that 
for some industries the Boards can 
start working on the data already 
available and arrangements can be 
made for the collection of further 
data that may be needed. 

Research Prorramme Committee 

0419. Sbrl Bahadur Slngb: Will the 
Minister of PlanniJIg be pleased to 
state: 

(a) whether the Research Pro-
gramme Committee of the Planning 
Commission has finalised the main 
lines of research to be sponsored in 
the fields ot politics and public ad-
ministration; and 

(b) the broad categories ot sub. 
jects that have been chosen by the 
Committee for such research work? 

The Deputy MInIster of PIaanIII .. 
(ShrI S. N. Mlsbra): (a) Yes, Sir. 

(b) The R.P.C. has chosen three 
broad categories of subjects in Politics 
& public administration. Tbey are:-
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(1) machinery for planning and 
implementation, 

(2) working of Village agencies 
with special reference to 
public cooperation and, 

(3) problems of public admi-
nistration and parliamen-
tary control of public enter-
prises. 

Agricultural Production 

.420. Shrlmatl Tarkeshwari Sinha: 
Will the Minister of Planning be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the re-
marks made by the Deputy Chair-
man of- the Planning Commission 
that all is not well with the execu-
tion of vital agricultural schemes in 
the Second Plan; 

(b) whether it is a fact that the 
agricultural production target set in 
the First Year of the Second Plan 
has not been reached in most of the 
States; and 

(c) in view of this, whether Gov-
ernment propose to revise the target 
of food production in the Second 
Plan? 

The Deputy Minister of Planning 
(Shrl S. N. Mlshra): (a) and (b). Yes. 
In presenting the results achieved 
under the First Five Year Plan, 
Deputy Chairman, Planning Commis-
sion has referred in particular to the 
following three targets not being fully 
realised-{l) area brought under irri-
gation, (2) area covered by improved 
seeds, and (3) development of local 
manurial resources, namely, organic 
and green manures. He has not refer-
red to the achievements in 1956-57 as 
full reports have not yet been receiv-
ed from States. 

(c) Does not arise. 

indian Troops In U.N.E.F. 

rShri Sadhan Gupta: 
.421 tShrl Bhakt Darshan: 

• Shrl Blbhutl Mlshra: 
Shrl M. R. Krishna: 

Will the PrIme Minister be pleas-
ed to state: 

(a) whetheor Indian troops of the 
U.N.E.F. operating in the Gaze strip 
are in constant danger from Mine· 
fields; 

(b) whether any casualty 
far occurred among them 
the explosion of mines; and 

has ~() 

through 

(c) if so, the number and nature 
of such casualties and the compen-
sation paid in respect of each? 

The Deputy Minister of External 
AffaIrs (Shrimatl Lakshml Menon): 
(a) There is always some danger. 

(b) and (c). Two Indian soldiers, 
Havildar Dewan Singh and Naik 
Puran Chand were killed on the 10th 
April, 1957, in a mine explosion in 
Gaza, while engaged in mine-clear-
ance. 

An amount of Rs. 250/- each has 
already been paid from the Army 
Benevolent Fund to the next-of-kin of 
the deceased soldiers. The credit 
balance and deferred pay amounting 
to Rs. 992:93 in respect of late Naik 
Puran Chand have been paid to the 
next of kin, while in the case of the 
other soldier, it is being looked into. 

The question of payment of Family 
Pension Awards is being examined. 

PrIvate Mines, Coffee and Tea 
Estates 

-'2%. Shrl Wodeyar: Will the 
Minister of Labour &lid Employment 
be pleased to state: 

(a) whether the Factories Act and 
the Industrial Disputes Act are made 
applicable to employees in private 
mines, coffee and tea estates; and 
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(b) whether Government have 
come to know of seasonal retrench-
ment and unemployment in these 
eectlons? 

The Deputy Minister of Labour 
(Shrt Abld All): (a) The Industrial 
Disputes Act Is applicable but not 
the Factories Act. 

(b) Yes. 

Machinery for Textile Inllustry 

·423. Shrl Shree Narayan Das: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the extci,t to which demand 
for textile machinery is being met 
from indigenous production; 

(b) whether any and if so, what 
restrictions are placed on the imports 
of such machinery; 

(e) whether any repres"""tations 
have been made to alIow imports of 
such textile machinery also as are 
manufactured in India; and 

(d) if so, the action taken thereon? 

The M1Dlster of Industry (Shrt 
Manubhal Shah): (a) to (d). The main 
items of machinery needed by the 
cotton textile industry e.g. carding 
eagines, ring frames and looms are 
being produced in the country to meet 
a large part of our needs of these 
machiReries. Imports therefore have 
to be allowed of only those types 
such as blow room machinery etc., 
which are not yet being manufactured 
in bdia. Import of items which are 
being produced in the coun try is only 
allowed to meet the difference, if any, 
between domestic production and 
demand. The import policy is deter-
mined every half year after taking 
into account the representations 
-received as well as the independe;}t 
assessment of the officers of the Textile 
Commillsioner. A copy of the import 
policy regarding these textile machi-
nery is laid on the Table of Lok Sabha. 
(Placed In Library. See No. S-/57 1 

*'tl:!'t ,,) 'I1'Ii : 'IllT .,~ ~ 

~ 1I''I'lll'Q: if<IT;f if;l FIT rn ~ : 
('Ii') 'IllT lI'Q: ~ t ~ 'f1i H.~" 

if ~ mr >f ~ iii' ~ 'timfl;l 
~ ~lf ;;rr;f 'IT" t; m. 

(I!f) ~~,m~~-~~ 
firi ~.r ? 

;ra)q "") ("') II1p1f lilt) : 
('Ii')<f'IIT(I!f)I;;ft,~I'!t:lfm 

>f ~ iii' 'l1ffir ~ >nf 'li'R:~.r rofirff 
'R-l iii' ~ fui "IT ~ t, <irfil;;f 
~ ~ ~ ~ 'Ii'mn'ifT ~ q<f rofi:m 
'f~1 ~tr",,~~1:('Ii'~ 
tHe: if ~ ~ ~ !t~t-"'o 
>f~~I'!t:lfm>f>i~ 
w li'!rR: ~.r~" ~"t ~ ~, 
~ <!"IT ;f\l!;f >f 1:('Ii' 1:('Ii' !fin:1!fRT 

N.E.F.A. 

·4%5. Shrl Gohaln: Will the Prime· 
MinIster be pleased to state: 

(a) whether Government are aware' 
that the rules and regulations of Cen-
tral Public Works Department cannot 
effectively be applied to N.E.F.A.; and 

(b) if so, whether there is a.'y pro-
posal for creating a separate Engineer-
ing Department under the control ot· 
North East Frontier Agency Adminis-
tration? 

The Deputy Minister of Exteraal 
Mairs (Shrlmatl Lakshml Menon): 
(a) In areas where the regular staff ot· 
C.P.W.D. are working, normal rules 
and regulati<Y.ls of the C.P.W.D. are 
followed. In some remote hill areas 
of N.E.F.A., difficulties have been 
experienced in following effectively the 
rules and regulations of C.P.W.D. to· 
the letter. In such areas, the Political 
Officers function as C.P.W.D. dis-
bursers and special orders are issued' 
according to the needs of the ares. 
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(b) No such proposal is being con-

· sidered by the Government. 

Nevada Atomic Test 

·426. Shrl Raghuuath Singh: Will 
· the Prime Minister be pleased to state: 

(a) whether it is. a fact that 
· observers of 47 nations have been 
Invited to witness the series at Atomic 

'Tests at Nevada; and 

(b) if so, whether India has been 
invited or not? 

The Deputy Minister of External 
Affairs (Shrlmatl Lakshml Menon): 
(a) Government have no informati<r.l 

• on the subject. 

(b) Does not arise. 

Dy~ln, and Printing Houses 

·427. Shrl Kodlyan: Will the Minis-
ter of Commerce and Industry be 

" pleased to state: 

(a) what are the main considera-
tions on which the All India Khadi 
a:ld Village Indust.ries Board did not 
consider it feasible to aPI'll new dye-
ing and printing houses and/or 
augmenting the capacities of the exist-
ing dyeing and printing sections at 

. the khadi production centres; and 

(b) what policy the All bdia Khadi 
. and Village Industries Board propose 
to tallow in the Second Five Year 
Plan in the matter? 

The Minister of Commerce (Shrl 
Kanungo): (a) The All-India Khadi & 
Village Industries Board did not, and 
its successor, the Khadi and Village 
Industries Commission, does not,. itself 
manage any dye;,.,g house or printing 
house. Financial assistance is how· 
ever provided to the recognised insti-
tutions at the Board which are in 

. charge of production, dyeing and 
printing of khadi in accordance with 

.consumer demand. There was, how-
ever, no application from these institu-
tions tor assistance towards this pur-

. pose. 

. (b) The Khadi and Village indus-
tries Commission will follow the policy 
of developing the industry through 
~na~ci~l assistance to its recognised 
InstItutIOns. With the increase in the 
demand for khadi, which has been 
evident s!:lce 1956-57, it is likely that 
institUtions would ask for esfilblish-
ment of additional dyeing houses or for 
expanding existing ones to meet the 
regional demands. Applications are 
also likely to be made for setting-up 
screen printing houses to satisfy con-
sumer preference i71 various markets. 
The increased demand and the nature 
of consumer preference will determine 
the kind of action to be taken by the 
institutions and the Commission. 

National Discipline Scheme 

·428. Shrl S. C. Samanta: Will the 
Minister at RebabllltaUon and Mlno. 
rity Affairs be pleased to state: 

(a) the amount spent for the propa-
gation of the National Discipline 
Scheme up-to-date; 

(b) how many schools and in which 
States have come under this Scheme; 
and 

(c) the programme chalked out for 
the Second Five Year Plan? 

Tbe MInIster of RehabllltaUOIl and 
MInority Affairs (Sbri Mehr Chand 
Khanna): (a) Rs. 9'70 lakhs upto 31st 
March, 1957. 

(b) A statement is placed on the 
Table at Lok Sabha. [See Appendix 
III, annexure No.5.] 

(c) No additional programme has 
been worked out yet;· the extension 
of the Scheme to Education"l Institu-
tions other than those financed by the 
Rehabilitation Mini,try or run for dis-
placed students is, however, under 
consideration of the Ministry at Edu-
cation . 
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A.I.B. at Cuttack 
r Shrl Sanganna: 

°429. ~ 8hrl Supak8r: 
l Shrl P. K. Deo: 

Will the Minister of InformaUon 
and Broadcastln&' be pleased to state: 

(a) the progress made in the scheme 
for the devel'?l'ment and improve-
ment of the All India Radio Station 
at Cuttack; and 

(b) the total outlay on the scheme? 

The Minister of lnformaUon and 
Broadcastln, <Dr. Keskar): (a) The 
entire equipment for the transmitter 
building' has been obtained from 
Australia and has arrived. The con-
struction of the transmitter building 
is in progress.' The in5tallation of the 
equipment will take about three 
months after completion of the build-
ing. 

(b) The total outlay on the scheme 
is estimated at Rs. 10 lakhs. 

Colr-Board 

°tlO: Slarl Kumaran: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) what. if any, is the increase in 
the internal consumption of coir and 
coir products in India since the for-
mation of the Coir Board; and 

(b) what are the programmes of the 
Coir Board for increasing the domes-
tic consumption of coir products? 

The MIDister of Industry (Shri 
Manubhal Shah): (a) and (b). A 
statement is laid on the Table of Lok 
Babha [See Appendix III, annexure 
No.6.] 

Kanpur Cotton Mm. 

r Shrl H. N. Mukerjee: 
Shrl Prabhat Kar: 

°431. -< 8hrl S. M. Banerjee: l ShrimaU Renu Chakravartt, 
Shrl Awasthl: 

Will the Minister of Commeree and 
Industry be pleased to state: 

(a) whether negotiations are in 
'0' thz D_:":_", T_.:II; ... ("II ..... 

poration in order to prevent closure of! 
the Kanpur Cotton Mills; 

(b) if so, the basis of the negotia-· 
tions; and 

(c) whether Government have any 
alternative scheme for absorbin&-
workers likely to be discharged if the-
closure of the said Mills is unavoid-
able? 

The Minister of Commeree (Shrl' 
KannnI'D): (a) and (b). Yes. The-
Textile Commissioner, Bombay haa. 
had discussions with the Mills" 
management, and they have agreed to· 
extend the notice period by another 
month. All reasonable facilities 
which can possibly be afforded to the 
mills to avert such closures are also· 
being given by the Textile Commis-
sioner, aombay. 

(c) Does not arise. 

State-Trading Corporation 

°4!!. Shrl Narasimhan: Will the' 
Minister of Commeree and Industr, 
be pleased to state:. 

(a) the commodities so far taken up-· 
for trade by the State Trading Cor-
poration; 

(b) the quantity and value of trad-
ing so far done, commodity-wise; 

(e) whether a constant review of 
work and prices obtained is kept 
commodity-wise and comparisons 
made with the position before the· 
State Trading Corporation took over-
these trades; and 

(d) if so, whether a statement 
giving some information will be laid 
on the Table of the Babha so as to 
indicate the trend? 

The MInister of Commeree (Shrl 
Kanungo): (a) and (b). A statement 
i. placed on the Table of Lok Sabh •. 
[See Appendix III, annexure No.7.] 

(c) and (d). A report on the work-
ing of the Corporation during the 
period ending 30th June. 1957 will be· 
placed on the Table of Lok Babha in; 
...1 •• ~ ......... ~ .. 
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Small Industries Service IDSUtute 

*433. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that Govern-
'ment have a proposal to 10C3te • 
branch of the Small Industries Service 

,Institute in the Punjab; and 

(b) if so, where it is to be located? 

Tbe Minister of Industry (Sbrl 
Manubhal Shah): (a) and (b). One 
Institute is already functioning at 
_Ludhiana for more than '3. year. 

~,",",1Ii11i 

tr ~) ~);O('U.1tn!f ~" ·V~V 
~) ~:hT : 

'!'iT IiAf;n 'l'fT ~ >tm f~ 
"'+rT 'W'f '1{ >:"f'f ,.;r wn m fm 
~ omf ~r{ 'l{ ii : 

( II>" ) If'i'f 1Il<i!'fT ~ qqN if 
.~ f'f!li"m 'I>"Tli iI1 ~ fim:r;r 
Wlit if (n fm ~ *r: fiI;>f 'l1i, 
(~) fiI;<r;f omo"l!" f'fi"ll 'l1i, (~) ~ 

.-'it fiI;>f 'l1i, ~ C .. ) fm 'W 

.~~. ? 

(!;f) '!'iT 'W<r ~ ~ fi!;lrr tflIT 
tflf;;;rlf\'f'!;"~~iff\;rll~~ 
f'f'li"ffi If; 'f.T'f 't~ ;;@ i,\T "frit <fir <fi!; 

~ ~ o;m:;"I!" ;;@ f~ ;;rrijlf; ~ 

(rr) 'I'l"Tlfll:~~flf;~;ft-ftril1 
-~ if m ~ fiI;>f 'l1i '!>"T'f'it 
j{t~~~if'flf'!>"T'flft ~fiI;>f 
;;rr ~ ~? 

~ ~'" (~i~o "'0 f~): 
(if.) ~~ ~ ~T '1ft i:r;;r '1{ ~ 
fw ffllT ~ I [tf~ qf-d~ -, 
.,."'"" r;] 

(!;f);;ft~ 

(rr ) ~ tt ;fflf ;rnrr 

Closure of Jute Mills 

r Sbrl Ralbunath Slnlh: 
~ Shrl Tantla: 

L Shrl S. H. Banerjee: 

Will the Minister cf Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that several 
Jute Mills have ~en closed in 
Katihar (Bihar) :md Calcutta; and 

(b) if so, the steps being taken by 
Government to re-open the Mills? 

The Minister of Commerce (Shrf 
Kanunlo): (a) Government are aware 
of only four jute mills having closed, 
one of them partially, in Calcutta. 

(b) No particular steps are contem-
plated as, by ,,"nd large, the mills have 
arranged for the transfer ot their 
loom hours to other mills. 

Camp Colonies In West Benlal 

241. Shrl A. C. Guha: Will the 
Minister of Rehabilitation and Mino-
rity Alral .. be pleased to state: 

(a) whether there are still any 
camp colonies in West Bengal; 

(b) if so. the ,,"rrangement for the 
rehabilitation, training and employ-
ment of the people in these colonies; 

(c) the amount spent on relief and 
administration on each colony; 

(d) the total number of displaced 
peTsons in each of them; 

(e) the names and locations of these 
camp colonies; and 

(f) whether there is any scheme to 
turn them into rehabilitation colonies? 

The Minister of Rehabilitation and 
Minority Affairs (Shrl Mehr Chand 
Khanna): (a) to (f). The information 
is being collected and will be laid on 
the Table of Lok Sabha in due course. 
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Textile MIlls 

242. 8hrl A. C. Guha: Will the 
Minister of Commerce and Industry 
be pleased to state the present posi-
tion of production and stock of tex-
iiles in-

(i) the Bombay State Mms; 
(ii) Kanpur Mills; and 
(iii) West Bengal Mills? 

The Minister 01 Indu.try (Shri 
lIanubhal Shah): (i) to (iii). A state-
enent is laid on the Table of Lok 
--'abha. [See Appendix III, annexure 
No.9.] 

Handloom Cess Fund 

243. Shrl A. C. Guha: Will th .. 
Minister of Commerce and Indust., 
be pleased to state: 

(a) the amount given to various 
States as loans or grants for hand-
loom co-operatives out of the Hand-
100m Cess Fuhd during 1956-57; and 

(b) the total amount collected year 
by year since the inception of the cess 
fund and the total amount disbursed 
,every year? 

The Minister 01 Commerce (8hrl 
Kanungo): (a) Rs. 6,88,45,140-14-0. 

(b) A statement is laid on the 
'Table of Lok Sabha. [See Appendix 
III. annexure No. 10.] 

Licensing IIf Looms and Spindles 

244. Shrl A. C. Guha: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of looms and 
spindles licensed in West Bengal, 
'Orissa and Bihar during the years 
1954-55 and 1955-56; 

(b) how many of these licenses have 
been utilised and the names of the 
firms which have failed to utilise the 
lit"enses; 

(c) whether any attempt has been 
made to get the licenses of defaulters 
utilised by some other companies or 
.firms; and 

(d) whether Government have any 
scheme to step up the production of 
the eastern region at India to meet 
the local requirements of textiles? 

The MiRlster of Industry (8hr1 
Manubhal Shah):' (a) and (b). A 
statement is laid on the Table of Lok 
Sabha. [See Appendix III, annexure 
No. 11.] 

(c) The spindles released by the 
revocation of the licenses of defaul-
ters, are pooled and re-distributed on 
an all India basis. According to the 
present policy ordinarily no license is 
granted for installation of looms. 

(d) Over and above the spindles 
and looms allotted in the eastern 
region during the ye"rs 1954-55 and 
1955-56, further allotment of 1,76,196 
spindles released by way of revoca-
tion have been allotted to the eastern 
region since June, 1956. 250 looms, 
on special ground have been allotted 
for installation to the eastern region. 
In addition to this, Government have 
decided to permit installation of 35,000 
power looms in the Co-operative fold 
of the hand loom sector in the whole 
country for production of additional 
cloth. Against this, according to 
schemes submitted by the State Gov-
ernments in the eastern regions 
certain power looms have already been 
allotted and schemes for more power 
looms are under consideration. 

Ld'w Income Group Housing Scheme 

245. Shrl Onkar Lal: Will the Minis-
ter of Works, Housing and Supply be 
pleased to state: 

(a) the amount allocated to hajas-
than State under Low Income Group 
Housing Scheme so far; and 

(b) the amount spent out of that? 

The Deputy Mlnl.ter of Works • 
Housing and Supply (Shrl Anll E_ 
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Chanda): (a) The information sought 
is given below:-

Amount allocated Amount 
to Rajasthan (including disburoed 

Ajmer) 

(Rs. in LBkhs) 
'954-55 } 
'955-~6) 120.00 
J956-57 57·00 
1957-58 25.00 

202.00 

(Rs. in LakhB) 

4'-40 
56.00 

Nil so far. 

97-40 

(b) The State Government have 
intimated that Rs. 89'57 lakhs has been 
spent by them upto the 30th April, 
1957. 

Ambar Charkha Programme 
246. Shri Warior: Will the Minister 

of Commerce and Industry be pleased 
to state: 

(a) the number and the postal 
addresses of deeentralised Saranjam 
Karyalayas (State-wise) set up so far 
for the manufacture of Ambar 
Charkhas; 

(b) the number of Ambar Charkhas 
manufactured by these Karyalayas 
and those which have been manufac-
tured by the commercial firms upto 
31st March, 1957; 

(c) the names and addresses of the 
Commercial firms which have been 
entrusted with the manufacture of 
Ambar Charkhas; 

(d) the reasons for entrusting this 
work to these Commercial firms; and 

(e) the total quantity of Ambar 
yarn distributed to handloom weavers 
during 1956-57? 

The Mini.ter of Commerce (Shrl 
Kanungo): (a) 77 Saranjam Karya-
layas. The postal addresses of these 
Saranjam Karyalayas are given in the 
list placed on the Table of Lok Sabha. 
[See Appendix III, annexure No. 12.] 

(b) The number of ch:ukhas m8nu~ 
faclured upto 31st March, 1957 are ~s 
follows: 

(i) By decentralised Saran-
jam Karyalayas 65,767. 

(iI) By commercial firms 11,017. 
(c) (i) Inventors Industrial Cor-

poration (Private) Ltd., Malad, 
B?m!Ja);,. 

(ii) Rashtriya 
Sangh, 

Khadi 
Taltheri 

Banaras, U.P. 

Vika. 
Bazar~ 

(d) In recommendation No. 12, the 
Ambar Charkha Enquiry Committee 
suggested that Ambar Charkhas should 
be manufactured on a fully decentra-
Used basis and not in central factories. 
While Government accepted this 
recommendation in principle they 
agreed, as an interim measure and in 
deference to the needs of the imme-
diate situation, that Ambar Charkhas 
might be manufactured in factories on 
a limited scale. 

(e) 6,07,337 Ibs. 

Educated Unemployed 

247. Shrl Krishna Cbandra: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the various modes of assistance 
that is rendered by Government to 
help educated unemployed in finding 
out and getting preliminary know-
how about the various small scale 
industries that they can engage in and 
the financial and other assistance that 
they can get from Government; 

(b) whether Government have 
publi;!lpd any literature giving infor-
mation thereon; and 

(c) if so, whether " copy of that 
literature will be laid on the Table? 

Tbe Deputy Minister of Labour 
(Sbrl Abld Ali): (a) Two Work and 
Orientation Centres have been started 
on a pilot basis to assist educated un-
employed to equip themselves to take 
advantage of avenue; ot employment 
other than white coUar jobs, including 
small scale industries. Some small-
scale production centres are also being 
organised for absorbing educated un-
employed persons. Two such produc-
tion centres have been approved 
during 1956-57. Fifteen more are pro-
posed to be set up during 1957-58. 

(b) and (e). No, but the main fea-
tures of the schertle have been pub-
lished in "EmpJoyment News" issued 
by the Ministry of Labour. A copy 
of the scheme is placed on the Table. 
[See Appendix 111. annexure No. IS.1 
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Ind""trlal Development of Madras 
M8. Shrl . Thangamani: Will the 

Minister of Planning be pleased to 
st3te whether Government will lay a 
statement on the Table of the Sabha 
indicating the schemes for industrial 
development proposed to be under-
taken during the Second Five Year 
Plan period in Madras State under 
Central, State and Private auspices? 

The Deputy Minister of Planning 
(Shri S. N. Mlshra): A statement is 
laid on the Table of Lok Sabha. [See 
Appendix III, annexure No. 14] 

Coal Mine Workers 
249. Shri V. P. Nayar: Will the 

Minister of Labour and Employment 
be pleased to state: 

(a) the total wage bills and bonus 
paid to Coal Mine Workers in the 
years 1953, 1954, 1955 and 1956; 

(b) the total gross and net profits 
earned by the coal mining industry 
in the above years; and 

(c) the total amount spent in each 
year for workers' amenities including 
housing? 

The Deputy Minister of Labonr 
(Shri Abld All): (a) to (c). The 
information is being collected and 
will be placed on the Table of Lok 
S3bha. 

Workers of Iron and Steel Industry 
250. Shrl V. P. Nayar: Will the 

Minister of Labour and Employment 
be pleased to lay on the Table a state-
ment showing the total wage bills and 
bonus paid to the Workers of Iron and 
Steel Industry in the years 1955 and 
1956? 

The Deputy MInIster of Laboar 
<Shri Abid All): The figures of the 
tot31 'lVage bill and bonus paid to 
'Workers during the calendar year 
1955 are given below. Similar infor-
mation for the year 1956 is not avail-
able. 

Y.:or Total Wage bill Bonus 

R.. RI. 
1955 '2,86,09,954 2,09,79,015 

(exclUsive oebonus) 
NOTE:-This information is in respect 

of the erstwhile Part 'A' State. and 

the three Part 'C' States of Delhi, 
Ajmer and Coorg, and covers only 
workers getting less than Rs. 200 
per month. 

High Tension (Porcelain) Insulators 

251. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the estimated total requirementa 
and the value of high tension (porce-
lain) insulators for the country :tor 
the remaining period of the Second 
Five Year Plan; 

(b) whether the demand will be 
met by the indigenous industry; 

(c) if not, the quantity to be im-
ported; and 

(d) how many new licences have 
been given for factories to produce 
these insulators and where these fac-
tories are to be located? 

The Minister of Industry (Shrf 
Manubhai Shah): (a) 24,000 tons, 
approximate value being Rs. 15 crores. 

(b) to (d): The existing indigen-
ous production is much less than the 
demand. These schemes have recently 
been licensed under the Industries 
(Development and Regulation) Act. 
Two are for the establishment of new 
units--one each in Bihar and at 
Neiveli (Madras). One is for expan-
sion of the Government factory at. 
Bangalore. These schemes cover a 
total annual capacity of 5,400 tons. 
It these materialise, the indigenous 
capacity would take care of the 
demand to a very large extent, by the 
end of the Second Five Year Plan. 
Efforts are, however, being made to 
make India self-sutllci"",t in respect of 
this important item. 

Chemical Industries 

252. Shrf V. P. Nayar: Will the 
Minister of Commeree and Industry 
be pleased to lay a statement on the 
Table showing:-

(I) the present position of line 
chemicals manufacturing In-
dustry in India with detaila 
regarding production; 
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(ii) the number of workers em-
ployed; 

(iii) the quantity of each item pro-
duced; 

(iv) the extent of public Sector in 
Industry; 

(v) the profit earned in one year; 
(vi) the quantity imported in each 

of the main items etc.? 
'l'he Minister of Industries (Shri 

Manubhai Shah): (i) There are at 
present 15 principal manufacturers of 
fine chemicals in India, and a list of 
the fin0 chemicals produced in the 
country is laid on the Table [See 
Appendix III, annexure No. 15] The 
indigenous production is adequate to 
meet the country's demand for some 
of the fine chemicals and their 
imports 'are banned, and these items 
have been listed out in List 4 of 
Appendix XXVIII in the Import 
Trade Control Policy book for Janu-
ary/June ID5(. One of the indigen-
ous manufacturers has a scheme for 
the production of a large number of 
fine chemicals in collaboration with a 
well-known German firm and, when 
this materialises, the need for imports 
will be further reduced. 

(ii) As most of the concerns are 
small in size and not covered 
by the Industries (Develop-
ment and Regulation) Act 
and do not, therefore, submit 
periodical reports, figures are 
not available about the num-
ber of workers employed In 
them. 

(iii) For the reason mentioned 
above, figures are not avail· 
able regarding the quantity of 
each item produced; 

(iv) There is no factory for the 
manufacture of fine chemicals 
in the Public Sector; 

(v) Precise information is not 
available on this point also; 

(vi) Statistics have not been sepa-
rately maintained In respect 
of the import of each item. 
Apart from the large number 
of chemicals involved, im-
ports are made in varioua 

grades, such as Analytical 
Reagents, British Pharmaco-
pea pure, chemically pure. 
etc., and licences are issued 
only under broad headings. 
like Chemicals, Laboratori 
Reagent chemicals, etc. 

Heavy Chemicals 

253. Shrl V. P. Nayar: Will th'" 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total value of heavy chemi-
cals produced in India at present for 
each item; 

(b) the value of heavy chemicals 
produced by the public sector, it any~ 
and 

(c) the profits earned in the manu-
facture of heavy chemicals in the year 
1955-56? 

The Mlnlster of Industry (SUI 
Manubhai Shah): 

N.B.-Figures are approximate. 

(a) Fertilisers 
Acids & Salts 
Alkali & allied 

chemicals 
Miscellaneous 

Total:-

Rs. 1,570 Lakhs 
Rs. 845 " 
Rs. 850 " 

Rs. ]0" 

Rs. 3,'75 lakhs 

(b) Fertilisers and Rare Earth 
Salts--

Rs. 1,185 Lakha 
(c) Information is not available. 

Workers of Heavy Cb,'1Illcal. 
Industries 

254. Shrl V. P. Nayar: Will th& 
Minister of Labour and Employment 

. be pleased to state: 

('1) the wage bills and bonus paid 
in 1955-56 to the workers of th& 
heavy chemicals industries; and 

(b) the number of workers em-
ployed in the industry? 

The Deputy MInister of Labour 
(Shri Abld All): (a) and (b). The 
figures of employment, total wage bill 
and bonus paid durin& the year 195~ 
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are 'given below. Similar infonnation 
for the year 1956 is not available:-

No. of 
Workc:n 

Their 
Wage bill 

Rs. 
9708 93,72,965 

Bonus paid. 

Rs. 
4,9 1 ,633 -----------------------NOTE: -This information is in respect: 

of the former P3rt 'A' States and 
the three Part 'c' States of Delhi, 
Ajmer and Coorg. These figures 
are based on the returns under the 
Payment of Wages Act which ap-
plies to workers getting Ie •• than 
Rs. 200 per month. 

Motor Vehicles 
255. Shrl V. P. Naysr: Will the 

Mini"!,,r of Commerce and Industry 
be pleased to state: 

(a) the total number at Motor 
Vehides assembled or manufactured 
in India in the years 1953. 1954, 1955 
and 1956; 

(b) the prices of different makes of 
passenger cars and trucks; 

(c) whelher it is a fact that recent-
ly there was an upward revision of 
prices of Hindustan HLand Master"; 
and 

(d) if so, the reasons therefor? 
The Minister of Industry (Shri 

Manubhal Shah): (a) A statement is 
placed on the Table of Lok Sabha 
which gives the required information 
seriatim. rSee Appendix III, annex-
ure No. 16] 

Year No. of vehicles 

1953 13,926 
1954 14,462 

1955 23,064 

1956 32,138 

(b) the prices of the important 
makes are given in the annexure. 

(c) Yes. 

(d) Because the Hindustan Land-
master car was being sold at a loss 
according to the report of the Tariff 
Commission. The revised price shown 
in the annexure was intended to make 
up the 105·5 partially. Government 
have since agreed to n further in-
crease in price to remove the loss 
totally, and this price is likely to 
come into effect shortly. 

Workers In Motor Vehicles Industry 

256. Shrl V. P. Nayar: Will the 
Minister of I~abour and Employment 
be pleased to state the total wage 
bills and bonus paid to the workers 
by the motor ""hiele, industry in the 
years 1953, 1954, 1955 and 1956? 

The Deputy Minister of Labour 
(Shrl Abld All): A statement giving 
the total annual wage bills and bonus 
paid to workers during the Calendar 
years 1953 to 1955 is given below. 
Similar information for the year 1956 
is not '!9.vailable. 

STATEMENT 
Total Wages paid. by the Motor Vehicles Industry during 1953 to 1955. 

Year 

1953 
1954 
1955 

Manufacture ~f Motor Vehicles 

Total Wage Bills 

659<271-
7120794 
4378196 

Bonus 

Repair of Motor 
Vehicles 

Total Wage Bill. Bonus 
RB. 

4,2R,07,770 
4,73,99,606 
5,16,21,104 

R,. 

4,60,873 
7,4 1,'}67 "---_._--_.- -_._- - ._-

·Separate figures of Bonus are not available but for 1954 and 1955 the 
figures for wage bills are exclusive of bonus. 

NOTE:-These figures are in respect of the erstwhile Part A States and 
the three Part C States of Deihl, Ajmer and Coorg. The figures are 
based on the returns received tram the State Governments under the 
Payment of Wages Act which applies to workers getting less than Rs. 800 

~ensem. 
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Jute Industry 

257. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total production of jute 
products in the years 1950-51 to 1956· 
57; 

(b) the total profits in the above 
yenrs; 

(c) the total export earnings from 
jute for the years; and 

(d) the number of workers engaged 
in the industry in e!lch year? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) to (d). A 
Statement is laid on the Table of Lolr 
Sabha. [See Appendix III, annex-
ure No. 17] 

Workers In Jute Industry 
258. Shri V. P. Nayar: Will the 

Minister of Labour and Employment 
be pleased to state the total wage 
bills and bonus paid to the workers 
b:' the jute industry in the year 1955 
and 1956? 

The Deputy Minister of Labour 
(Shrl Abld AU): The figures of the 
total wage bill and the bonus paid to 
workers during the calendar year 
1955 are given below. Similar figures 
for the year 1956 are not available. 
Year Total Wage bill Bonus paid 

Rs Rs 
1955 26,46,36,77R 43,294 

(cxclusiv..! of 
bonus) 

NOTE:-This information is in respect 
of the former Part 'A' States and 
the three Part 'C' States of Delhi, 
Ajmer and Coorg and covers only 
workers getting less than Rs. 200 
per month. 

Trade with Yngoslavla 

259. Shrl D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state the value of goods 
imported from Yugoslavia during 
1956-571 

The Minister of Comme...,., 
Kanungo): The value of 
from Yugoslavia during 

... ~ ~t"ril.~,..tIo,:::,h.o,..' ;~ 'P .. 1.,,, 

(Shrl 
imports 
1956-67 

Pilgrims from Pakistan 

Z60. Shrl D. C. Sharma: Will the 
Prime Minister be pleased to state: 

(a) the number of pilgrims from 
Pakistan who attended the religious 
fairs in India during this year; and 

(b) the facilities provided for the 
pilgrims by the Government of India? 

The Prime Minister and Minister of 
Edemal Affairs (Shrl Jawaharlal 
Nehru): (a) About 2~00. 

(b) The pilgrim parties were pro-
vided with special facilities in regard 
to transport, board and lodging. . 

N.E.F.A. 

261. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

(a) the development works pre-
posed to be undertaken in North East 
Frontier Agency area during 19~7-58; 
and 

(b) the amount proposed to be spent 
during the ssme period? 

The Prime Minister and Minister of 
External Mairs (Shrl Jawaharlal 
Nehru): (a) The development work 
proposed to be undertaken during 
1957-58 covers the following ftelds:-

1. Engineering. 
2. Agriculture and Animal Hus-

bandry. 
3. Forestry. 
4. Community Development and 

N a tiona! Extension Services. 
5. Medical and 'Public Health. 
6. Education. 
7. Cottage Industries. 
8. Research. 
9. Publicity. 

10. Co-operation. 

(b) Rs. 100'63 lakhs. may add 
that Government are considering a 
... ~ .......... - ........ 1"' ... .. - ."' .. .... - ... = ... 255 
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Pakistan Violation of indian Territory 

%61. {Shrlmatl Tarkeshwari Sinha: 
Shri D. C. Sharma: 

Will the Prime Minister be ple::lsed 
to state: 

(a) the number of Pakistani viola-
tions of Indian territory during the 
year 1956-57; 

(b) the number of persons killed 
and the amount of property destroyed 
by the violations; and 

(c) the compensation, if any, paid 
by the Pakistan Government? 

The Prime Minister and MInIster of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). During the 
year 1956-57, Pakistanis committed 
369 violations of Indian territory. AB 
a result of these violations, 8 Indian 
nationals were killed, 20 injured, 159 
kidnapped and 1450 heads of cattle 
taken away. Property worth about 
Rs. 1,54,267/14/- was lost during these 
violations. 

(0) Compensation was claimed in one 
case only. Pakistan Government's 
reply is awaited. 

Border Raids 

863 {Shri D. C. Sharma: 
~. Shri Jhulan Surna: 

Will the Prime Minister be pleased 
to state: 

(a) the number of raids carried out 
by Pakistan into the Indian side of 
the cease-fire line in Kashmir from 
the 1st of September, 1956 to the end 
of April, 1957; 

(b) the loss of ~ and property 
caused by these raids; and 

(c) whether any relief had been 
given to the sufferers from these 
raids? 

The Prime MInIster &lid MlnIster of 
External Mairs (Shri Jawaharlal 
Nehru): (a) There were 27 incidenta 

of "cease fire violations" and raids. 
In these incidents 60 Indian nationals 
were kidnapped and 36 heads of 
cattle taken away. Efforts for their 
return are being made. 

(b) There was no loss of life. 

(c) Does not arise. 

Slums Clearance In Punjab 

%64. Shri D. C. Sharma: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether Punjab Government 
have submitted any scheme for the 
clearance and improvement of slums 
in Punjab St:1te; and 

(b) if so, the details thereof? 

The Deputy MInIster of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) The Punjab Govern-
ment have not so far submitted any 
Scheme for the clearance or improve-
ment of slums in the Punjab. 

(b) Does not arise. 

Industrial HousiDc 

%85. Shri D. C. Sharma: Will the 
Minister of Works, Housing aDd 
Supply be pleased to state the posi-
tion at present with regard to the 
provision ot housing accommodation 
under the Subsidized Industrial 
Housing Scheme to industrial work-
ers employed in Government under-
takings in public sector? 

The Deputy MinIster of Works, 
HouslD&" and Suppl,. (Shri Ann K. 
Chanda): The Subsidised Industrial 
Housing Scheme provides primarily 
for grant of financial assista."lce tor 
construction of houses for industrial 
workers in the private sector. How-
ever, such Central or State Govern-
ment undertakings as are liable 
to income tax on the whole 
or part of their earnings 
are also eligible tor aid under the 
Scheme for construction of houses tor 
their workers. Other Government 
undertakinlls usually have their own 
.epara te housing schemes as part of 
the project concern .... 
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The Subsidised Industrial Housing 
Scheme came into operation in Sep-
tember, 1952. Up to the 30th April, 
1957 the Central Government sanc-
tioned financial assistance totalling 
Rs. 2~'29 crores ~gainst various pro-· 
jects of State Governments, Coopera-
tives and private employers for con-
struction of 89,408 houses. Out of this, 
flnancial assistance amounting to 
Rs. 35,28 lakhs was sanctioned from 
September, 1952 to the end of April, 
1957 for construction of 3,228 houses 
by those Central or State Government 
undertakings which were liable to pay 
income tax on the whole or part of 
their €''3rnings. 

Slum Improvement and Housing 
Schemes 

266. Sllri D. C. Sharma: Will the 
Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether the Bombay Corpora-
tion has made proposals through the 
State Government for: 

(1) Slum Improvement; 

(2) Housing Scheme for pave-
ment dwellers; and 

(3) Subsidized Industrial Housing 
Scheme; '3.nd 

(b) what action Government is 
taking thereupon? 

The Deputy MInister of Works, 
Housing amI Supply (Shrl Anil K. 
Chanda): (a) (1) Yes. 

(2) and (3). No. 

(b) One Scheme for Slum Clearance 
in the Kamathipura area of Bombay 
City was received from the Bombay 
Corporation in December, 1956. The 
Scheme \V3S examined and discussed 
with representatives of the Bombay 
Government and of the Corporation. 
In the light of the discussions the 
State Government were asked to 
",vise the Scheme. Their revised 
proposals are awaited. 

Copper Mine Labouren 

267. Shri D. C. Sharma: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of labourers work-
ing in the copper mines in India 
(State-wise) ; 

(b) the daily wages paid to them; 

(c) the average number of days in 
a year they are at work; and 

(d) the 
Provident 
Sunday? 

provision regarding their 
Fund and holiday on 

The Deputy Minister of Labour 
(Sllri Abld Ali): (a) 4070 in Bihar 
which is the only State in India 
where there are copper mines govern-
ed by the Mines Act, 1952. 

(b) Category of 
workers 

Average 
daily earnings 

Underground 
Foremen and mates Rs. 9.45 

Skilled labour 

Unskill~d labour 

Surface 

Clerical Staff 

Skilled 13 bour 

Unskilled labour 

Female 

Rs. 3.41 

Rs. 2.36 

Rs. 6.19 

Rs. 3.75 

Rs. 2.36 

Rs. 2.16 

(c) Information is not available. 

(d) The workers are not at present 
covered by the Employees Provident 
Fund Scheme. Information is not 
available wheher any of these mines 
have got their own Provident Fund 
Schemes. 

Under the Mines Act, 1952, work-
ers employed in copper mines are eli-
gible to weekly holiday on any onc 
day of the week. 
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Areeanut 

268. Shri Wodeyar: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the total quantity of arecanut 
imported during the year 1956-57 
,(Country-wise) ; 

(b) the quantity of arecanut ex-
ported during the same period; and 

(c) the acrcage of arecanut planta-
tion in Indi:l (State-wise) at present 
.and the number of holders of these 
plantations? 

The Minister of Commerce (Shri 
Kanungo): (a) and (c). Two state-
ments arc placed on the Table, [See 
Appendix III, annexure No. 18] 

(b) 4026 Cwts, (March '56 to Jan. 
'57), 

Enemy Property 

269. Shrl Bireu Roy: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the total amount in rupees held 
by the Custodi:m of Enemy Property 
(World War II) in the shape of (i) 
cash and securities and (ii) other pro-
perties; and 

(b) the policy d! Government in 
respect of cash and securities of Ger-
man nationals still held by the Custo-
-dian? 

The MI-'-'-r of Commerce (Shri 
Kanungo): la) (i) about Rs. 6 erores. 

(ii) about Rs, 79,000, 

(b) The policy is under considera-
tion, 

Unemploym~nt in Orissa 

270. Shri PanIgrah.I: Will the Min-
ister of Planning be pleased to stale: 

(a) whether any amount has been 
given to Olissa during the First Five 
Year Plan to relieve unemployment 
in the Statp; 

(b) the details of the schemes which 
were prepared by the State Govern-
ment for consideration of the GOY-

-ernment of India; and 

(c) the ouccess achieved in relieving 
unemployment in OrisS':l during the 
First Five Year Plan? 

The Deputy Minister of Planning 
(Sh:i S. N. MIshra): (a) to (c). A 
statement is laid on the Table of Lok 
Sabha. [See Appendix III, annexure 
No. 19] 

Low Income Group Housing Scheme 

271. Shrl Panigrahi: Will the Minis-
ter of Works, Housiug and Supply be 
pleased to s\:lte: 

(a) the amount allocated to Orissa 
under Low Income Group Housing 
ScheJlole so far; and 

Cb) the amount spent? 

The Deputy Minister of Works; 
lIouslng and Supply (Shrl Anll K. 
Chanda): (a) The information sought 
is given below: 

AmoUDl: allocated 
to Orissa 
(Rs. in lakhs) 

1954-5S} 
1955-56 3.00 
1956-57 15·00 
1957-58 10,00 

2~.OO 

Amount 
djsburs.:d 

(Rs. inh':hs 

3.00 
t".00 
(Nil so far) 

18.00 

(b) The State Government had 
.pent Rs. 18,04,550 up to the 30tb. 
April 1957. 

Co-operative Textile Mills 

272. Shrl K. G. De5hmukh: Will the 
Minister of Commerce and Industry 
be pleased to s1::> te: 

Ca) how many applications Govern-
ment have received tor the grant of 
licences to open Co-operative Textile 
Mills during the year 1956-57; and 

(b) how many licences have been 
granted during the above period, 
State-wise? 

The Minister of Commerce (Shrl 
KanllIll"o): (a) 12 applications tor 
licen""~ f01' the es1::>blishment ,of Co-
operative Textile Mills were received 
and considered during th. year 
1956-57. 
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(b) A statement is laid on the Table. 
[See Appendix Ill, annexure No. 20] 

Employment Exchanges In India 

273. Shri P. N. Kayal: Will the 
Minister of Labour and Employment 
be pleased to stare: ' 

(a) the number of Employment Ex-
changes in India; 

(b) how many of those are in the 
Sub-Divisional towns; and 

(c) if there are no Employment 
Exchanges in Sub-Divisional towns 
whether the Government of India 
would consider the proposal in view 
of the fact that rural people are put 
to great disadvantage to have their 
names registered in the existin, Ex-
changes of big towns? 

The Deputy MlnJster Df LaHar 
(Shri Abld All): (a) 152. 

(b) 11. Besides there are 26 Sub-
Offices. 

(c) Under the Scheme for ExPan-
si= of Employment Service, it is pro-
posed to open Employment Exchan-
ges in all the Districts during 
the Second Five Year Plan period. 
The location of an Exchange is 
based on the size of the 
population, local industries, stability 
of employment and the number of 
unemployed persons to be served. The 
Exchanges 3.re opened by the State 
Governments in consultation with the 
Central Government and efforts are 
made to cover urban and rural areas 
of the Stare. 

Employment Exchan,es, Orissa 
274. Shri Sraddhakar Supakar: Will 

the Minister of Labour and Employ-
ment be pleased to state: 

(a) the number of persons register-
ed with the employment exch3.nges in 
Orissa State in 1956; and 

(b) the percentage of persons regis-
tered who have been provided witlt 
employment? 

The Deputy MiDlster Dr La .... ar 
(Shrt Abld Alit: (a) 31,883. 

(b) 11'9 per cent. 

Khadl Gramodyog Bhavan, 
New Delhi 

275. Shrl A. K. Gopalan: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is any housing 
facility for the employees of the 
Khadi Gramodyog Bhavan, New 
Delhi; and 

(b) if not, what steps the All India 
Khadi and Village Industries Com-
mission propose to take in this direc-
tion? 

The Minister of Commerce (Shr~ 
'Kanunlo): (a.) No, Sir. 

(b) The employees of the Khadi 
Gramodyog Bhavan, New Delhi are 
mostly recruited from among local 
residents and are expected to have or' 
make their own arrangements for 
1'Il8idential' accommodation. The Com-
mission has, therefore, no immediate-
proposal in this direction. 

Allotment of Quarters to 80vernaent 
Employees 

276. Shrt 15. C. Samanta: Will the 
Minister of Works, Houslnlr and Sup-
ply be pleased to state: 

(3.) the number of cases where· 
houses allotted in regular and out-of-
turn allotments to Government em-
ployees were not occupied by them 
during the last four years in New 
Delhi and Calcutta, separs.rely; 

(b) the reasons put forward by 
them for not occupying those houses; 

(c) whether it is a fact that in some 
cases some employees were on leave 
at the time when the houses were· 
allotted; 

(d) if so, whether their cases were 
reconsidered when they returned 
from leave; and 

(e) if not, whether they were de-
barred for six months for allotment 
and house-rent allowance was alsC) 
stopped? 
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The Deputy MlnJster of Works, 
Dousing and Supply (Shrl Ann K. 
Chanda): (a) Delhi and New Delhi: 
12,842 officers either refused allotment 
or failed to avail themselves of the 
ofter of allotment. 

Calcutta: 'l'he required information 
is not readily available. 

(b) It is not obligatory for the 
allottees to give reasons for refusal. 
The reasons generally given are sick-
ness in the t.l.Inily, education of chil-
dren and distance of allotted resi-
dences. 

(c) Yes. 

(d) and (e). According to standing 
instructions, officers who prOC"eed on 
leave are required to authorise some~ 
one to look after their interests in 
the matter of allotment during their 
absence. If they fail to do so and 
the allotment made in their absence 
Is not accepted, they are nor-
mally debarred for a period of six 
months and also deprived of house 
rent allowance for the period. Repre-
sentations, if any, from such officers 
are considered on the merits. 

PAPERS LAID ON THE TABLE 

APPROPRIATION ACCOUNTS (CIVIL) AND 
AUDIT REPORT (POSTS AND TELEGRA-

PHS) 

The MlnJster of Finance (Shri T. T. 
Krlshnamacbarl): Sir, I beg to lay on 
the Table, under Article 151(1) of the 
Constitution, a copy of each of the 
following papers:-

(1) Appropriation Accounts (Civil) 
1954-55 (including proforma 
commercial accounts) and the 
Audit Report 1956-Part II. 

[Placed in Lib,a",. See 
No. S-56/57.] 

(2) Audit Report (Posts and Tele-
graphs) 1957-Part I. 

[Placed in Lib,a",. See 
No. 8-57/57.] 

AMENDMENT TO REGISTRATION or 
NEWSPAPERS (CENTRAL) RULES 

The MlnJster of Health (Shri 
Karmarkar): Sir, on behalf of Dr. 
B. V. Keskar, I beg to lay on the 
Table, under sub-section (2) of Sec-
tion 20-A of the Press and Registration 
of Books Act, 1867, a copy of the Noti-
fication No. S.RO. 1268 dated the 20th 
April, 1957 making certain amendment 
to the Registration of Newspapers 
(Central) Rules, 1956. 
[Placed in Library. See No. S-58/57.] 
REPORT OF THE INDIAN DELEGATION TO 

THE 39TH SESSION OF THE INTERNA-
TIONAL LABOUR CONFERENCE 

The Deputy MlnJster of Labour 
(Shri Abid All): Sir, I beg to lay on 
the Table a copy of the Report of the 
Indian Government Delegation to thl> 
39th Session of the International 
Labour Conference held at Geneva in 
June, 1956. 
[Placed in Library. See No. S-59/57.] 
WORKING JOURNALISTS (CONDrrIONS 

OF SERVICE) AND MISCELLANEOUS 
PROVISIONS RULES 

Shrl Abld All: Sir, I beg to lay on 
the Table, under sub-section (3) of 
Section 20 of the Working Journalists 
(Conditions of Service) and Mis-
cellaneous Provisions Act, 1955, a copy· 
of the Working Journalists (Condi-
tions of Service) and Miscellaneous 
Provisions Rules, 1957. 
[Placed in Libra",. See No. S-60/57.] 

NOTIFICATIONS ISSUED UNDER 8M 
CUSTOMS ACT 

8hrl T. T. KrIsImamacbarl: Sir, I 
beg to lay on the Table, under sub-
section (4) of Section 43-B of the Sea 
Customs Act, 1878 as inserted by the' 
Sea Customs (Amendment) Act, 1953, 
a copy of each of the following Noti-
f1cations:-

(1) Notification No. S.RO. 1298 
dated the 27th April, 1957. 

(2) Notification No. S.RO. 1299 
dated the 27th April, 1957 
containing Customs Duties 
Drawback (Pipe and Cigarette· 
Tobacco) Rules, 1957. 

[Placed in Lib,a",. See No. 8-61/57] .. 
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MESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following message received from the 
.Secretary of Rajya Sabha:-

"In accordance with the provi-
sions of sub-rule (6) of rule 162 
of the Rules of Procedure and 

. Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Provisional Collec-
tion of Taxes (Temporary Amend-
ment) Bill, 1957, which was 
passed by the Lok Sabha at its 
sitting held on the 20th May, 1957, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has 
no rCl:ommendutions to make to 
the Lok Sabha in regard to the 

.said Bill." 

ARREST OF MEMBER 

Mr. Speaker: I have to inform the 
House that I have received the follow-
ing telegram dated the 25th May, 1957, 
from the Additional District Magis-
trate, Kanpur City:-

"I have the honour to inform 
you that Shri Jagdish Awasthi, 
Member, Lok Sabha, was arrested 
under section 188 I.P.C. at 2-0 p.m. 
today at Kanpur, for defying the 
prohibitory order under section 
144 Cr. P.C. issued by the District 
Magistrate on the 9th May, 1957. 
lie h at present on his way to the 
Distrit't Jail, Kanpur where he 
will be lod!:ed." 

STATEMENT RE: ACCIDENT AT 
THE CORONATION PILLAR SEW-

AGE TREATMENT PLANT 

The Minister of Health (8hr; 
Karmarkar): Mr. Speaker, it is with 
profound regrets that I have to report 
to the House that seven workmen em-
ployed by Messrs. Duncan Stratton 
.& Co., who are the ccntractors of the 

Joint Water & Sewage Board, for the 
construction of the sludge digesters at 
the Coronation Pillar Sewage Treat-
ment Plant, were the victims of a 
fatal accident on the evening of Satur-
day the 25th inst. The circumstances 
of the accident as reported by the 
Chairman of the Board are as fol-
lows:-

There are three sludge digesters, 
forming part of the sewage disposal 
plant-two of which were put into 
commission in the month of March. 
The third digester was being tested by 
the firm for leakages during the last 
few days prior to its being put into 
operation. The inside of the tank was 
empty. except for a couple of feet of 
effluent in the conical pit at the 
bottom of the tank, which could not 
be emptied completely on account ot 
the sub-soil water getting in through 
the values. Workmen had been going 
in and out of the tank in connection 
with the tcst and for the purposes ot 
cleaning the inside on the 22nd, 23rd, 
24th and even on the 25th of May, 
until the accident tQPk place. During 
all this time, compressed air was 
being pumped into the tank to dispel 
noxious gases from the chamber. The 
labourers also had instructions to go 
out every few minutes to breathe fresh 
air and to take rest. 

At 4 p.m. on Saturday, a workman, 
who had been working inside for 
some time failed to come out as usual. 
His colleagues became anxious for his 
safety and decided one after another 
to go down the rope ladder from the 
manhole to the bottom of the tank to 
rescue him. Altogether seven men 
had thus gone down the rope ladder 
suspended from the manhole never to 
return, before it dawned upon the 
remaining workers that some serious 
mishap had taken place. The remain-
ing men then raised an alarm and the 
contractors' engineers as well as the 
engineers of the Joint Water and 
Sewage Board, who were supervising 
other operations in connection with 
the construction of the plant a tcw 
yards away rushed to the top of the 
chamber. They concluded that the 
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seven men had fainted inside thl! 
chamber. It appears that some noxi-
ous gases emanating from an undetec-
ted pocket of sludge which had sud-
·denly become activated on account of 
high temperature had over-powered 
the men. The police and the fire 
brigade were sent for and shortly 
afterwards military help was also re-
quisitioned for the purpose of rescue 
·of the trapped men. Compressers 
were employed for breaking the lower 
portion of the 24 inch concrete wall of 
the tank. About six hours later the 
bodies of the missing workmen were 
-extricated, from the floor of the diges-
tors and they were sent to the mor-
tuary. 

There is always some risk attendant 
on operations connected with sewers 
and sewage tanks, but such risks are 
minimised by the precautions already 
mentioned, namely rapid changes of 
shifts and the constant blowing in at 
air. There are on record cases of men 
fainting while engaged in cleaning 
even open sludge tanks. This accident 
resulting in the loss of "even lives, 
however, is certainly one of the most 
serious of its kind. Senior Officers of 
the Joint Water and Sewage Board 
reached the spot inlmediately on get-
ting information of the accident and 
supervised the rescue operations till 
the early hours of the morning. 

I paid a visit to the scene of the 
accident on Sunday morning with 
Sarvashri V. K. B. Pillai and S. 
Mullick, the Secretary and Joint 
Secretary of my Ministry and Shri 
Radha Raman, Member of Parliament. 
Shri A. D. Pandit and Shri Mehta, the 
Chairman and Engineer-Secretary of 
the Joint Water and Sewage Board 
were also present. In a brief con-
ference it was .decided that an er-
gratia payment of Rs. 200/- should be 
paid to each bereaved family to en-
able them to meet immediate nec~s­
sary expenses. The Joint Water and 
Sewage Board have accordingly sanc-
tioned such payment. The families 
will, of course, receive from the con-
tractors full compensation under the 

Workmen's Compensntion Act. It was 
also decided to have an immediate 
enquiry made into the causes of the 
disaster. A First Class Magistrate has 
accordingly been detailed by the 
Chief Commissioner, Delhi, to make 
such an enquiry and he will be assist-
ed by two experts nominated by the 
Ministry of Health. 

I should like to assure the House 
that the cauoes of the mishap will be 
fully examined and all possible neces-
sary steps taken to prevent the re-
currence of such accidents in future. 

Shrlmati Renu Chakravartty (Bashir-
hat); May I ask one question? While 
we await the special Magisterial 
enquiry, may we know whether gas 
masks are going to be used im-
mediately for any such work which 
will necessitate workers' going down 
these pipes? This is a thing that has 
happened in Calcutta. Three lives 
were lost a few years ago. At that 
time, it was promised that gas mask. 
would be given. They have not yet 
been given. In another big city, in 
the metropolis of India, the same thing 
has happened and seven lives lost. 
While we wait for the enquiry, may 
we know whether Government are 
immediately ordering that all who go 
down these pipes will be given gas 
masks in order to eliminate any dan-
ger to their lives? 

Shrl Karmarka,; The Magistrate'. 
report should not take more than a 
couple of days or three days, and a. 
I said, it will go principally into the 
causes of the disaster. Later on we 
propose if necessary to go into a more 
technical enquiry about the matter to 
advise ourselves as to better steps to 
prevent the recurrence of such mis-
haps. And for the time being we do 
not propose to send any man except 
under conditions of complete protec-
tion. 

Shrlmati Renn Chakravartty; That 
means that Government is not taking 
any immediate steps to ensure that tho 
lives of these people are protected. 
Whether the magisterial enquiry takn 
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place or not, certain steps like provid-
ing gas masks may be provided for. 

Mr. Speaker: Are gas masks very 
costly? 

Shrl Karmarkar: I have explained 
to the House what happened as a 
matter of fact. The tank does not 
need to be regularly treated as it 
were. We just wanted to see whether 
it required any repairs. So far as my 
infonna tian goes, that has been done, 
and unless it is absolutely necessary 
there is no question of sending any 
people hereafter. It is not like an 
ordinary sewage carrier. It is a tank 
which has been tested. I should not 
say anything which I am not sure is 
correct, but the thing is maybe it may 
take some time to train the workers 
in using the gas masks. Therefore, I 
said all possible protective measures 
will be taken, and if gas mask is 
necessary, we shall certainly adopt it, 
but if there is likely to be any danger 
because people do not know how to 
use it, then it will be another ques-
tion. 

Mr. Speaker: In the meanwhile no-
body will be sent to run the risk. 

RESERVE BANK OF INDIA 
(AMENDMENT) BILL AND 

STATE BANK OF INDIA (AMEND-
MENT) BILL-contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri T. T. 
Krishnamachari on the 24th May, 
1957, nam .. ly: 

"That the Bill further to amend 
the Reserve Bank of India Act, 
1934, be taken into consideration." 

Also further consideration of the 
tollowing moUon moved by Shri T. T. 
Krishnamacharl on the 24th May, 
19~7, namely: 

"That the Bill further to amend 
the State Bank of India Act, 1955, 
'L. ....... 1- ... _ 1_ ..... _ .. _-1.1_"'_. 

India (Amenci-
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Shri T. T. ·Krishnamachari was in 
possession of the House. 

Time allotted is 2 hours, time taken 
already is 1 hour 31 minutes, balance 
is 29 minutes or 30 minutes. 

The Mlnlster of FInance (Sbr! T. T_ 
Krlshnamacharl): J would like to men-
tion at the outset my gratification 
because of the fact that a very large 
number of hon. Members of this House 
evince an interest in the working of 
the banking structure in India, and 
it is good that they have spoken 
freely about what they consider to 
be the defects that now exist. 

One of the subjects on which some 
attention was focussed was this ques-
tion of a new Institution that is being 
incorporated by the provision of 
medium-term credit facilities for in-
dustries. The question necessarily 
was whether there was a need for a 
proliferation of such institutions 
because there is already the Industrial 
Finance Corporation with its State 
counterparts in various States, and 
another private Institution called the 
Industrial Credit and Investment Cor-
poration; whether under these circum-
.tances there is need for another in-
stitution, having In view the fact that 
the I.F.C. itself when it was incor-
porated was intended to give credit 
both for long-term and medium-term 
to industries. In actual practice it 
was found that the I.F.C. was catering 
mainly to long-term needs of industry. 
The other fact that hon. Members have 
to bear in mind Is that at the time we 
started the I.F.C. our vision was 
somewhat narrow. We did not expect 
an industrial development such as the 
one that we now contemplate, and 
during the First Plan period the pro-
gress has been considerable in the in-
dustrial field as Is witnessed by pro-
duction figures. Therefore, It was 
generally felt that one institution wu 
not adequate. So far as the I.C.I.C. 
Is concerned, it fills a very small part 
of the needs, and is a private institu-
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time about the need for an institution 
to serve the purposes that are filled in 
other countries by discount houses or 
issue houses, name1y to provide fin-
ances for new industries to be started 
which will not ordinarily attract 
equity capital, but which can attract 
equity or debenture capital when it 
goes into production. The market 
trcnds have also been particularly 
ooticeable owing to the fact that 
while capital was shy in regard to 
new f'CHlity issues, capital was avail-
able for issues by existing concerns 
or debenture issues by existing con-
cerns. It, therefore, becomes apparent 
that the investor is not willing to wait 
for any period of time until he gets 
a return, and he would rather go in 
for such issues as would promise him 
8 return almost within the end of the 
year. That is a very significant fact 
in the monetary apparatus in so far as 
industrial needs are concerned. 

rhere is, undoubtedly, need for an 
institution which will provide medium-
term credit for industries to be start-
ed, keep the credIt going until such 
time as the industry goes into pro-
duction, and then on the strength of 
their record of production, it will be 
possible for them to /!o to the equity 
market and caU for sub$criptions or, 
even for that matter, go into the 
debenture market and assure the sub-
ICribers of the debentures of their 
capacity to service the debentures and 
to repay the debentures after a period 
of time. 

There is another factor .... hich is not 
normally understood, I think, both in 
this country and elsewhere, and that 
Is In regard to the concessions that 
Government are giving to industries, 
Which do help liquidation of medium-
term debentures, once the industry 
goes into production, namely the 
rather liberal depreciation allowances 
and the development rebates that we 
are giving. These will certainly go to 
help amortise any debenture loan that 
people might take, once the company 
goes Into production. It is a question 
of juxtaposing all these factors which 
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arc there, and, therefore, it is appar-
ent that we should use such facilities 
as we have to provide a medium-tenn 
finance lnstitution. 

80me han. Members referred to 
complaints about nepotism, favouri-
tism and all that sort of thing. I have 
felt that an institution where business-
men are directors oftentimes stifles 
the initiative of an applicant for loan. 
If one director were interested in the 
production of certain types of chemi-
cals, say, caustic soda, he would not 
favour the granting of a loan to a 
new concern which wants to manufac-
ture caustic soda; and maybe, another 
is interested in another chemical, and 
he more or less wants the conditions 
of the loan to be rather stringent. 

That is why we have telt that any 
institution of this nature which we 
start for provision of medium-term 
credit should not have any interests 
associated with it. It is proposed that 
in the new institution that we are 
starting, there will only be bankers; 
that is, a professional banker will be 
associated, and the granting of the 
loan itself would be a matter for the 
banker, because once the bank decides 
to grant a loan and wants to discount 
that paper with the re-finance cor-
poration which will be there, the re-
ftnance corporation would undoubted-
ly go into the question of the solvency 
of the banker and also the need for 
the particular industries for which the 
banker wants to give credit. 

The idea is something novel, so far 
as we are concerned, but I have no 
doubt in my mind, and I have been 
assured by my advisers that there is 
need for an institution of this nature. 
While we wanted to start it and we 
were looking about for funds, the 
offer of the American Government 
under the PL-480 agreement provided 
us the necessary momentum to go 
ahead with it. I can assure han. 
Members that this will not in any 
way cripple the style of other ftnanc-
ing institutions, but it is an institution 
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intended strictly for the purpose of 
providing medium-term loans faT 
medium-size industries. It is intended 
that the loan that should be given 
should not be more than Rs. 50 lakhs; 
and it will very largely be a policy 
which will be approved by the Re-
serve Bank who will bear in mind the 
industrial policy which is the basis of 
the Plan. 

Therefore, I think there is need for 
such an institution. While I am glad 
that han. Members have evinced in-
terest in this matter, I have no doubt 
that the institution, once it is started 
will go to help towards the industri-
alisation of this country in desirable 
channels. 

Shri Prabhat Kar asked. 'Why do 
you bring in exchange banks here?'. 

I might ask him the question, 'Why 
not?'. He seems to think that the ex-
change banks are people who have 
capital elsewhere and, therefore, their 
profits are not available for nationals 
in this country, and hence they should 
not be brought in. The fact really is 
that the exchange banks do finance in-
dustry to a lage extent and they are 
helpful in a large number of circurns-
tances. 

Another point was made by another 
han. Member on this side of the House 
that existing financial institutions 
like banks were controlled by groups. 
That is a very valid point, and I think 
the excha"ge banks not being control-
led by any groups and having neces-
sarily one idea, of making a reasonable 
amount of profit for .their money, serve 
a very useful purpose. I might 
relate my own experience about 36 
or 37 yea~s ago when I could not get 
any credit' from any of the the Indian 
banks and certainly no credit from 
the then Imperial Bank, which was 
very imperial, controlled by foreign-
ers. I was helped to eke out a liv-
ing merely because of the spirit of 
accommodation of some of these ex-
change banks who lent money not 
because I had the worth but because 
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they thought I was likely to be re-
asonably honest if money was' 
lent to me. Even today from the 
way in which they are being operat-
ed, the exchange banks fulfil a very 
useful purpose, to my knowledge. 

Of course, there are also other be-
nefits. They can bring in money, if" 
money becomes tight here, and cheap. 
in their own countries, which, un-
fortunately does not happen today. 
But I sec no reason for excluding 
them because they fall in line with 
the policy of Government and the 
Reserve Bank. I think we should be 
denying Indian industry a very use-
ful channel for affording credit faci-
lities by "",eluding them from the 
opera tian of this Corporation. 

Shri Prabhat Kar (Hooghly): My 
only objection was that their profits. 
went out of India. 

Shri T. T. Krishnamachari: The 
question of profit is, to my mind,.. 
comparatively small. I get my 
income-tax from their earning ancl, 
therefore, to lne they serve a very 
useful purpose. The persons wh() 
pay income-tax under the present 
rutes for foreign companies and their 
branches and subsidiaries give me a 
very valuable addition to the earn-
ings of the exchequer and that alone 
is a justification for me to ignore the 
profit aspect of it. 

My han. friend, Shri Mohiuddin, in 
the course of a very well-informed 
speech, had a little confusion about 
the role of the Reserve Bank. It is 
my intention that the Reserve Bank 
should remain a bankers' bank, that 
the Reserve Bank should be the eyes 
and ears of the Government of India. 
that the Reserve Bank should be 
the topmost financial institution in 
this country controlling practically 
every movement in finance, and it 
should be divested of what might be 
called the day to day banking work. 
In fact, I have some id~a of comin&. 
before the House later on to transfer 
some of thc,;e functions of the 
Reserve Dank, which are In 
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the nature of pure commercial 
or co-operative banking, to the State 
Bank. At the time the Reserve Bank 
Act was passed, we did not have a 
commercial bank in our hands, and 
in order to provide for agricultural 
credit and other types of credit ~"r 
co-operative and other institution., 
we were using the agency of the 
Reserve Bank. It built up a fair 
amount of credit facilities in (',is 
lector. But we want a considerable 
expansion of it. Now that we haw 
a commercial bank, it can also have 
a non-commercial side or a side which 
Is not purely commercial, namely, the 
developmental side. It could, in rr.y 
view, take QVCT the function of lend-
ing to co-operative institutions, to 
asriculture and to small-scale indus-
tries with the prospect of their ex-
pMluing very rapidly, as We want 
1hem to expand. 

So it is my intention some tim~ 

loo.ter to come before the House witl, 
a suitable amendment which will not 
in any sense detract from the import-
once of the Reserve Bank, but w;ll 
certainly leave the Reserve Bank !rl!e 
from certain types of minor work 
which is not its legitimate duty. In 
fact, there are many other matters 
in which the Reserve Bank is taking 
a great deal of interest, and it ;< my 
Intention to make the Reserve Bank 
the supreme adviser to Governme,..t 
In all matters of money, credit and 
bankin~. 

Some mention was made about I,he 
production of luxury goods. The 
policy that will be laid down in re-
gard to general credit matters has 
been before Government for sc-me 
time and I have no doubt that the 
appropriate Ministry would be able 
to say what are the goods that will be 
treated as luxury good. and what no:'. 
Oftentimes it happen. that in infla-
tionary situation the index in certaIn 
quarters is risin~ and there must be 
some let-out valve. Maybe some t:'pe 
of e:oods which we consider as luxury 
may be necessity. I do not know I 
have not much experience of it. But 
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I think that a woman who is starving 
of many needs usually, polishes her 
nails and puts on vermilion :,n it a~oj. 
perhaps, use. the lipstick. It is lut 
BOmething which is a luxury because 
our women are accustomed to paint 
their hands and nails with heI)na 
before. Maybe it is a let out. I aave 
found that these fashions have sprcor! 
even to the hamlets nOW. So, what 
we consider from here, from an in-
dividualistic point of view, a luxury 
may not be a luxury to the people 
there who may want some necessities. 
There is no yardstick completely to 
define luxuries and necessities. But, 
in the main, the assistance that will 
be provided by these institutions or' 
institutions controlled by Govern-
ment will be towards furthering the' 
Plan effort and not in directions where-
there will be no material contribu-
tion to the fulfilment of the Plan. 

. Mention was made about hire-
purcha'e. Though the powers are 
being given, the present scope is 
limited more or less to motor trucks. 
which I have found-and my infor-
mation has been corroborated. by 
what the Reserve Bank of India hal 
investigated and found-that we 
have need for increasing the number 
of vehicles on the road, but this ques-
tion of finance is a bottleneck. I am 
told that even an eighteen montha'-
credit would be useful in this direc-
tion. 

But what should we do in future, 
whether we should limit it to parti-
cular articles will depend from time' 
to time on what we ten the Reserve 
Bank and what the Reserve Bank 
chooses to do. We might consider 
the refrigerator a luxury but It is not 
in the case of a man who has got a 
hotel. I may also say that in future 
when we are able to build houses, 
maybe a housewife would like to-
have a refrigerator because it stops 
waste of food. So, this question of on 
what type of articles the hire-pur-
chase aid should be given wHl have 
to be decided from time to time. But, 
for the present, there is undoubtedly 
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need for some kind of credit facili-
ties so far as motor transport is con-
cerned-so far as motor public trans-
port is concerned. 

The han, member, Shri Tayabji had 
made certain remarks so far as any 
control exercised by the Reserve 
Bank over the State Bank is con-
cerned. It is there bpcause most of 
the sharf's of the State Bank are held 
by the Ilcserve Bank. 

The question of high denomination 
notes raises certain queries. The facts 
are simple, The 1946 Ordinance de-
clared that denominations above Rs, 
100 would cease to be legal tender 
from 12-1-46, The time was ex-
tended up to end of February, 1947. 
After that there have been no appli-
cations. But, there might have been 
cases where high denomination notes 
were deposited with the courts or the 
Police before 12-1-46, These cases 
cannot, therefore, be treated as closed 
and claims come up. They have to 
be examined on merit. There are 
also a few cases where parties went 
to court against the Central Gov-
ernment's refusal to grant exchange of 
high denomination notes. The deci-
Bions in all these cases have not been 
made and that is why we want to 
strengthen ourselves by this amend-
men t and also make the total amount 
.t note issue something real. 

That is about all that I have to 
,·Bay. 

Mr. Speaker: The question is: 

"That the Bill fl,lrther to amend 
the Reserve Bank of India Act, 
1934, be taken into consideration,-

The motion was adopted. 

Mr. Speaker: The question is: 
"That the Bill further to amend 

the State Bank of India Act, 1955, 
be taken into consideration." 

The motion wcu; adopted. 

Mr. Speaker: There do not appear 
. ito be any amendments so far as the 

India (Amend-
ment) Bm 

Reserve Bank Bill is concerne:!. 
Therefore, I shall put all the clauses 
to the vote of the House together. 

Mr. Speaker: The question is: 

"That clauses 2 t.o 5 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 to 5 were added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

Shrl T. T. Krishnamacharl: I beg to 
move: 

"That the Bill be passed." 
Mr. Speaker: The question i.: 

"That the Bill be passed." 

The motion was adopted. 

Mr. Speaker: Now we shall lake up 
the clause by clause consideration of 
the State Bank of India Bill. 

Clauses 2 and S 

Mr. Speaker: The question is: 

"That clauses 2 and 3 stand pert 
of the Bill." 

The motion wcu; adopted. 

Clauses 
Bill . 

and 3 were added to the 

Clause 4 
(Amendment of section 33) 

8hrt T. T. Krlshnamachari: Sir, 1 
beg to move: 

Page '2, 
in line. 111 and 20,-

for "on the recommendation" 
substitute "subject to the direct-
tions." 

Thls is a very simple amendment 
The Central Board of the State Bank 
are the controlling institutions and 
they need not recommend; they gt .... 
directions, That is why the amen~ 
ment has been made . 
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Mr. Speaker: The question is: 

Page 2. 

in lines 19 and 20,-

fOT "on the recommendation" 
substitute "subject to the direc-
tions." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That claus" 4 as amended stand 
part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to 
the BiZ!. 

Clause 5 was added to the Bil!. 

Mr. Speaker: The question is: 

"That clause 1 stand part of the 
Bill." 

The motion was adopted. 

Clause 1 was added to the Bill. 

The Enacting Formula and the Title 
were added to the Bill. 

Shrl T. T. Krlshnamacharl: Sir, I 
move: 

"That the Bill, as amended, be 
passed." 

Mr. Speaker: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

"DEMANDS FOR EXCESS GRANTS 
-1953-54 

Mr. Speaker: The next item is the 
Demands for Excess Grants for 
1953-54. 

DEMAND No. I-MiNIsTRY OF CoM-
MERCE AND INDUSTRY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
13,999 be granted to the President 
to make good the amow.t spent 
during the year ended the 31st 
day of March 1954 in respect of 
'Ministry of Commerce and In-
dustry' ". 

DEMAND No. 25-MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY or 
EXTERNAL AFFAIRS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
1,81,526 be granted to the Presi-
dent to make good the .,nount 
spent during the year ended the 
31st day of March 1954 in res-
pect of IMiscellaneous Expen-
diture under th" Ministry of Ex-
ternal Affairs'''. 

DEMAND No. 32-PAYMENTS TO OTHD 
GOVERNMENTS, DEPARTMENTS 1!'l'C. 
ON ACCOUNT OF THE ADMINISTRA-
TION OF AGENCY SUBJECTS AND 
MANAGEMENT OF TREASURIES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
573 be granted to the President 
to make good th" amount spent 
during the year ended the 31st 
day of March 1954 in respect of 
'Payments to Other Governments, 
Departments etc. on account of 
the Administration of Agency 
Subjects and Management of 
Treasuries' ". 

DEMAND No. 37-SuPERANNUATlOM 
ALLOWANCES AND PENSIONS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 8,51,416 be granted to ~he 

Pr.esident to make good the 
amount spent during the year 

------------------------
"Moved with the recommendation of the President. 
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ended the 31st day of March 1954 
in respect of 'Superannuation 
Allowances and Pensions'." 

DEMAND No. 4O-MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION 

AND STATE GOVERNMENTS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 39,643 be grante\i to the Pre-
sident to make good the amount 
spent during the year ended the 
31st day of March 1954 in res-
pect of 'Miscellaneous Adjust-
ments between the Union and 
State Governments'." 

DEMAND No. 50-PUBLIC HEALTH 

Mr. Stlaker: Motion moved: 

"That a sum not exceeding Rs. 
1,58,10,262 be granted to the Pre-
sident to make good the amount 
spent during the year ended the 
31st day of March 1954 in res-
pect of 'Public Health' n. 

DEMAND No. 53-CABINET 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
1,30,850 be granted to the Pres:-
dent to make good the amount 
spent during the year ended the 
31st day of March 1954 in res-
pect of 'Cabinet' u, 

DEMAND No. 104-0THER CIVIL WORKS 

Mr. Speaker: Motion moved: 
"That a sum not exceeding Ro. 

10,71,297 be granted to the Presi-
dent to make good the amount 
spent during the year ended the 
31st day of March 1954 in respect 
of 'Other Civil Works' n. 

DEMAND No. 126-CAPrrAL OUTLAY OF 
THE MINISTRY OF HEALTH 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
17,53,179 be granted to the Pri:-

sident to make good the amollnt 
spent during the year ended the 
31st day of March 1954 in respect 
of 'Capital Outlay of the Minis-
try of Health' ". 

DEMAND No. 12B-CAPITAL OUTLAY ON 
BROADCASTINC 

Mr. Speaker: Motiun moved: 

"That a sum not exceeding Rs. 
8,22,014 be g;,.anted to the Presi-
dent to make good the amount 
spent during the year ended the 
31st day of March 1954 in res-
pect of 'Capital Outlay on 
Broadcasting' to. 

The MiDlster of Fioance (Shri T. T. 
Krislmamacharl): The provocation for 
this is, as hon. Members know, the 
Appropriation Accounts for 1953-54 
have been examiried by the Public 
Accounts Committee and they in their 
24th report recommended that neces-
sary grants be made by Parliament 
to regularize the expenditurc in-
curred in excess of the granted and 
appropriation made during 1953-f>.t. 

I would like to say that out of a 
total of 161 Grants and Appropriations 
for the year, excesses have ocr.ul'red 
only in 18 cases and the total c"oess 
being Rs. 3'18 crores against the final 
grants and appropriation of Rs. 2536 
crores, that is only a fractional per-
centage. Further, the actual expen-
diture resulted in a net saving of R •. 
202 crores for the year as a whole. 
Thus, the excesses under individual 
Grants and Appropriations were more 
than counter-balanced by the savings 
under other Grants and Appr"pria-
tions. 

So far as what has been done is 
concerned, it is all in the Order 
Paper. 

ThE! only thing that I would like to 
mention is about the question of time-
lag. Up to the year 1952-53 the 
Appropriation Accounts for Grant. 
and Appropriations which were ex-
ceeded and the rest were prl!1>ared 
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together with the result that the 
delay in the compilation of the wholp 
accounts also delayed the >resenta-
tion of the Demands for Excess Grants 
and consequently their regularization 
by the Parliament. To avoid this 
time-lag it was decided in consultation 
with the Comptroller and Auditor 
General that the Appropriation 
Accounts for the Demands and Appro-
priations which have been exceeded 
will be prepared in advance of the 
main accounts so as to admit of their 
consideration by the Public Accounts 
Committee in advance. Following 
this suggestion the excesses fer 1953-54 
wero ex~racted in advance and dealt 
with by tha P.A.C. in their Twenty-
fourth Report in anticipation of the 
main report. It may be added that 
.:-onsiderable progress has since been 
made in expediting the closing of the 
accounts and the compilation of the 
Appropriation Accounts. The Appro-
priation Accounts for 1954-55 have 
been presented to Parliament today. 

Mr. Speaker: Hon. Members having 
cut motions in their names may move 
them. 

Urgent need for improvement of the 
Broadcasting stations at Madras and 
Trichinopoly. 

Shri Tangamani (Madurai): beg 
to move: 

'That the demand for an Ex-
cess grant of a sum of Rs. 8,22,014 
in respect of Capital Outlay on 
Broa<icasting be reduced by Rs. 
100.' 

In moving this cut motion, I would 
like to submit that the stations at 
Madras and Trichinopoly have gained 
importance in view of the proximity 
to South East Asian countries. We 
have been supplied with reports from 
the Ministry of Information and 
Broadcasting for the year 1956-57 
and the review of the working of 
the First Five Year Plan also ;s given. 
In the review of progress of the All 
India Radio, during the First Five 
Year Plan for strengthening the 

transmission net-work of the A.I.R" 
the first Development plan sanc-
tioned ... 

Mr, Speaker: This is out of order. 

Sbri T. T. Krisbnamacbari: The cut 
motion is not in order as it does not 
provide an opportunity for discussing 
questions of policy which apparently 
the hon. Member is raising. 

Sbri Tangamanl: With regard to 
1953-54, when there has been a sanc-
tion of Rs. 3-112 crores for the deve-
lopment of broadcasting stations at 
Madras and Trichinopoly, there has 
been considerable delay. And there 
has been a proposal to construct a 100 
k.w. short wave transmitter station 
at Avadi in Madras and also it was 
proposed to construct the same during 
the First Plan period itself. It has not 
been completed even during the 
Second Five-Year Plan period. 

Mr. Speaker: Hon'ble Members are 
aware that with respect to cut motions 
no point could be raised relating to a 
policy when a certain policy has al-
ready been adopted, anti the General 
Demand on the Budget has been 
Il:ranted by the House. A full discus-
sion was allowed then. Hon'ble 
Members are entitled to say that a 
particular excess ought not to have 
been spent. That is all. That comes 
IUlder the scope of this particular 
Bill. 

Sbri Tangamanl: I am speaking 
about the capital outlay, Sir. The 
amount that was voted upon was for 
the construction of the Transmitter 
station. 

Mr. Speaker: The Hon'ble Member 
wants to say that the amount has 
been spent in excess but not ·pent on 
Madras. 

Sbri TangamaDi: That is the point. 
Although the broadcasting station was 
shifted from Egmore to the place 
opposite the Madras beach and al-
though there was a proposal for deve-
loping and installing the transmitter 
station at Madras, nothi~g has beoo 
done so far. Even as late as 1957 we 
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were told that the construction was 
not complE1ed. Another point that I 
would like to mention here is this. So 
far as Thiruchirapalli is concerned, 
no steps have been taken eith~r for 
renovating the new buildings or for 
housing the broadcasting station. 

Shrl T. T. Krishnamacharl: am 
Rorry to interrupt. The point the 
hon. Member made could not be 
covered by this particular Grant that 
we are asking from the House because 
the hon. Member finds fault with us 
for not having sp~nt the money. Here 
we are asking for condonation by the 
House for something which was spent 
in excess of what the House has al-
ready gran ted. 

Mr. Speaker: What he says is this. 
If the excess is spent on Madras, he 
wou ld not agree to the excess being 
spent. 

Shrl Tangamani: If it has been 
spent on Madras. Delhi and Bombay 
for this 100 k:'w. short wave tran"-
mitter Ihat would have been all 
right. That is my contention. I 
move my cut motion. 

The Minister of Information and 
Broadcasting (Dr. Keskar): All the 
items here are accounting items in 
the sense that some money which we 
hoped would be spent for the year 
1953-54 could not be spent becaUR" 
the equipment that was ordered did 
not come to India. This was delayed 
by three or four months and so the 
sum budgeted for last year had to be 
spent in the year after-wards. So, 
really speaking, most of the excess is 
for this yellr but it is taken from a 
sum which had been budgeted for 
last year. Regarding another point 
the information of the Hon'ble 
Member is quite wrong. The 100 
k.w. transmitter to which he is 
making continuous reference is not 
only erected, but it is at present 
functioning. This is functioning In 
pl""e of the 10 k.w. unit transferred 
to Avadl. 

Mr. Speaker: I shall put the cut 
motion to the vote of the House. Is 
tile bon'ble Member pressin, it? I 
suppose he does not press it. He has 
said enough about it. I shall put 
the Demands to the vote of the 
House. I shall put all of them to-
gether for the vote of the House. 

The cut motion was, btl leaue, 
withdrawn. 

Motion moved: 

"That the respective excess 
sums not exceeding the amounts 
shown in the third column of 
the order paper be granted to the 
President to make good the 
amounts spent during the year 
ended the 31st day of March 1954 
in respect of corresponding h .... ds 
of demands entered in the second 
column thereof." 

The motion was adopted. 

rThe motions for Demands for 
Excess Grants. 1953-54 which were 
adopted by the Lok Ssbha are re-
produced below-Ed.] 

DEMAND No. I-M,N,STRY OF COM-
MERCE AND INDUSTRY 

"That a sum not exeeeding Rs. 
13,999 be granted to the President 
to make good the amount spent 
during the year ended the 31st 
day of March 1954 in respect of 
'Ministry of Commerce and In-
dustry' ,. 

DEMAND No. 25-MIscELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF 
EXTERNAL AFFAms 

"That a sum not exceeding Rs. 
1,81,526 be granted to the Presi-
dent to make good the amount 
spent during the year ended the 
31st day of March 1954 in res-
pect of 'M.lscellaneous Expenditure 
under the Ministry of External 
Affairs' n. 



2147 Demands 27 MAY 1957 CentTa! Sales Tax ZI48 
faT Excess GTants-1953-54 

DEMAND No. 32-PAYMENTS TO OTHER 
GOVERNMENTS, DEPARTMENTS ETC. 
ON ACCOUNT OF THE ADMINISTRA-
TION OF AGENCY SUBJECTS AND 
MANAGEMENT OF TREASURIES 

"That a sum not exceeding Rs. 
573 be granted to the President 
to make good the amount spent 
during the year ended the 31st 
day of March, 1954 in respect of 
'Payments to Other Governments 
etc. on account of the Adminis-
tration of Agency Subjects and 
Management of Treasuries'''. 

DEMAND No. 37-SUPERANNUATlO)/ 
ALLOWANCES AND PENSIONS 

"That a sum not exceeding Rs. 
8,51,416 be granted to the Presi-
dent to make good the amount 
spent' during the year ended the 
31st day of March, 1954 in respect 
of 'Superannuation Allowances 
and Pensions'''. 

DEMAND No. 40-MrsCELLANEOUS AD-
JUSTMENT.S BETWEEN TIlE UNION 
AND STATE GOVERNMENTS 

"That a sum not exceeding Rs. 
39,643 be grauted to the President 
to make good the amount spent 
during the year ended the 31st ~ay 
of March, 1954 in respect of 'Mis-
cellaneous Adjustments between 
the Union and State Govern-
ments'''. 

D~MAND No. 50-PUBLIC HEALTH 

"That a sum not exceeding Rs, 
1,58,10,262 be gran ted to the Pre-
sident to make good the amount 
spent during the year ended the 
31st day of March, 1954 in res-
pect of 'Public Health' ", 

DEMAND No. 53-CABINET 

"That a sum not exceeding Rs. 
1,30,850 be granted to the Presi-
dent to make good the amount 
spent during the year ended th" 

(Amendment) BtU, 1957 
31st day of March, 1954 in res-
pect of 'Cabinet'" 

DEMAND No, 104-0THER CIVIL WORKS 

"That a sum not exceeding HR. 
10,71,297 be granted to the Pre-
sident to mBke good the amount 
spent during the y'ear ended the 
31st day of March, 1954 in respect 
of 'Other Civil Works' ". 

DEMAND No. 126-CAPITAL OUTLAY OF 
THE MINISTRY OF HEALTH 

"That a sum not exceeding Rs. 
17,53,179 be granted to the Pre-
sident to make good the amount 
spent during the year ended the 
31st day of March,-1954 in respect 
of 'Capital Outlay of the Ministry 
of Health'," 

DEMAND No. 128-CAPITAL OUTLAY ON 
BROADCASTING 

"That a sum not exceeding 
Rs. 8,22,014 be granted to the 
Pre~ident to make good the 
amount spent during the year 
ended the 31st day of March, 1954 
in respect of 'Capital Outlay on 
Broadcasting'," 

CENTRAL SALES TAX (AMEND-
MENT) BILL, 1957 

The Minister of Finance (8hrl T. T, 
Krishnamachari): I beg to move:· 

"That the Bill to amend the 
Central Sales Tax Act 1956, be 
taken in to consideration". 

Sir, I must apologise to the House 
for bringing this amending Bill so 
soon after the original Bill was 
passed, But the Bill itseU seeks to 
remedy one or two matters arising 
out of certain amendments thot we 
made to the original Sales Tax Act 
when it was being discussed by this 
House. One important matter is in 

"Moved with the recommendation of the President. 
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regard to the power to exempt from 
the levy of inter-state Sales Tax that 
was taken by the Union Government 
ir.. respect of Union Territories. A 
certain amount of apprehension has 
been created in the minds of the 
neighbouring States that if Delhi is 
exempted from "the operation of the 
Sales Tax, the business will flow into 
Delhi from other States. There is 
also a slight defect in the nature of 
the original Act that has been passed 
namely that any authority which has 
a power to collect a tax should also 
ha ve a power to exempt collection of 
the tax on any particular commodity. 
That is a general principle' of taxation 
that has been lost sight of. The 
authority here is the Central Govern-
ment. It gives powers to State Gov-
ernment to levy a certain Sales tax 
on inter-state sales but it does not 
give the power to the State Govern-
men t not to levy or lower or to com-
pletely exempt certain commodities. 
That is one amendment that has been 
put in here. 

The other amendment is in ;espect 
of rotton yarn. In the original list of 
essential commodities certain items 
like cotton yarn etc., were not inclu-
ded, In the abridged list that this 
Act contained, we had taken cotton 
but not cotton yarn. Cotton yarn 
falls within the category of the 
commodities that have to be specially 
selected for being protected under 
this enactment by the Taxation 
Enquiry Commission. Therefore, it is 
proposed to include cotton yarn but 
not including cotton yarn waste. 
Cotton yarn is a thing which is 
a thing which is needed by the 
handloom industry. The producing 
State is not always the consuming 
State. Therefore this protection is 
necessary and Clause 3 of the Bill 
now proposes to include cotton yarn 
in the list of declared goods. 

Section 4 has an amendment which 
might look at first formidable. It 
puts a restriction on the capacity of 
the States to collect Sales tax to 
almost only onc€.. There was an 

ambiguity in the original text. If a 
State had a multi-point sales tax it 
did not very clearly indicate whether 
this limitation will apply to the first 
point or subsequent points. What is 
being done in sQlltion 4 is to maJw 
this particular point clear. 

I cannot understand Why there has 
been considerable amount of inte-
rest in this matter in the House, 
unless it be that Hon'ble Members 
feel that we should not give the 
power of exemption to the States, or 
they think that cotton yarn should 
not be included or that it should not 
be stated in express terms that inter-
State Sales tax should be collected at 
only one point and not at several 
points. The authority should be 
there, subject to the limits prescribed 
and the amendment i. brought in to 
give the States the power to vary the 
terms of the tax or to exempt it 
altogether which power every collect-
ing authority has in all civilized 
countries. Sir, I move. 

Mr. Speaker: Motion moved: 

"That the Bill to amend the CE.,..traIl 
Sales Tax Act, 1956, be taken into 
consideration." 

Mr. Speaker: Shri Tangamani. 

Sbrl Tangamanl (Madurai) rose .... 

Sbri T. T. Krishnamacharl: Very 
hesitant. Sir. 

Mr. Speaker: I am calling upon him 
to speak. If the hon. Members are 
anxious to speak, they may spe'3k; 
otherwise, they need not. Probably, 
he wants certain doubts to be clarified. 

Sbri Tangamanl: Sir, this Bill has 
got many welcome features. We on 
our part want more powers to be 
given to the States on the question 
of the imposition of sales tax. We 
are h3ppy to find that by expanding 
the powers of the State Governments 
in respect of these special commodities, 
the Central Government has conferred 
more rights on the State Governments. 
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Secondly, cotton yarn is also sought 
to be included and that is also a wel-
come feature. The power which is 
given to the State Governments to 
exempt cotton yarn will certainly 
benetlt handloom weavers. 

But, our objection is this. When we 
seek to impose a ceiling on the s:!lles 
tax, the State Governments impose 
the maximum percentage. Sales tax 
first imposed in 1937 in Madras 
State; t!'ten it was half a per cent. It 
was subsequently increased to 1'5 
per cent. Now, two per cent is sought 
to be fixed as the ceiling. My fear 
is that the Madns State Govern-
ment, like other State Governments, 
will try to impose this two per cent. 
That is why, I have given notice of 
an amendment that this may be 
deleted. 

When restriction is sought to be 
imposed on goods of special impor-
tance, we must also bear in mind 
the power conferred upon this House 
by the latest amendment of the Cons-
titution. When sales tax was imposed 
on goods which were being transport-
ed from one Sbte to another, the 
Supreme Court intervened and said 
that the States had no power. The 
Constitution had to be amended; 
articles 269 and 286 had also to be 
amended to give pOW'ers to Parlia-
ment. 

Articles 286(2) says: 

"(2) Parliament may by law 
formulate principles for determin-
ing when a sale or purchase of 
goods takes place in any of the 
ways mentioned in clause (1). 

(3) Any law of a State shall, 
in so far as it impoS'es, or autho-
rises the imposition of, a tax on 
the sale or purchase of goods 
declared by Parliament by law to 
be of special importance in inter-

. State trade or commerce, be sub-
ject to such restrictions and condi-
tions in regard to the system of 
levy, rates and other incidents of 
the tax as Parliament may by law 
specify," 

This Bill seeks to amend the orIgI-
nal Act which gives powers only to 
the Centnl Government for granting 
exemption; it is now sought to be 
given to States also. That is a wel-
come feature. At the same time, 
under the original Act, where there 
were multi-point sales taxes, the per .. 
centage 'imposed was one. In the 
case of articles of special importance, 
the percentage sought to be imposed 
is two. 

So, on this point also, namely, 
fixing a ceiling for imposition of b,x, 
I have to oppose this motion, other-
wise the Bill contains very salutary 
provisions. 

Shri T. T. Krlshnamacharl: Sir, I do 
not think my han. friend has under-
stood the position clearly. Clause 4 
of the Bill seeks to substitute section 
15 of the Act, which says: 

"Notwithstanding anything con-
tained in the sales tax law of any-
Sbte, the tax payable by any 
dealer under that law in respect 
of any sales or purchases of dec-
lared goods made by him inside 
the State shall not exceed two 
per cent. of the sale price thereof, 
and such tax shall not be levied 
at more than one stage in a State," 

The amendment is: 

"Every sales tax law ot a State 
shall, in so far as it imposes or 
authorities the imposition of a tax 
on the sale or purchase of declared 
goods, be subject to the following 
restrictions and conditions, name-
Iy:-

(a) the tax payable under that 
law in respect of any sale or pur-' 
chase of such goods inside the 
State shall be levied only at a last 
stage of sale or purchase and shall 
not exceed two per cent., ot the 
sale or purchase· price at that 
stage;" 

It now preciseiy indicates where 
this two per cent can be levied. It 
the sales tax law of a State is some-
thing which, as my han. friend puts 
it levies a lower percentage, there is 
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no compulsion on the part of the 
Central Government asking them to 
levy a higher percentage. All t!lst 
we can do is to tell them that it shall 
not be levied at a higher rate, and 
that is made very clear by this 
amendment. Therefore, I cannot see 
the point of what my hon. friend 
mentions. 

The Central Government has cer-
tainly inhibited the States from doing 
one thing; that they cannot levy a tax 
beyond two per cent., and that tQO 
shall be levied only at the last stage 
on commodities specified under section 
14 of the Act, which has now been 
further added on by cotton yarn. 
Beyond that the Central Government 
does nothing. It is quite within the 
competence of the State to say: "We 
won't levy any tax", or "We will levy 
only one per cent., half per. cent or 
quarter per cent." There is nothing 
to bar them from doing that. 

That is precisely, Sir, what we 
intend to do by the other provision, 
namely, exemption regarding inter-
State sales tax. That is left to the 
sweet will and plcasure of the State 
Government. 

If the hon. Member seeks to make 
out that I am imposing some of my 
authority on the State Government, I 
"m afraid, he is wrong. If the idea 
that he seeks to make out is that 
I am not imposing my authority on 
the State Government, I would like 
to tell him that all that I am doing 
j" to restrict the powers of the State 
to imposl' a sales tax of two per cent. 
only at the last stage and on commo-
dities mentioned in section 14. of the 
Act. That is all what we are trying 
to do. Well, if it is right it is right, 
if it is wrong it is wrong, but I can-
not understand what my han. friend 
wants to convey. 

Shrl Tangamani: Under section 8 of 
the original Act, tax payable was only 
one per cent of the turn-over., where-
as under section 15 it was 2 per cent. 
My point is whether we cannot have 
that one per cent in this amending 
Bill also. 

Shrl T. T. Krlshnamacharl: Two per 
cent is the maximum tax that can be 
levied on the commodities mentioned 
in section 14 of the Act. One per cent 
is the maximum tax that can be 
levied on inter-State sale of any 
commodity including those commo-
dities mentioned under section 14. 
Therefore, so far as we say that this 
tax should be levied at the last stage 
at the rate of two per cent, if it is 
inter-State sale it is all right, other-
wise, as the section was originally, 
they might have levied tax at any 
earlier stage not exceeding two per 
cent before the declared goods are 
exported to another State. We have 
made that very clear now. I do not 
want the hon. Member to confuse two 
per cent with one per cent; one is 
different from the other; one per cent 
is on inter-State sales and two per 
cent happens to be the aggregate 
amount of sales tax on any commodity 
specified in section 14 and that has to 
be levied at the last stage. 

Shrl Tangamani: In view of what 
the han. Minister has said .... 

Shrl T. T. Krlshnamachari: I am 
"fraid, I cannot elucidate the position 
further. 

Shri Tangamani: ...... I do not 
want to press my point further. 

. Mr. Speaker: So long as the han. 
Member does not press it, it is all 
right. I shall now put the motion to 
the vote of the House. 

The question is: 

"That the Bill to amend the 
Central Sales Tax (Amendment) 
Bill 1957, be taken into considera-
tion." 

The motion was adopted. 

13 hn. 

Claases 2 and 3 

Mr. Speaker: There are no amend-
ments to clauses 2 and 3. 
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The question is: 
That clauses 2 and "3 stand part 

of the Bill 
The motion was adopted. 

Clauses 2 and 3 were added to the Bill 

Clause 4 

Mr. Speaker: There are some 
amendments to clause 4. 

Shrl Bajarnavis (Bhandara): I beg 
to move: 

Page I, line 20, for "last stage of 
sale or purchase" substitute 

"stage of last sale or purchase" 

Page 2, line 2, omit 
"at the last tage of sale or pur-

chase" 
Page 2, line 3, after "intended" 

insert Hby the purchaser" 

Page 2, line 3, after "sale" insert 
"by him" 

Page 2 line 5, for "last stage of sale 
or purchase" substitute 

Ustage of last sale or purchase" 
I am moving all these amendments 

of mine together. 'rhese amendments 
seeks to make verbal alterations in 
the wording· of the section. By my 
first amendment, instead of "the bx 
payable under that law in respect of 
any sale or purchase of such goods 
inside the State shall be levied only 
at the last stage of sale or purchase" 
I want to substitute "last stage of 
sale or purchase" at the 'end. The 
reason, is this. There is a slight 
possibility of ambiguity arising. There 
are certain expressions in a decision of 
the Supreme Court. That decision 
was given in Popaijal Shah's case in 
which it said that sale of goods is a 
composite transaction in which there 
Gre various elements or components. 
It consists of a bargain, the payment 
of price or the promise of the pay-
ment of price, delivery of loods, and 
so forth, so that the sale itself consists 
of various elements, components or 
stages. So, it might be possible to 
argue that when the expression that 

is used here, "last stage of sale or" 
purchase" is adhered to, it refers to 
that elements in the 53le which comes 
last ~n point or time. Of course, I am 
aware this expression has been defin-
ed in the explanation but I want to 
point out that in the United Motors 
case, there was a considerable discus-
sion and divergence in the judicial 
opinion as to what exactly is the func-
tion of explanation. The concept of 
sale includes many elements or stages. 
Now in order to make it quite clear 
what exactly is the stage at which 
the State will be able to impose a tax, 
and to make it clear that that' stage 
will be the stage of last sale, I have 
put in this amendment. In order that 
there may be no doubt about it, I 
want to transpose the word "last" 
from " last stage" to "stage of last" 
etc. This is in accord'ance with the 
scheme of the Act, because, probably 
by this Act uniformity in the imposi-
tiO'l of tax is intended to be achieved. 
Further that is the stage at which the 
stream of the commerce is at its 
broadest. That is where the net 
gathering the tax ought to be put in, 
but, in order that there should be no 
room for any ambiguity, I am moving 
this amendment. 

My next amendment seeks to omit 
"at the last stage of sale or purchase" 
from sub-clause (bl. The sub-clause, 
as it is, is as follows: 

"notwithstanding anything con-
tained in clause (a), no tax shaH 
be levied at the last stage of sale 
or purch3se if the declared goods 
purchased are intended for sale 
in the course of inter-State trade 
or commer'ce". 

Now, the object of this clause is this. 
If a sale attracts the tax in (a) but 
that last stage is in the course of 
inter-State commerce and trade, 
then, no tax sh311 be attracted. But, 
from reading the explanation, it is 
quite clear that the sale, in the 
course of inter-State trade and 
COmmerce could never be covered by 
the expression at all, because the last 
stage of sale or purchase has been 
defined to include what I might call 
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'the consumer sale within the State'. 
This expression "last stage of sale or 

,purchase" covers all those sales 
'which firstly take place withi~ the 
· State itself and secondly are consu-
mer sales. Therefore, such a sale can 
never be said to be in the course of 
inter-State t""de and commerce. 

In my opinion, nothing would be 
lost if this expression "at the last 
stage of sale or purchase" is omitted, 

· and the meaning would be brought 
. .about much more clearly Thus, the 
.clauS\! should read: 

"notwithstanding anything con-
tained in clauS'!! (a), no tax shall 
be levied if the declared goods 
purchased are intended for sale 
in the course of inter-State trade 
or commerce". 

''That is to say, if the sale is in the 
.course of inter-State trade or com-
merce, it may be the last sale or the 
first sale or the second sale, and it is 
immune from taxation. It is not 
necessary to include this expression. 

· Otherwise. it is likely to lead to some 
confusion as to why this phrase 
which serves no function has been 
included in this clause. 

In my amendment No.3. I have 
said that the declarerl goods must be 
purchased by the person claiming 

,·exemption with the necessary inten-
tion, tha t is, the goods purchased 
are intended "by the purchaser" for 
sale in the course of inter-State trade 

· or commerce. The exemption should 
not attach to the goods but to the 
purchaser. It may be contended that 
if the goods are intended for inter-
State commerce or trade and if they 
pass within the State, in the 
hands of two or three persons '3nd 
ultimately if they are exported, and 
if each of these three had an inten-
tion to send them outside the Statc, 
then, each one of them may claim 
exemption on the ground that each 
one of them intended that they were 
for sale in the course of inter-State 
commerce or trade, In order to leave 
no scope for doubt. I am suggesting 

that it is ne<;l'ssary to say that they 
are intended by the purchaser for 
sale by him in. my amendment No.3. 
I am merely drawing upon the 
language of section 18(3) of the 
principal Act where the same langu-
age has been used. There should be 
no scope for any argument founded 
on the difference between clause (b) 
and the wording in section 8. 

These are my rea~ons for my 
amendments. I commend my amend-
ments to the acceptance of the House . 

Shrl S. M. Banerjee (Kanpur): 
There is my amendment. 

Shrl T. T. Krbhnamachari: There 
i~ no notice. 

Mr. Speaker: It is not in the Order 
Paper. The hon. Member must 
know that unless due notice is given, 
no 3mendment shall be brought 
before the House . 

Shri S. M. Banerjee: I am sorry I 
was not in Delhi. 

Mr. Speaker: Unless of course the 
han. Minister who sponsors the Bill 
agrees to accept the amendment, it 
cannot be brought in. What is the 
reaction of the hon. Minister? 

Shri T. T. Krishnamacharl: I am 
completely innocent of the intention 
of the hon. Member. I have not 
received notice. 

Shrl S. M. Banerjee: It can be 
treated as moved. 

Mr. Speaker: Due notice of the 
amendment ought to be given, a 
couple of days in advance. 

Shrl S. M. Banerjee: I explained 
my difficulty. i was out ot Delhi. 
That is why I could not give notice. 

Mr. Speaker: What can be done 
now? The han. House cannot be 
taken by surprise. 1f the hon. Mem-
ber wants to speak, he may. I can-
not accept the amendment unless the 
Minister himself is agreeable to 

. accept it. He says he has not even 
fe~n the amendment. 
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Shrl S. M. Banerjee: It is a small 
amendment regarding the percentage. 

Mr. Speaker: Yes; but Shri Tanga-
mani has spoken about it. ... 

Shri S. M. Banerjee: But he spoke 
for the entire deletion of the clause. 

Mr. Speaker: I am not going to 
allow the amendment. If the hon. 
Member wants to speak. he may 
speak. 

Shri S. M. Banerjee: I may be 
allowed to speak. 

Mr. Speaker: He can speak. Some 
of the hon. Members who are new 
must know that due notice of amend-
ments ought to be given in advance 
and if something crops up as ancillary 
to an amendment which could not 
have been thought of, some discretion 
i!ould be allowed. but this is not such 
a case. In all cases where amend-
ments are brought at the last stage, 
unless the sponsor of the Bill agrees 
to the amendment and accepts it. the 
amendments will not be accepted. Due 
notice of them should be given, 

Shri S. M. Banerjee: I have already 
regretted. 

Mr. Speaker: There is no question 
of mere regret. I am sorry. He may 
speak on hi. point. He may be briet-
within 5 minutes. 

,,) Wo "0 ~ : ~Iff ~. 
~ffir~m.-'R'IfnI''lit~ 
~~~.~~~~~~, 
r.rmlf~~~ I ~~ 
~;f.t~'1'T'ffi~T~~,~ 
if' ro>ffl ~ ~ I ~ ~ ;or 
~~~~mmif~'!lrT 
:t :-

"The tax payable under that 
law in respect of any sale or pur-
-chase ot such goods inside the 
Stat" shall be levied only at the 
last stage of sale or purchase and 
shall not exceed two per cent. of 
the sale or purchase price at that' 
stage;" 

~ ~ ...... 1f. ~"'flff If~. lj-
m'l'!IT (["IT If~ tf'>(T .tt ;or UfT'f 

€"~~T~~rWi 
'f.T<mi~;;rr;rr~~I~{lfmt 
it; ~ ~ '!lrT ~ :-

"The rate shall not exceed 
quarter of an ann'3 in the rupee, 
the same rate of central tax that 
will be included in the course ot 
inter-State trade or commerce." 

li''lf!rrlf~~~;;rr;r.rr~r~ 
fit;~~ ~~'f.lf.v.f 
~ f~ form fit; ll:1f ~ III "",otT 
ll:~ (I'fi Jfr.ffi ~. iff fiI;, w ""'ll: ~ fit; ll:1f 
~'R'<~~~? ~~f~ror 
(T~q~ll:1<rr~CTlfqj'{~it 

~'<~~W1TTP li'it~ 
~ if 'lit fit; f5m(;;rr:n g:1 'PH ~? 

~ ~''''lll:r ~ I 

~Fif ~ ~ ~ ~. r,,; ~ ffir 
r~ r"" m ~ '11', if l{f.Ailrf ~T­
~ ~ "I'Tfll:<i' ifiif ll:T-ctT ~ ~ '!fif-
'!ilfl:rtT m<!i ~ ffir if~ ~ I 'if"" lj-
~ ~~ ~ m<rT ~ ~ ll~ iii; m 
if'1f1'ifTi1.f;T(t~ f",,~~~tlffi 
iii' ~ ;f.t ~ 'Ii" Oll'rmr ork if "'T'Iit 
n~ <f;-.r ~ ~ ~ ~ It'fTotf i.,. 
~q I ti !1lffim ~ fit; ~ tf'>(T 
;f.t*'«TTiITmfit;'m;;r~'!lJ; ~ ~ 
~m~ iffiI ~1ffiit;~~Ii;t 'f>' 
~ ~f<;r;r ....,. 'IT ~ ~ it 
'lit fit; iIrlm ~ ~RrflrIf ~ o;rrif ~'l1:"" 
~ fit;In 'llfT ~ Wffif. ~­
$tfr f~ ~ .mr ~T ~ ~ ffir 
'f.T '~. fiRr I ;;.rt't ~ f?rWi 
mqfu ~ 11ft fit; iffiI m ~ 
~'f,~~ifl 

ll' ~ ~ fit; m;;r ~~ 'If!rT 
1IT~~1\;f.t~~;:r;;rif~~ 
f~ ~ ffir ,!f'l'6nt ~ 'R fit;In 
;;rrif~~mcrr~m:~ 
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[>.:IT ~o lfo If>f;;r1] 
~ 'I'f(f", ~ ~T ~ ~'ffi if; ;;ITW ~ 
~'fil~'ifr¢T~ I \'rf;p.flfl[ 
'Ii1t~ ~ ~ .~ ilgT ~ ~ .r.r 
ifl!Rlf ~ f'fm ~ fll; ~ ~ tlffi 
'lit ~f1t ;ffmr 'R ~«1T~ fif,<IT ;;rr>l-
<rTf.!; "'" IRq ~ ;;IT ~ m<: 
~T W ~ "" ~ ;;rp:f ~ Olwnhlft 
~ ;;IT ~ ~ tf;m ~ ~ "" ~, 
~T ;;rr>l-~ 0l!T'fT, oT'f> ~ ~ ~ I 

~~U'ifT:;r~·~~Tf.!;~ 
~~T~'lftfmt#~~ 
l'Jl1T ~ f'" G:T rm1e "'T ~[.,. 'f~ ~ I 
~<'f;"G:Trm1e~'f>1f~T~wn:lfl[ 

~;p.fi!T<IT~Ta~~U 

'If'lWf "'T fmt i;l"'fO ifl!~ ""~ I 

~ f~ W'fT ~T ~r ~f'" ~~ 
tlffi "'T \'r "', f~~'f 'H # fif~ 
'Iit'f>T'liT"<'I't7T9'TT~llf·~11l"f<!T 
~ fll; ~ t'ffi 9'TTiIT 'l;TT~ f.;rt !;>; 
i'r "1m ~ ~ "lrf~, ~ fof> '3~'t. f<'lli 
!ITT"":! t"" 9'TT "" ,,'1l1T ~.,. ~ 
~m[~~~~rt~ 
~ l!f;rq;rll" .rf<ro q, <1IfTl<T <lIT'fT 'ifTf~~ I 
~ 'f1:;! ~ a~1 ~ r~ f.!; >l ~ 
"'«IT ~ r", ~ m"f ~1 m"f ~ ~G'f 
"'~T r", wn: 'l;Tl'1 m ~ <roR ~ 
'-'11 ~ it 'I;!ll'SIk "'T ~ 1fT'f m 
~ <IT 'f>1f ~ 'f>1f >l ~ ~--

In the larger interests of business, 
uniform application of sales-tax is 
necessary. As far as I know, there 
was no objectibn from the Centre, 
but because the State Government 
raised some objections and they 
wanted to reserve this right, sales-tax 
is not imposed on a uniform basis. 

So, I would request the han. Minis-
ter to consider the entire question of 
sales-t¥; let him convene a meeting 
.1 ~he Finance Ministers of the -:ari-
ous States. It is absolutely essential, 

because in certain States, the impo-
sition of sales-tax and the whole pro-
cedure for the collection of sales-tax 
is complicated. The small business-
men want to pay sales-tax, but the 
whole procedure, which is so com· 
plicated. is telling on their nerves; 
rather It is shattering their nerves. 

request the han. Minister to 
consider two points. One is that it 
should be dealt with on a uniform 
basis. The second is that it should 
be not 2 per cent, but he should 
stick to 1 per cent; and if not at 

,least he must stick to the recommen· 
dation of the Taxation Enquiry 
Commisf;ion. I would submit that in 
the larger interests of the business-
men, this am"ndment should be 
accepted. It is my suggestion; I do 
not say 'amendment', because it has 
not been allowed to be moved. I 
have placed my suggestion before 
the han. Minister and I would 
request him to consider it. 

Shri T. T. Krishnamacharl: The 
hon. Member, Mr. Hajarnavis, appa-
rently is a very studious person and 
has some experience of sales-tax 
administration in his own particular 
province. But I am afraid that the 
refinement in language, which I think 
is perhaps desirable, is one which I 
cannot accept for the reason that my 
advisers would prefer to stick to the 
present form. 

Mr. Speaker: I had my own doubts 
about it-the stage of a sale is only a 
part or limb of the sale. There is a 
proposal, offer and acceptance, which 
make a contract for consideration. 
Sale consists of various portions. 
Of course, bargain is not the legal 
expression. There is an offer, accep-
tance and delivery. So, there may be 
a lacuna in any particular stage; 
therefore, he may consider the whole 
thing. 

Sbrl T. T. Krlshnamacharl: I had 
sent on the amendment to my legal 
advisers. I can explain the position 
this way. The question is, where 
this word 'stage' qUlllifies. If we 
take the loads, which is really the· 
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material for the sale, as the main 
entity, then it pasS'es through various 
transactions as A, B, C, and D; the 
last transaction through which it 
passes will be the transaction on 
which no tax shall be levied by the 
State. On the other hand, if the 
relationship is not established bet-
ween the goods and the sale, the 
point of my hon. friend might be 
correct. 

Mr. Speaker: The point is this. 
The hon. Minister has in mind a 
chain of sales. 

Shri T. T. Krlshnamacharl: Yes, 
Sir. 

Mr. Speaker: Each sale is indepen-
dent; it is only a link. Each sale is 
complete. Before the last man sends 
the goods away to some other place 
outside the State, it is at that stage 
that the hon. Minister wants to im-
pose the tax. Before that, sale from 
<me person to another is complete as 
soon as delivery is made; there is an 
offer, acceptance and price fixation. 
Therefore, treating all these sales 
inside the territory as a single stage 
and treating the other sale is the 
last stage of the sale does not seem 
to be quite legal. 

Shri T. T. Krlshnamacharl: I am 
not a lawyer, as the Chair knows. 
But, I am familiar with the sales-tax 
legislation for the last 18 years. The 
Chair will also remember that a 
particular eminent lawyer introduced 
an explanation to article 286 at the 
time of promulgation of the Constitu-
tion, which has carried with it a trial 
of trevails. The eminence of the law-
yer does not mean he carries with him 
certain preciseness in expression. 
The Ch3ir knows all about it. In this 
particular case, the words Ust the last 
stage of sale" has gone into usage in 
various Supreme Court Judgments in 
regard to the question of sales-tax, 
particularly in regard to export and 
sale. 

Shrl Rajamavls: He will kindly 
check it up. I am familiar with most 
of the decisions and as far as I 
remember and the term "last stage of 

the sale" does not occur In any deci-
sion, except that the word "stage" 
occurs in the principal Act. Even in 
the Taxation Enquiry Commission's 
report, the expression Ulast stage of 
sale" does not occur. That is what 
I remember; my memory may be 
wrong. 

Shrl T. T. Krillhnamacharl: The 
hon. Member may be right. I am not 
a lawyer. My recollection happens 
to be that in one of the judgments, 
particularly in regard to a Tt-avan-
core matter, the phrase was used; I 
may be wrong. In any event, the 
hon. Member has an advantage in 
that he has experienced; he is a 
lawyer and he can pronounce the 
verdict. So far as I am concerned, 
I am dependent on my legal advisers. 
Therefore, if the Chair does not 
mind, I think I might leave it as it 
is. 

The other point I would like to 
mention at this stage is that this 
particular article 286 and the legisla-
tion emanating therefrom has been the 
subject-matter of discussion between 
the Law Department, even myself 
in my capacity as Commerce and 
Industries Minister and the Attorney-
General. I have attended a tew 
conferences in regard to the wording 
of this particular amendment of the 
Constitution that we thought of, 
namely, article 286. I do not think 
that the amendment has come 
through without being checked up at 
a fairly high level. I think the best 
thing is to leave it as it is, unless it 
be that the Chair wants me to put 
off the Natter. I am in the Chair's 
hands. 

Shrl PattabhJ Raman (Kumbako-
nam): The word 'sale' h3s got a 
technical import, while 'stage' is not 
a legal term as such. The Bombay 
company case has been referred to, 
I had the good fortune to be asso-
ciated with it. In that case there 
was a complete sale; it W3S an export 
sale altogether. If I may say so, the 
word 'stage' will lead to some doubt. 
'Stage' is not a legal term, while sale 
is passing of property. 



Central Sales Tax 27 MAY 1957 (Amendment) Bil!, 195'/ 2I66 
[Shri Pattabhi Raman] 
There may be a sale on completion 

of dilivery-the incident of a parti-
cular sale. That would be different. 
The word "stage" will lead to ambi-
guity; it is not a legal term. "Stage" 
may be one of suspended animation; 
there may . not be any definiteness 
about it. 

Shrl T. T. Krishnamacharl: In fact. 
the han. Mover of the amendment 
does not take away the word "stage". 
The "illegality" connected with that 
word still remains. to the extent to 
which it can be used for purposes of 
interpretation. But export is a stage. 
An article passes from produc-
tion .... 

Mr. Speaker: Why not omit the 
word "stage" and say Ijlast sale or 
purchase"? That will meet the 
situation. 

Shrl T. T. KrlshRamacharl: If it is a 
question of the commodity, whose 
sale is the last one, I think the com-
modity passes through various sales, 
and therefore the 'last sale' is also 
correct. 

Mr. Speaker: The hon. Minister will 
consider this point. Sub-section (2) of 
section 4 of the Central Sales Tax 
Act of 1956 says: 

"(2) A sale or purchase of 
goods shall be deemed to take 
place inside a State if the goods 
are within the state-

(a) in the case of specific or 
ascertained goods, at the time 
the contract of sale is made; 
and 

(b) in the case of unascertained 
or future goods, at the time of 
their appropriation to the 
contract of sale by the seller 
or by the buyer, whether 
assent of the other party is 
prior or subsequent to such 
appropriation. 

Explanation.-Where there is a 
single contract of sale or purchase of 
goods situated at more places than 
one. the provisions of this sub-section 
shan apply as if there were sepatate 

contracts in respect of the goods at 
each of such places." 

And then section 5 says, .. A· sale or 
purchase of goods shall be deemed 
to take place in the course of the 
export of the goods out of the terri-
tory of India only if the sale or pur-
chase either occasions such export or 
is effected by a transfer ... etc." We 
need not go into that. 

Now, each transaction between one 
person and another is. a cumpleted 
sale. If there are a number of sales, 
at the time of the last sale before 
export to the foreign buyer, that is 
the sale by which the export takes 
place. at that stage we normally use 
lhe word at that "stage". It is that 
sale that is taxed. is It not so? 

Shrl T. T. Kri.hnamachari: May I 
make a submission, Sir? As a matter 
of fact. I am not in a position to say 
anything in this matter. If the Chair 
wants to put it off. 

Mr. Speaker: Let us take it up an 
hour hence. 

Shrl T. T. Krlshnamacharl: At 2-30. 

Mr. Speaker: Yes, and in the mean-
while he may consult his legal advis-
ers. Let us proceed to something 
else. He;" the only thing is about 
·sale'. 

Shrl T. T. Krlshnamacbarl: That, 
more or less, seems to be the change. 

Mr. Speaker: Yes, the others are 
only ancillary. 

Shri Haiarnavls: If these words "at 
the last stage of sale or purchase" are 
deleted .... 

Mr. Speaker: The others are conse-
quential. Very well. There is no 
clause 5; clause 4 is the last clause. 
To the other clauses there are no 
amendments. So there is no purpose 
in my putting clause 1 and the Enact-
ing Formula now. We shall take 
this up at 2-30 and go to the next 
item now. 
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COPYRIGHT BILL 

The Minister of State In the MInIs-
try of Education and Scientific Re-
search (Dr. K. L. Shrlmall): Sir, I 
beg to move·: 

"That the Bill to amend and 
consolidate the law relating to 
copyright, as passed by Rajya 
Sabha, be taken into considera-
tion." 
In making this motion I should like 

to make a few preliminary remarks 
with regard to the important changes 
that have been made by the Joint 
Committee and subsequently by the 
RaJya Sabha. 

The House would remember that 
when the Bill was introduced, for the 
term of the copyright we had made 
the provision "the life of the author 
and a period of twenty-five years after 
his death". The main purpose of 
this provision was that after a 
period of twenty-five years the work 
should go into the public domain. We 
thought that the period of the life 
of the author and twenty-five years 
after his death was adequate to sup-
port the author and the next genera-
tion, that is his children. 

This matter, naturally, aroused a 
great controversy in the country and 
there were sharp, conflicting views 
on this particular point regarding the 
term of the copyright. There was 
one section which believed that the 
copyright is, after all, a property and 
therefore even the author should not 
have unlimited rights. It is true that 
the author must have filII share for 
his production. That was provided 
for in the Bill. It was also felt that 
the family of the author should 
receive support from the author's 
works, because very often the family 
has to depend on the parents, and 
alnce the only income for the author 
is through his works, naturally, the 
family is dependent on that income. 

The main consideration which the 
Government had in view at that time 
was that this period should be ade-
quate to provide for the author and 

for his immediate dependents; after 
that period the work should go into' 
the public domain. But there was 
a strong public opinion that thi. 
period of twenty-five years was not 
adequate. Authors in this rountry 
are not rich people, they have to 
work under very hard circumstances. 
We do not have many millionaires 
among authors, and since their family 
has to depend to a large extent on this 
income, -at the second thought 
Government felt there was great force 
in that argument; and, therefore, m 
the Joint Committee I accepted that 
amendment and increased the period 
to fifty yc'ars. 

Mr. Speaker: What if the copyright 
is sold away? Can it not be sold? 

Dr. K. L. Shrlmall: For the life of 
the author the copyright will be that 
of the author. 

Mr. Speaker: If it is sold away, all 
this argument disappears-whether hig 
children have to be provided for, etc. 

Dr. K. L. Shrlmall: It won't go into 
the public domain automatically. 

Mr. Speaker: But it will go away to 
the publishers. 

Dr. K. L. Shrlmall: The author is 
free to give it away to the publish"r. 

Mr. Speaker: Therefore, all this 
argument that this is parampara, 
that the children will be protected, 
etc., all this disappears. 

Dr. K. L. Shrlmall: But the point is 
that the author must determine whe-
ther he wants to part with his work or 
wants to keep the copyright to him-
self. 

Mr. Speaker: Most of the authors 
sell away. 

Dr. K. L. Shrlmall: This is a point 
which is coming up. I am taking 
it up. 

Therefore. I willingly accepted the-
amendment. I hope, the Housp will 
generally welcome that change. 

"Moved with the recommendation of the President. 
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[Dr. K. L. ShrimalL) 
Another amendment which has been 

made in the Raiya Sabha is with 
regard to translation. In the Bill, "s 
it emerged from the Joint Committee, 
we had provided that, after a period 
of 10 years, if the author does not 
translate his work, the work will go 
into the public domain. The main 
purpose was, in our country, since we 
have so many languages, we should 
have regular interchange _ between 
one linguistic group and another. 
Therefore, we should facilitate this 
interchange of thought, and inter-
·change of literature. It was felt in 
the Raiya Sabha that this provision 
may be a little hard for authors. 
Once it goes into the public domain, 
they get no royalty; they do not get 
any compensation. The period pres-
cribed in the Bill was too short for 
that. It was, therefore, felt that the 
public should certainly have the right 
to translate after a minimum period, 
but the authors enjoy the compensa-
tion or royalty which may be deter-
mined by the Copyright Board. In 
this way, we have tried to meet the 
claims of the author on the one hand 
and the needs of the public on . the 
other. 

There was another provision whieh 
aroused great controversy in the Joint 
Committee and in the Raiya Sabha, 
namely, the author's right of re-
assignment. Clause 18 in the origin-
al Bill gives the right to the 
author to secure on certain coudi-
tions re-assignment of the copyright 
previously assigned by him. Origin-
ally, it was our intention that after 
a certain period, if the author feels 
that he would like to have his work 
back from the publisher, he can get 
it. This matter was very thoroughly 
discussed in the Joint Committee and 
later on in Raiya Sabha. It was 
felt that though this prOVlSlon was 
intended to guard the interest of 
the author, it would strike against the 
interest of the author himself. We 
have to remember that the pub-
lisher also is a party in the pub-
lication of the work. Without a 
,Publisher, a work does not come 
into existence. A publisher makes 

investment of money. advertises the 
book, and during the first years, he 
has to make investment. After 
about seven or eight years, the author 
goes to him and tells him, I want 
my book back; though I have assigned 
the right to you, I want it back. In 
such circumstances, no publisher 
would be willing to invest money in 
the first few years. If a book has to 
succeed, it is the first few years which 
are most important. If the publisher 
always remained uncertain that after 
a certain period, the author would 
come back and claim the book, natur-
ally, he would not have any 
interest in the book. We had to 
re-examine the whole propos3!. In 
fact, the authors themselves suggest-
ed that the clause in the original Bill 
would not work in their interest. 
Therefore, we had to change it as in 
the revised Bill. This Bill, as it has 
emerged now, tries to meet the 
various conflicting interests. In the 
first place, the most important interest 
is that of the author. We must pro-
tect him. In protecting the author 
and composer and the creative genius, 
we protect the leaders of our society, 
who make contribution to our civili-
sation. The most Important objective 
of this Bill is to protect the 
rights of the authors. As said 
even these rights of the authors are 
not unlimited. We must remember 
that copyright is after all some kind 
of property and there must be some 
restriction. The period we have now 
provided, that is, 50 years after the 
death of the author, I think, should be 
adequate not only to protect the rights 
of author and alw to support his 
family. 

We have to take into account the 
interests of society also. After ali, 
the author lives in society. It is 
true that he makes contribution tl> 
society. He also has to depend on 
society 'for his work, to some extent. 
No individual can say that he is not 
indebted to society for the work that 
has been done whether he is an 
author or a mechanic or an engineer. 
Both the individual and society ar~ 
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Inter-dependent. The individual 
author and creative genius gives to 
society. But, he also draws from 
society. Therefore, we have to take 
into account the two conflicting inter-
ests and try to reconcile them. We 
have also to take into account the 
interests of the publisher. Very 
often, we believe that the publisher 
exploits the authors. That is the 
common belief. But, we must also 
remember that, without tilt' publish-
ers. authors will not come into 
exi"tence. The publishers sometimes 
make the authors successful through 
their efforts, through their investment. 
through their skill. In our country. 
just as the authors are poor, the 
publishers are poor and there are 
noL many T'!1illionBires among pub-
lishors. It is not for all the books 
that the publisher gets a good return. 
Occl.sionally, he comes across a 
book for which he gets return. 
Therefore, while safeguarding the 
Interests of the authors, we have also 
to safeguard the interests of the pub-
lishers. All these interests, the 
interets of the author, the interests 
of the publishers. the family of the 
authors and the interests of society 
have been taken into account in the 
Bill which i.; now before the House. 
I am glad to say the Bill on the 
whole has received full measure of 
support. Of course, in the beginning 
there was a great deal of opposition 
but the Government had an open 
mind on this question and it was in 
that spirit that we worked in the 
Joint Committee, not in a party 
spirit. I willingly accepted the 
amendments which came from any 
quarter, amendments which would 
improve the Bill and safeguard the 
interests of the authors primarily, 
because I believe that in promoting 
the interests of the authors and their 
creativ;~ genius we promote the 
intere,ts of our society. I do hope 
that this Bill will receive the full 
support of the House and will be 
passed. 

Shrl M. R. Masanl (Ranchi-East): 
When this Bill was first introduced it 
aroJJsrd a fair1y wide storm 9' prgts" 

from the ranks of the authors and 
writers in the country. I recall that 
last year, when I was not a Member 
of this hon. House, I had occasion to 
appear before the Joint Select Com-
mittee as a witness along with some 
cnllplgups represehting leading Iite-
r:H~' organisations in this country, 
including the All-India P.E.N. Centre 
which is the leading writers' organisa-
tion in India. We found that the Bill, 
which was devised for the protection 
of the rights of the authors, in fact 
made many inroads into those legiti-
mate rights, and we were rather 
surprised that the Government, whose 
intentions we never doubted for a 
moment, should have brought a defec-
tive measures of this nat;;re before 
the legislature. We pointed out these 
many defects in our evidence before 
the Joint Committee and these objec-
tions were backed by organisations of 
writers in many of the Indian langu-
ages. 

One of the aspects that bothered us 
a great deal was that, if this Bill had 
been adhered to in its original form, 
India's membership of the interna-
tional community of nations would 
have been jeopardised. As a signa-
tory of the Berne Union, India had 
accepted certain broad liberal princi-
ples of copyright, and it appeared to 
us that apart from what it would do 
to the authors of India, our country 
was in danger of isolating itself from 
the world family on an issue where 
nO such isolation was called for. 

There were at least three aspect of 
the original Bill which offended 
against our international commit· 
mcnts. One was, as has been refer· 
red to by the hon. Minister. the 
truncating of the term of 50 years after 
the death of the author to one of 25. 
The second was the principle of the 
international conventions that no for· 
mali ties or restrictions ~hould be plac· 
ed on the exercise of copyright and of 
suit, to prevent its infringement. And 
the third principle which was violated 
was that there should be no confisca-
tion of the rights of an author. 
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[Shri M. R. Masani] 
Various parts of the Bill offended 
against these very sound and salutary 
principles. 

I am all the more happy, therefore, 
\0 be able today, with the support of 
those organisations, to lend my sup-
port to the Bill as it has now emerg-
ed from the Joint Committee and the 
Rajya Sabha. In doing so, may I, 
with all respect, pay a tribute to the 
spirit of sweet reasonableness in 
which the han. Minister who is now 
piloting the Bill through this House 
received and met the point of view 
of the writers of this country, met it 
to the extent which in his view and 
the view of the Government and the 
Joint Committee was legitimate. It 
was in a spirit of sweet reasonable-
ness that he met our objections and I 
am happy that the Bill has now been 
so modified that almost all of the 
objections that were originally raised 
by the writers have been met, and we 
can now join in welcoming this Bill 
as, by and large, a sound and good 
measure. 

The question of property has been 
raised. Copyright is undoubtedly a 
form of property, but we feel that 
the right of a craftsman, of an artisan, 
of a painter, of a musician or writer 
in his work is certainly a form of 
property which needs to be protected 
and nursed rather than attacked even 
in a welfare society or Welfare State. 
The writers of India, as the han. 
Minister had said, are not known' to 
be among the richest sections of our 
community. In this land where 
learning and knowledge are supposed 
to be respected, I think it is fair to 
say that by and large authors are an 
under-privileged section of our com-
munity. There are not many million-
aires among them. I doubt if there 
are any, or more than just a handful 
of people, who can afford to live 
simply by writing in this country. 
In that resp<>ct we are not as fortun-
ately placed as the advanced coun-
tries of the West like the U.S.A., the 
U.K. or the countries of Western 
Europe. And therefore to attack 

copyright as a form of property seems 
to be to get hold of the wrong end of 
the stick. If anything, the author's 
right to the fruits of his labour is 
something that needs to be safeguard-
ed from whatever quarter the attack 
might come. We welcome therefore 
the restoration of the full period of 50 
years after the death of the author, 
and also the change that the 50 years 
should start operating from the death 
of the las! joint authors and not the 
first of joint authors of a book. There 
are many occasions when a very old 
and senior professor and a young 
research student, or a very eminent 
citizen and a novice join hands to 
write a book. I myself collaborated 
many years ago with the late Sir 
C. Y. Chintamani to write a book cal-
led India's Constitution At Work. 
It would be rather hard on my own 
family or heirs if my copyright were 
to lapse 50 years after the demise of 
the senior co-author. 

The second respect in which the 
Bill was originally not acceptable but 
has now been improved is the 
relationship between the author and 
the publisher. We were rather sur-
prised that the Bill in the first inst-
ance appeared to be somewhat 
loaded in favour of the publisher and 
the employer as against the author. 
It was stated that in the absence of a 
specific agreement to the contrary. 
the copyright would be with thl!' 
employer or the person who commis-
sioned the wark. I am glad to se", 
that to a large extent the position has 
been remedied and that the writer, 
musician and the painter now, by and 
large, have a fair deal. And here 
I may say that those who envisage a 
class war between authors and pub-
lishers are not being the best friends 
of the author either. The Minister 
was right in pointing out that a great 
measure of co-operation and inter-
dependence exists between the writer 
and the publisher. It is true thore· 
are publishers who are rapacious and 
it may also be true that there are 
authors who are mercenary. I do 
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uot think an author who expresses 
himself freely, who prea,:hes certain 
values to the community, can claim 
that he is not a grown up person who 
can look after his legal rights. All 
that the Bill does is to protect his 
rights. It cannot ensure that the 
author exercises his right with 
wisdom and maturity. Certainly the 
author is not a child. He does not 
need legal protection more than other 
citizens. And these clauses which 
were in dispute have now shifted the 
onus. The author now is eiven 
parity in his rights vis-a-vls the pub-
lisher. I think that, in fairness to 
thc' pClblisher as well as the author, 
the provisions of the Bill as they now 
stand are not open to the objeclions 
which were originally raised. 

The third part of the Bill which 
was originally unacceptable was that 
which made the registration of copy-
right compulsory. Originally the 
Bill laid it down that if an author's 
copyright was infringed he would be 
unable to assert that right in a court 
of law unless he had registered that 
book with the Registrar of Copyrights. 
In a sense, that provision would have 
,iolated a very important principle, 
a principle that in our own legisla-
tion and in our international commit-' 
ments we had accepted, which was 
that the right to my work springs 
from the fact that it is my work, 
that my right in my book or my paint-
ing does not come from the fact that 
I go to a minion of the law or a limb 
of the bureaucracy and register my 
work. It is my work because I pro-
duced and created it as an artist or 
8S a writer. 

It seemed to us that to say that a 
man may not vindicate his inherent 
right in a court of law unless he had 
gone and registered it with a part of 
the governmental apparatus was a 
very important incursion on the right 
of the artist in his own creation. I 
am very happy that that offending 
clause, or that part of it which was 
offending, namely clause 65(2), has 
now been eliminated from the Bill, 
and the ri2:ht of the artist and the 

-::reative worker in his own product 
has been accepted. 

Then again, the powers of com-
pulsory licensing which appeared to 
us in the beginning to be altogether 
too wide have to a certain extent been 
limited. 

Here, however, may I say that 
am not altogether happy with the 
creation of the Copyright Board and 
the Registrar of Copyright? In the 
memorandum that was submitted to 
the Joint Committee by the PEN and 
uther literary and cultural organisa-
tions, it had been urged: 

"The Bill rellects the unfor-
tunate tendency towards the pro-
liferation of bureaucracy, which 
is to be found in much current 
legislation". 

It was urged in that memorandum 
that the whole of chapter X c"'atlnt 
these new organs should be deleted. 

While I do not wish to move an 
amendment on those lines, in view of 
the fact that both the Joint Committee 
and the Rajya Sabha have in their 
wisdom found it desirable to create 
these organisations, I do feel that I 
must record my personal protest 
against this needless addition to the 
army of officers which we in the pre-
sent phase of our national life are 
engaged in creating. When I listen-
ed to the Budget the other day ... 

Dr. K. L. Shrlmall: Is the han. 
Member referring to the Copyright 
Board? 

Shrl M. R. Masanl: The Board and 
Registrar, but the Registrar and the 
Copyright Office in particular. 

The Copyright Office and the Regis-
trar of Copyrights will no doubt per-
form their functions with the best 
will in the world. But it struck me, 
when I listened (0 the Budget the 
other day, whether these were such 
au essential office and such an e~~en­
tisl officer to create at a time when 
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we are asking among the poorest sec-
tions of our community to do with-
out certain necessities and comforts 
of life. I am not saying that a Regis-
trar of Copyrights mayor may 
not be a good thh1g to have in the 
aostract, but today when we are in 
this acute financial condition, when 
every additional job created means a 
further burden on the public revenues, 
it does appear to me . that we could 
have very well carried on fOr at 
least another generation without any 
tragic happening without either a 
Registrar of Copyrights or a Copy-
right Board. The Copyright Board 
is really in substitution of the courts 
of law, and I think we could have 
allowed the courts of law to adjudi-
cllte in these matters and no great 
harm has come of that process. 

Similarly, without our having the 
Registrar of Copyright, the heavens 
are not going to fall, and we, as 
authors, would have carried on with 
the assertion of our rights in the 
normal law courts. It does appear 
to me, therefore, that there is a 
tendency in these days to rush in 
with the creation of new State organs 
and new limbs of bureaucracy with 
which this country is in danger of 
being flooded. 

Lastly, the Bill has now become 
one which is not in any way inconsist-
ent with our obligations as mem-
bers of the international community. 
I speak subject to correction, but 
I think I am right in saying that 
those parts of the original Bill which 
appeared to deviate from interna-
tional principles of copyright have 
now been so modified that we may 
face our fellow-authors in the rest of 
the world with pride and say that our 
country has produced a Bill which 
can take its place among the enlighten. 
ed laws of other enlightened nations. 

That is the kind of approach which 
those of us who are identified with 
literary organisations take. I have 
very great pleasure in supporting the 
'Rill Rc:. it h~c::. nnw pmprrrf'n fl"nm th ... 

Rajya Sabha and as it is placed 
before us now. 

May I say that almost everything 
that fell from the lips o~ the Minis-
ter was imbued with the s~me spirit 
of reasonableness with which he func-
tion<!d as chairman of the Joint Com-
mittee, and I find very little in those 
remarks with which we can possibly 
d.J.uen1 I support the ,·C!l.<t1er, fion 
of this Bill. 

Shrl Sadhan Gupta (Calcutta-
East): While offering my genuine 
support to this Bill, I shall have to 
make a few remarks about certain 
aspects with which I disagree, and if 
necessary, I shall move amendments 
to those particular provisions of the 
Bill. 

I must join Shri M. R. Masani In 
recording my satisfaction regarding 
some of the provisions which have 
been altered by the Joint Committee. 
The Bill as it was introduc:cri was full 
of most obnoxious provisions, provi ... 
sions obnoxious to the authors mainly;. 
and those provisions have been 
removd by the Joint Com'nittee, and 
the Bill has been very much improv-
ed as a result of the deliberations of 
the Joint Committee. 

The Minister was quite right in say-
ing that the Joint Committee did not 
go into the matter in a partisan man ... 
nero There were tree exchanges of 
views, and many of us succeeded iR 
convincing the Joint Committee as to 
the necessity of altering many of the 
provisions. Therefore, I have no quar· 
reI with those provisions, except 
a few which have been altered by the 
Joint Committee, to which I shall 
come presently. 

In particular, I must mention the 
provIsion regarding compulsory rcgis~ 

tration Or rather practically compul-
sory registration, which the Joint 
Committee had altered. It was pro-
vided that unless an author had regis-
tered his copyright, any proceedlnp 
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That was a grossly unfair thing, 
and it is very proper that the 
Joint Committee have taken out that 
provision. 

In order, however, to evaluate the 
Bill, we should have some idea of the 
approach which a Bill of this des-
cription must have. This is a Bill 
which seeks to encourage the fruition 
and the flowering of culture in our 
country. It seeks obviously to 
ensure that literary, musicRI, dram-
atic, artistic and architectural works 
must flourish as much as possible in 
our country. The whole idea of the 
Bill is to create congeRial conditiolll 
for it. 

Now, it is not enough to make 
culture flower; it is not enough to say 
that artistic works are produced in 
large numbers; it must also be 
gauranteed that it comes to the pub-
lic as freely as possible. Between 
these requirements, namely an incen-
tive for the flowering of artistic 
works, literary works, or dramatic 

. works, or musical works and the 
necessity of their free circulation 
among the public, a balance must be 
struck. 

If we have to encourage the produc-
tion of works of culture, whether 
they are literary or dramatic works, 
whether they are musical or artistic 
works, or architectural works, it goea 
without saying that we must give 
some incentive to the creator, a 
pecuniary incentive without which the 
creation may Dot be forthcoming. 
Therefore, we must ensure that the 
author must be in a position to 
exploit his work for his own benefit 
and for the benefit of his children. 
It would be a hideous injustice if tbe 
author was denied the rigbt to exploit 
his work and if in spite of a valuable 
creation by the author, the childrell 
of tbe author were to languish in 
poverty. 

14 brs. 

I remember it happened in China 
during the war that due to tbe vaga-
ries of exchange there a proiessor, 
who had a Noble Prize, received only 
the equivalent of Rs. 750, althougll 
the prize was worth a lakb of rupee& 
That was due to the dltlkultics of 
exchange control. The professor and 
his whole family were languishing in 
poverty; even though he won a Noble 
Prize, it did not innure mUl'h to his 
benefit. 

This kind of thing should not hap-
pen to any author in any country and 
certainly not to authors in our coun· 
try. Therefore, ample provision 
must be made for giving the author 
security during hi. own lifetime and 
a reasonable chance to establish his 
children through the work. That 
must be provided for. On the other 
hand, it must also be provieed that 
after the author has had a reasonable 
chance of exploiting the copyright for 
his own benefit or the ben~tit of his 
children, the public must have 
free use of it. The creation must 
ultimately go to the public domain 
so that it can be produced in a com-
petitive market and that way the 
public are enabled to obtain it as 
cheaply as possible. 

How to strike a' balance between 
these two requirements? Has the B!lI 
been able to strike that balance? 
That is the sole question which we 
have to consider. and it is on this 
particular point that I have to place 
on record some of my differences 
with the Bill. The Bill, as it was 
first introduced, provided a term of 
25 years from the death of the author. 
Now it has been changed to a term 
of 50 years. I would say that both 
these periods are entirely unscientl-
fie. One author may die young: 
another may die at an advanced aile. 
One might have produced his work 
at a comparatively early age and the 
other at a comparatively late a~. 
The result will be that differmt 
works will enjoy copyright for diff~r­

ent lengthll of time, for lenctho of 
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time which would, on the face of it, 
be paten tly absurd. 

For instance, if the author had pro-
duced a valuable work at the age of 
25 and dies, say, at the age of 90, his 
work would enjoy copyright for 115 
years, whereas if the same author had 
produced another valuable work at 
the age of, say, 83, it would enjoy 
copyright only for 55 years. On the 
other hand, if an author, young or 
old, died just after completing a work 
and publishing it, that would enjoy 
copynght only for just a little over 
50 years. 

This shows the patent absurdity 
of fixing the limitation of the term of 
copyright with reference to the death 
of the author, because the death of 
the author is an uncertain thing in 
relation to the length of his life, 
in relation to the distance of time 
from the publication of his work. 
This was a very rough and ready 
calculation accepted by certain coun-
tries of the international community-
not by all. Let me remind you 
that important countries do [lot accept 
this 50-year term. For instance, the 
United States has a dilIerent system: 
first a 28-year term of copyright alter 
publication and thereafter, a copy-
right renewable for another 28 
year5. Then there is the CB<ie of 
the Soviet Union. It is 15 years 
after death. Whatever it is, some 
countries have accepted 50 years 
on no scientific basis. Therefore, 
this objection would be open to any 
term of 'Year which you fix with rela-
tion to the life of the author, whether 
it was for 25 years or for 50 years or 
for any other term. Therefore, I 
should think that we should devise 
some other system which would be 
more scientific and which would be 
more equitable between author and 
author, and that way we should fix a 
reasonable term for the copyright. 

Now, a plan is conceivable. For 
example, we can fix the copyright for 
the lifetime of the author, or if the 
author dies under a certain age, under 

thc age of 90, until the time when he 
would have been 90 years old and 
subject to a minimum of 30 years. 
So here we can make it as scientific 
as possible, so that it goes on for the 
lifetime of the author. That it should 
because the author should have full 
chance of exploiting his copyright 
while he is alive. No one would 
grudge him that. If the author has a 
comparatively short life, it is neces-
sary that his children should be able 
to utilise this copyright to establieh 
themselves. 

Therefore, if you fix the author 
limit, till the author would have been 
90, then all the childr~n of the 
author would have been provided for. 
Now, even then, it may be that the 
period of the copyright may be un-
certain. For example, an author may 
produce perhaps a valuable work, as 
I .aid, at 85. In that case, he would 
have only 5 years to go and no pub-
lisher would think it safe to buy the 
copyright from him. Under these 
circumstances, you can provide a mi-
nimum term of 30 years so that in 
any case the copyright would run for 
30 years or whatever number of years 
may seem equitable and which would 
not run beyond a reasonable limit, 
which would not run so far into the 
author's posterity that it might en-
courage idleness in the author's pos-
terity. 

Now, in 50 years after the death of 
the author, I believe all the children 
of the author would we and It is the 
grand-children or perhaps still fur-
ther on, perhaps some of the great-
grand-chlldren who would be enabled 
to live an idle life on the score of 
the work done by their grand-father 
or a great-grand-father. That is a v~ry 
undesirable state of affairs. I could 
have understood even that. But the 
point is that this 50-year term, which 
is being provided, will in most cases, 
not be for the beneHt of the author 
but will be for the beneHt of the 
publishers. 

That is even more undesirable and 
the creator of a valuable work of 
Importance will be compelled to sell 
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it away to the publishers. As you 
have pointed out, the authors in our 
country are poor people and most of 
them will sell away their rights to the 
publishers. In these circumstances it 
is conceivable-perhaps it would so 
happen-that in most cases if the 
author lives sufficiently long, the 
publisher would have a full 100 years 
or so to exploit the work. That is un-
conscionable with a vengeance and I 
do not think we should countenance 
that kind of thing. If copyright is 
assured for 30 years, I believe, 
publisher would have a sufficient 
time to undertake the risks and 
thereby authors would gain, the pub-
lishers would gain and society also 
would gain, because after a period of 
30 years Of, p.erhaps, more if the 
author lives longer, the work would 
come to the public. Therefore I would 
earnestly appeal to Government to 
adopt this plan of fixing the term of 
the copyright. 

I know that the Deputy Minister waa 
at one time enamoured of this plan 
but now, of course, something haa 
happened. That is the thing that I 
would press for in the interests of 
equity particularly as between the 
author and society. Because, after all 
society should not be denied the ac-
cess to a valuable work for an un-
reasonable length of time. It has been 
sought to be justified-this 50 years' 
tim<>-<ln the ground that Buthors are 
not rich people and, therefore, they 
should have this period of exploitation. 
I know authors are not rich people. 
But the point is, if the authol'll are 
not rich people, should we let the 
work to be exploited by his posterity. 
I can understand his children having 
the fruit of it if it is a good enough 
work. The children wlll be profited 
by it, will be able to establish them-
selves by exploiting it. But, why 
should we anow it to be utilised fur-
ther into his posterity? Let us not 
forget, that if the authors are not 
rich people, that it is not they that are 
going to exploit the work; they are 
not going to hold on to the work; they 
are going to sen it away to others and 
those others will exploit it for this in-
ordinate length of time. Therefore, I 

would again request the Minister to 
adopt a different plan in relation to 
copyright. 

Although this copyright has been 
lengthened in the case of the authors, 
one provision has been made which is 
seriously detrimental to the authors. 
I mean the provision made in clause 
17 of the Bill regarding the first prin-
ciple of copyright. I think it should 
be a cardinal principle of copyright 
that as a rule the creator of the work 
should have the copyright in his work. 
If any exception has to be gmfted, it 
must be grafted not by law but by 
agreement between the creator and 
some other person in whose interest 
he might be creating the work. 

For instance, a newspaper employs 
some correspondent to send in in-
teresting stories which may have some 
value, interesting despatches which 
may receive wide circulation. If you 
pay the correspondent adequately 
there is no reason why the correspon-
dent will not rescind his copyright for 
you. You can secure the copyright 
that way. I can understand that the 
newspaper, whose correspondent the 
author is, may enjoy the copyright to 
the extent of reproducing the despat-
ches in the newspaper. But what is 
the meaning of enabling that news-
paper to publish it in any other news-
paper, magazine or periodical? I do 
not understand the meaning of it. 

Similarly, it is provided that if an 
author i. employed by someone else 
and produces a work under a contract 
of service, it is not the author that 
will be the firat owner of the copy-
right but it will be the employer. 
Why? If the employer wants to be an 
owner of the copyright, if he wants 
to have the right of exploiting lhe 
copyright, let him have an agr~­

ment with the author. If he has an 
agreement with the author there is 
nothing to bar him from taking the 
copyright; but, why do you initially 
grant him the ownership of the 
copyright? This is not a difference 
in principle; only in practice it. 
will be cl:lusing serious hardships to 
the authors. 
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You know, in many cases, the 

authors may be commissioned by tele-
phone to write for a newspaper. Some-
body might telephone to you or to me 
and say: You write an article for us. 
I write the article. They publish it in 
the newspapers. Why should they 
have the right to publish it in any 
other newspaper, magazine or periodi-
cal? Their right should end by pub-
lishing it in the newspaper for which 
they get it written. If they want thia 
further right, they should pay for it. 
But, if you provide by law that if you 
do a commissioned work, it is the per-
son who commissions that will take 
the first ownership of the copyri,ht, 
then, placed as the authors are in thw 
country, they will never be able to 
have a contrary agreement. If the law 
stands like this, that the author prima 
facie \\'ill have the ownership of the 
copyright apart from the production 
in the newspaper concerned, then, he 
might bargain. He may say: Give 
me something more and I will give 
you the right. But if you put the law, 
the other way, if you want the em-
loyer to contract out, the author will 
be in a very unenviable position be-
cause he is not a person who can stand 
out or resist when an offer come to 
him. 

Shri Masani said that he is a grown 
up person. It may be, he is grown 
up, but in the circumstances, he is so 
placed, that it would be very difficult 
for him to look after himself. There-
fore, I would strongly recommend the 
changing of the scheme of section 17. 
I think the provisos are absolutely 
unnecessary. It is enough to provide 
that the author shall be the first owner 
of the copyright, subject, of course, to 
an agreement to the contrary. Whether 
it is the case of a government work 
or whether it is the case of other work, 
there is no difficulty in arriving at an 
agreement, provided you make suffi-
cient payment. There is no difficulty 
In arriving at an agreement with the 
author, however, that he will not be 
IIrst owner and that it will be the 
Government Or the employer or the 
persons who claim it will be the IIrst 

owner of the copyright. It is only 
that way that you will strengthen the 
author's position in bargaining. And, 
if you put it the other way, the author 
will never be able to secure the 
ownership of the copyright from his 
employer. It is not unknown that in 
this country employers of this kind 
are often unscrupulous and they will 
exploit the advantage with a venge-
ance and make it impossible for the 
authors to get the ownership to copy-
right .... 

Dr. K. L. Shrlmali: What is the 
suggestion of the hon. Member? 

Shrl Sadhan Gupta: My sugges-
tion is to only retain the first part of 
clause 17 with this modification, that 
is to say, the author will be the first 
owner of the copyright in the absence 
of an agreement to the contrary. That 
is all and all the provisos should be 
done away with. 

I have now a few remarks to make 
with regard to certain provisions. Re-
garding the definition of the word 
'adaptation', I am very much opposed 
to defining 'adaptation' in a rigid man-
ner, because 'adaptation' may be of 
such variety that it may not be possi-
ble to cover all kinds of 'adaptation' 
by rigid definition. For example, here, 
it has been defined in a certain way 
and I find that under the definition if 
anyone turns the dramatic work into 
an opera, for example, it is not cover-
ed by 'adaptation'. Therefore, any 
person can take hold of a dramatic 
work and may tum it into an operatic 
work and that kind of piracy will not 
be covered by the word 'adaptation' 
and he is free to do it, although 11 he 
takes hold of a IIction and turns it Into 
a drama or an opera, then, of course, 
it will be covered by the word 'adap-
tation' as defined here. We always 
prefer 'adaptation' to be understood in 
a popular sense. Very often In legis-
lating we use popular expressions. 
They are much better because they 
"re better understood and if we define 
'adaptation' as not meaning certain 
t1,mgs, but as including certain things 
concerning which there may be 
doubts, then, I think the dellnition of 
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'adap:ation' will become popular and 
will enable the courts to do justice 
between authors and thOS'e who com-
mit piracy of their copyrights. 

The other remark I would oller is 
regarding the term of the 'broadcast' 
reproduction right. I believe the term 
of 25 years has been fixed for broad-
cast-reproduction right. I would say 
that it is hardly conceivable that a 
radio programme would retain its 
value for 25 years. Theretore, it is 
absolutely unneresS3ry to keep it 
away from the public for such a long 
time. I can understand 3, 4 or 5 
years, but it is inconceivable that a 
radio programme will retain its value 
for so long. 

Similarly regarding records of pho-
tographs, I think it is inconceivable 
that any· record or any photograph and 
for the matter of that any cinemato-
graph will retain any financial value 
for 25 or 50 years. So a lower term 
should be fixed in respect of these 
things. 

I turn now to a very important pro-
vision which arise out of, I think, 
clause 52. A number of e>remptions 
have been laid down which would not 
amount ·to an infringement of copy-
right. There, I do not find the reporta 
of speeches made in the Legislature, 
for example. I am speaking in Parlia-
ment; it is being reported. Other 
Members will speak on various sub-
jects. Those speeches will be report-
ed; if we have to publish those speech-
es, not in a newspaper report, of 
course, but just publish those speeches 
otherwise, it would be an infringe-
ment of copyright. That is very un-
desirable. There may be a variety of 
reasons on account of which we mieht 
have to publish these reporta; for ins-
tance, during an election campaign, 
there might be a candidate belongin, 
to a rival party who had been in 
parliament and it may be necessary 
for another party or another candi-
date to show him up to the public by 
publishing his speeches or it might be 

necessary for me, Sir, or for any otnl:![ 
candidate who is facing the electorate 
in any election to show up what I 
have done in the Parliament and it I 
choose, I should surely be able to 
publish speeches which I have mads 
or even the speeches which others 
have made in order to show up the 
party who is opposing me. I do not 
see why there should be any hind-
rances in the way of such publications. 
Speeches made in the Legislature 
should be most widely published; they 
are not very much of a 1Inancial 
value; they do not bring very great 
profit to the Government. On the· 
other hand, every member of the 
public is interested in having access to 
them and every member of the public 
should have the free right to publish 
those speeches and to keep the public 
informed about it, even apart from 
contemporaneous newspaper reports. 
Therefore, I would appeal to the Gov-
ernment to accept the amendments 
which may be tabled later or to bring 
forward amendments themselves to 
exempt this category of literature 
from the rules regarding intringement 
of copyright. 

Having said so much, I once again 
give my general support to the Bill 
because by and large it is a Bill which 
will be ot assistance to the authors 
except for clause 17, of course, and if 
the Bill is amended, as I have suggest-
ed, it will be a valuable instrument 
in promoting the cultural develop-
ment of our country. 

Shrl D. C. Sharma (Gurdaspur): 
Mr. Deputy-Speaker, this Bill has a 
three-fold purpose. In the ftrst place, 
it is to protest the rights of authors, 
and in the second place, it is to protect 
the rights of those persons who are 
sometimes responsible for subsidizing 
these authors and in the third place, 
this Bill provides Borne safeguard so 
far as the social aspect of all llterary 
and creative work is concerned. I 
believe that with regard to the rights 
of those concerned with money and' 
who are in a position to commission 
the work of those authors, the Bill 
has erred on the side of excess. I think 
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this Bill does not give one the im-
pression of the socialistic concept of 
our society which we are trying to 
bring into being as fast as possible. I 
believe that the rights which have 
been given to these on account of 
their money, on account of their long 
purses and on account of their capital 
which arc all there to purchase the 
work of some others, have been exag-
gerated. I feel that the ownership of 
the copyright as vested in these 
persons and vested also in a very pro-
nounced way should not have happen-
ed. After all, so iar as creative work 
is concerned, the money aspect of it is 
not as important as it is made out to 
be. The creative aspect of it should 
have been played up and the money 
aspect of it should have been played 
down but I find that in case of certain 
publications commissioned by news-
papers or magazines or journals, this 
right has been overweighted in the 
case of proprietors and has not been 
given a due place so far as authors 
are concerned. That is the first thing 
which I wish to say. The second point 
is this. 

Dr. K. L. Shrlma1l: Will the hon. 
Member let me know to which Clause 
he is referring which gives weightage 
to the proprietor? 

Shri D. C. Sbarma: Chapter IV 
.entitled "Ownership of copyright and 
the rights of the owner". I am glad 
that the rights of the puthor are also 
going to be protected. 1 think this 
is the first time we are going to have 
a thing in this way. But I do not 
understand by what law of equity or 
of biology or of racial preservation, 
the framers of this Bill have arrived 
at the figure of 50 years. It is said 
that the copyright will vest in the 
author or his descendant or his heir 
for 50 'years after his death. 1 think 
we should not ignore the social aspect 
of the authorship. We have to take 
into account the social context of our 
country and it is this. So far as liter-
acy Is concerned, ours is a backward 
country. Our cultural traditions are 
-great. We have a great legacy behind 

us. But taking into account the low 
incidence of literacy in this country 
and also the slow progress of free and 
universal education in this country as 
well as the fact that the cultural 
resources of our country are not avail-
able to the people at large, I would 
have thought that the period for which 
an author could enjoy the copyright 
after his death should have been equal 
to the average expectation of life of 
an individual. This means that you 
will give this copyright business to an 
author for about generations. It may 
be possible in other countries. It may 
be done in some of the countries of 
the west. I don't deny it. Perhaps 
our Minister has many examples of 
that. But I think it should be done 
only up to the average expectation of 
life of an Indian citizen, that is, 30 
years or 35 years. From this point of 
view, I feel that the Bill is very un-
satisfactory. 

Again, Sir, 1 would say that this 
Bill suffers from a great deal of unne-
cessary verbosity. Of course, the 
Minister is entitled to ask me as to 
where the verbosity lies and where it 
could be found. If I had time, I would 
be able to point it out. I have been 
in the habit of condensing works of 
art and appreciating works of art. 1 
have done works of that kind and 1 
believe that a creative artists-whe-
ther he is a composer or a musician or 
a wriu.r-whatever he may be, 
should not be saddled with so 
many legal subtleties and legal 
complications. This Bill, I believe, 
has placed a great deal of weight on 
the poor author. 1 trunk the author 
will now have one foot in the office of 
the man who pays him and the other 
foot in the office of the person who is 
going to interpret the laws of copy-
right. This Bill has been overweight-
ed so far as legal complications go. 1 
think there are many lmnecessary 
repetitions here. There are many 
things here which should have been 
kept out. There is nothing like com-
monsense to be found anywhere. We 
have to explain everything when we 
define a thing. If you want to define 
2 table, you have to define It In correct 
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terms and you cannot leave it to the 
imagination of the reader; so also you 
have to define what you mean by a 
chair. This has got to be defined. If 
I may express a term which now 
comes to my mind, this Bill is a very 
big 'legal conundrum.' This Bill is 
meant for the lawyer and for the 
interpreters of the law. I agree with 
what my friend Shri Masani said. I 
know that certain instructions are 
very necessary and I know also that 
the appointment of certain officers is 
very necessarY-31l that I know. It is 
now an integral part of the Bill.that 
we should create a new Board. That 
new board should have a chairman, 
members ranging from three to ten 
and other paraphernalis. 

In India, creative writing is not to 
be found plentifully. It is not on a 
scale in which it is in some other 
countries. But, that is not the fault 
of India. Books are not published in 
such large numbers here as in other 
countries. I do not want to name 
those countries because you get into 
trouble when you name any other 
coun try on the 1Ioor of this House. I 
know that we are de1lcient so far as 
publishing is concerned. All that we 
publish is not to be designated as 
creative writing. I do not know why 
all this administrative apparatus Is 
going to be brought into being. This 
could have as well been left to the 
High Courts concerned. The Punjab 
High Court will have done this work 
for Punjab; similar will be the case 
with regard to the other States. 

We have developed a .trange way 
of doing things during recent years. 
No Bill is complete and no work is 
fully done, we feel, unless we can 
produce for the delectation of the citi-
zens of India, a board complete with 
all the paraphernalia which we associ-
ate with the board-chairman, reels-
trar, deputy registrar and 80 on. 

This Copyright Bill Is useful. I do 
no deny it. But, I also eay that the 
judicial element, if I may call It that 
way, has been brought into it to such 
an extent that if any creative artist or 
author reads this Bill, he will never 

try to produce any creative work. 
This Bill will frighten him into doing 
nothing. 

I am not very happy ovpr the para-
phernalia that has been brought into 
the Bil!. We should have waited for 
sometime and the Minister could have 
come to us after some time. At that 
time, he may have said: "Now, this 
creative talent is diffused in a much 
larger degree." Then. we could have 
it. 

The most difficult problem In this 
country is not the problem of copy-
right or the infringement of copyright 
but the problem of piracy. There may 
be all these problems. 

Mr. Deputy-Speaker: Would not 
that be an infringement of copyright? 

Shrt D. C. Sharma: It is an in-
fringement. Piracy is going on on 8 
large scale in India ... 

An Hon. Member: Why in India 
alone? 

Shrl D. C. Sharma: You know 
about other countries and you can talk 
about other-countrles Dut I can talk 
about India. 

I was connected with the Univer-
sity and I know that it has broueht 
out some books. Those books have 
been pirated. It becomes very 
difficult, with all the parapher-
nalia of registrar and al\ that, to 
detect and publish those pirates. It;. 
not only in the case ot a university. I 
received a letter from a very respec-
table firm that their book bad been 
pirated. This is very \l1lwelcome. I 
do not know how this Bill Is going to 
put an end to this piracy. You can 
even catch me it I bring out lome 
book or somebody'. work and give my 
name there; yOll can '3pprehend me 
if I do anything of that kind. But 
what do you think of these secret foes 
of creative writing? They are sub-
terranean criminals who are making 
an assault on the rights ot poor and 
needy authors. I do not think that 
this Bill does anything in that 



2193 Copl/right Bi!! 27 MAY 1957 COPI/right Bill 21 94 

[Shri D. C. Shanna) 
direction. Piracy is very much diff-
used in this country but it is not 
tackled here. Unless that is tackled, 
all these Bills will not lead us any-
where. 

There is no doubt that Chapter Xl, 
infringement of copyright, has been 
made very comprehensive. There are 
many clauses and sub-clauses. Here, 
I may give you a case. When I was 
at Lahore, I was called as a witness 
in a court of law on account of a copy-
right case. A gentleman produced a 
book and another gentlemnn tried to 
gIve a liberal and very free translation 
plus criticism plus appreciation of that 
very book in a modern Indian langu-
age. It was not a translation or abri-
dgemf'nt. It had very little resem-
blance with the original and yet con-
tained what was in the original. Was 
it an infringement of the copyright? 
That was the question. The gentle-
man who presided over that Court-
he is now, I think, a Judge of the High 
Court in one of the countries of this 
world-said that that was not an 
infringement of the copyright. It was 
given there that the right of transla-
tion was reserved. 

There are very subtle brains in our 
country who can circumvent the regu-
lation and copyright by producing 
something which is like the original 
and yet not like that. It is a paradox. 
What is there in this Bill to safeguard 
the interests of these people? I ap-
peared as a witness in that case be-
cause it was instituted by the Punjab 
University. It was the complainant 
and the defendant was publisher. He 
had done that and yet there was no 
remedy for it in the hands of law at 
that time. Nor does this Bill provide 
any remedy for that kind of infringe-
ment. 

In every Bill we give rule making 
powers to the executive and that has 
been done in this case also. But, I 
would ask you one thing, Sir, is it not 
necessary that the ru:es ahould deal 

with procedural things and not with 
basic and fundamental things? The 
basic and fundamental things should 
go into the body of the Bill itself. As 
a person who was a member of the 
Subordinate Legislation Committee' 
during the last Parliament I can say 
that our executive very often exceeds 
the powers which are granted to it in 
a Bill so far as rule making is con-
cerned. 

Dr. K. L. Shrlmall: May I refer the 
hon. Member to subclause (3) of 
clause 78 where it is stated: 

"All rules made under this sec-
tion shall, as soon as may be after 
they are made, be laid before both 
Houses of Parliament ... . " 

They can then be modified. 

Shri D. C. Sharma: Sir, I thank the 
hon. Mi",ister. Like a school master 
the hon. Minister has tried to 
teach me a most obvious thing which 
is a part of every Bill that comes 
befor .. the House. 

Mr. Deputy-Speaker: Perhaps the 
hon. Minister thought just the same 
way, that the teacher was teaching 
him. 

Shrl D. C. Sharma: Exactly, and you 
are, Sir, the teacher of teachers and 
you are teaching both of us. 

I wish to submit most respectfully 
that here the ruI8' which are going 
to be made by the executive are such 
as deal with some of the fundamental 
things that ahould have fanned a part 
of the Bill itself; for instance, the 
form of applications etc. When we 
were discussing some other Bill, I re-
member the form of comJllaint etc. 
were given there. In this case the 
procedure to be followed in connec-
tion with any proceeding before the 
Registrar is also left to the executive. 
From my experience in the Subordi-
nate Legislation Committee I can say 
that the executive is not always very 
keen on preserving the spirit cd 
the law, and also on keeping within 
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"the tour comers ot the powers given. 
Very otten they exceed their powers. 
U you look at the proceedings ot the 
'!'ubordinate Legislation Committee 
you will find how many times we have 
pointed this out. It may not happen 
in this case, but I must say that these 
things, which are the very spirit of 
this Bill, should have been given in 
the Bill itself by way ot an Appendix 
so that we may know what they are. 

Sir. this Copyright Bill is an ad-
vance on what exists at this time; 
there is no doubt about it. But, dur-
ing the last five years I have tound 
th~t after we have passed a Bill we 
bring in an amendment after six 
months or one year, because we find 
that the law that has been passed does 
not work as well as the framers had 
thought it to work. So my hope' does 
not lie so much in the Bill that is be-
ing discussed on the floor o' this House 
now, but in the amending Bill which 
will come ufter six or eight nlonths. 
And I hope that in the amending Bill 
I will be in a position to bless more 
than I can do in the case ot tlhe 
present one. 
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~,§~ ~ f'fi' .. ~fif>i' 'f6: ~,'!iTl!lfT­
'f;;rr~ I 'qlT'~W~~'fi'T 
~ "fIVIT ~ <ft ~ ';i!J ~ '!iT 
~ qn;r ~.f'l', ~ ij' ~ 
~;;rr~r.~'~Ifi'T~ 
'I'm'l';;rT fir;;r;rr "fTf~ I "f'!R ~ ~­
~ snm.r ~:- • 

"republish the work, perform the 
work in public or communicate 
the work to the public by radio-
diffusion, as the case may be, sub¥ 
ject to paym=t to the owner of 
the copyright of such compensa-
tion and subiect to such o~her 

terms and conditions as the Copy-
right Board may determine; and 
thereupon the Registrar of Copy-
rights shall grant the licence to 
the complainant in accordance 
with the directions of the Copy-
right Board, on payment of such 
fee as may be prescribed". 
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[<lf~ ~ ~r~ ~r~ 

~"'"~'fiT~~~lfT'f 
fum' if!IT ~ rn ~ ~ @ f'fi' 
~ ~i ~:rim'f f~ m'f<: 
'tiT~'fiT~ormf~~~ I ~fi!;;r 
'I;I'Il1: ~ ~ f~ ;;mrr ~ ~N a'h: 
ij- fmlI"r mar f'fi" 'I;I'Il1: ~ ~fim 
if" D;on 'IiVlT or~r it <ft ~ m' 
~ ~ ~ CIT ~ f~i:l 1f!TI«<r 
Vcrr I 'I;I'Il1: won: 'IiTf i'il"m ~ itn" 
~~~~f'fi"~ij;rf'l>CITif'fo't'f 
W1l ;;r[if <ft <fr~. ~<1"U>f;;r ~ ~ I 
;iif'fi"'f ~ 'TT aT ~ f"f'1r ~ I 

'IGrounds fOr such reflL.~al are not 
reasonable . . " 

Ii ~ 'IiVlT ~ f'fi" D;ffr ~'-cr ~ ~ 
~fitR:if~~rform~'l>'Tf~ 
if lIT ,f;;r""," f~ If, ~ 00 
if.mr~~I'I;I'Il1:~~ 
f~~~~~~fit;~mr 
tlm 'f@ t <ft ~ .rt f~ @ ~ 
o;r.rU~;m ~ 'f1ilfi!; ~ ~ ~ 
.~ ij- <Ton f~ orr ~ ~, 
~~f~orr~~~~ 
~ ~ ~ ~ ~fim 'fo't ~'fi1T1i fif;lfT 
.>rr ~ ~ I 

~ fl:rf.fm: ~;r ~ 'I>l'fi-
·me ~i 'f'fT~ ;;rr ~ ~. f~ ~ 
~P'fi"g 'fiT;;r;;rit'rrlITll.T~ 
.~m~~~il"'l'~$i!l1T I 
~~i'lfT~~'l>'Tqm:t.f 

1j'. lfT'f~ ;ffi" ~ 'flIl f~ ~, 
~ ifU WI1f if ~ mlfT I 'I;I'Il1: ~ ;fr.r 
~ ~fim if \!:T <ft wro: iIli ~ 
<ft~;ft;;r'l>'T~~~~m ~ 
f~ ~ f<:1l1;;rriT I ~ ~ 1f!lf«<r 
ifm~$:~~'fiTi!:'fi"<fr~ I 
'WT1:'f~~~~~'f~ 
.~.~ ~.t ~~~ qf.",'f; _'\!~~~ 

~I&:t~~~~ 
f1r.I;rr ~ I ~f'fi"'f ~ «<r ,,"t;;r 'fiT 
m;;r;;rmit I ~~<l~;;r;;rm'f<: 
~~$:'f{t~it'fr~ I ~ 
~"fim'fo'tW;;rr'fT~1 
'I;I'Il1:~o:mrm~~$:~~ 
~ ~ <ft ~ m'f'I>"r ~ 3m: 
~r $'fT ~ I ~ ~~ 
'lTow!; 'Ii'r ~ 'fT~, 'fi"[q"fme 'fit. 
'fo't it'fT ~ $: qf~ 'lfufucr 'fo't 
0lfT'f if ~ ~ ~ ~'f f.!;lfT ;;rr'fT 'fTf~ I 
'I;I'Il1: ~ ;ft;;r 'fiT fio:rm rn 'fiT ~ 
mq-~ ~r ~ "" <ft <fr ~ ~ ~amr 
~~ I ~1J\mq-~~~'fo'tm­
me'fli'fo't~~~·aT~ mq-
~~I 

~.~~fit;~~:;r&:t 
fi!;~f~~~ 
"Satisfied that grounds for such re-

fusal are not reasonable". 

~ <1"f3iT ~ ;r.mr 
"It In the opinion of this COPYlillht 
Board, it is in the interests of Ihe 
general public, to allow such republi-
cation" 

Ii ~ ~ ~ ~ fit; lfITf«<r 
~~fi!;~~~~<f'fi"'!fuT'fi" 
"""~~ ~'fil~~","~f.!;'n 
;;rr>i mfi!; ~ 'fi"T ~ ~ nzrn 
'f~1 

~~o;J1f<1'T~n~;;rr 
~it;~~1 ~~'f[l:if 

-mf.!;~~~c>:~ "&:t 
~ ~ ~T ~ ""-'ITt 'l'r. 
~~:~~r~'I;ffi~tn­
't~ 'fi"~U'f it; furmq; "ItT '1m 

_ ~ .. I.li ~ ~ 'Ii1 <:lm ~ ffi 
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T-!'IIIt~~~<i~~$~ 
~);f i\1l1: ;fr.i'T if ~ ~ 
~'!itlfl"ilT~<fTm~~~~ 
~~~~;;rrmofl 

",~6'P~'l>'tiiffif~llm 
~ ~T~ ..rt~ti ~flfT~~ ~ 

fiI;~~~~~~1 
~·~'!it<lm~fiI;~);f;;f\'~~ 

~ ~r if <:"1 ~ ~~ ;nl!T"!:<i 'f~ 'f'\' 
'l"fTfil; ~if~ !f;·ii~ ~ 'I'ffit 
~m~~I~ti~~~ 
~l'frfil;~~ C(~ ;fr.r~ 

$~WR$~i'-ro 
'<ft;;r ~ I ;j ~ w,or ~ 'l:~ ~T 
~ f!f; "fir mr4T fil;i\Tif ij; qffit <It ~ 
~ <iT iRm ~ <fT mr mf;rot; $ mr 
;ff~ '" ~ ~~!!T ~ ~ m 
~ f<fi" ~lf'IiT ~~ ~ ,.;r ~"1r.rn 
m<f~ifo'!it'f~ I ~ ~~ if~ 
~ft;r;n~fiI;~~~ 
fiI;ffi ~Wf'r 'If'f; '!it ~~ ;;f\' f~ ~ 
~~~T I ti'l:WIT~~~fiI; 
mr~ fif;;nor ~ 'I"fT ~ ~ 
"'lW~~? ~ "~" f~ 
'I:'P:"~;;rrifij;~~~1 

W fif<i 'R ~ ~T if ~ lI1'd1fi~ 
'liT ~ ~ ~ llT"flf gm flfi ~ '" (~) 
~'f'..J'f ~ 3;<n: ~<rmT fiI;!!f l'f!!T $ 
M 3;<n: ~ ~~ I 

~!f; ~ ~r~ ;f ~ ~ 'Ii\llT!!T : 

"May I also ask one question? 
According to clause 30, you permit 
eve':l a book which has been with-
drawn by the author to be publish-
ed. You say that a licence can be 
granted to publish that book. So 
you permit the pUblication of a 
book even though it is withdrawn, 
but you will not permit the trans-
lation of a book which has been 
withdrawn. According to clause 
30, the Copyright Board cannot 
give permission to translate that 

book. That means you can pub-
lish the origi:lal book but not 
translate it". 

~o;r~I!fT$~ "'It 'Ii 
l{ri!1: ~ ~ ;f m ~ f!f;~T $ ~ 

~'f{": 

"Part (e) says: "that author has 
not withdrawn circulation of 
copies of the work'. The words 

'unless' and not cancel each other, 
which means that if a book has 
been withdrawn from circulation, 
then its translation shall not be 
permitted. So, the position will 
be this. The original book, though 
withdrawn, will be permitted to be 
published u"der clause 30, but 
under this clause as proposed. its 
translation will not be permitted." 

Mr. Deputy-Speaker: He might 
give these arguments on his own be-
half. He need not refer to the 
speech of another Member of the 
Council. 

Panellt Thakur Das Bhargava: 
will not read out; you will excuse me. 
I want to read what the hon. Minister 
said at that time. The Minister made 
a reply which did not favour the ac-
ceptance of that amendment. On that 
the Deputy-Chairman said: 

"I think their doubt is this. U 
any person makes an application 
to the Copyright Board, in SPite 
of the fact that the author has 
withdrawn his work, if it Is m 
public interest, the Copyright 
Board can give permission to re-
publish, enact or televise. That 
is, under clause 30, you allow 
republication, but under clause 31, 
it the author has withdrawn from 
circulation a particular work, 
then nobody can be allowed to 
translate it. One is contradicting 
the other. That is their doubt." 

fTc<!,- m.r.r ~ arT'f~~'" ~ 
'!it ~ W <fT~ ~.f'f fil:lIT I 

Then Dr. Shrimali said, "I do not want 
to press this. I am quite prepared 
for the deletion of this." 
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Dr. K. L. ShrImaU: Read the whole 
thing. 

Pandlt Thakur Das Bhargava: I will 
read. The Mi,..ister said: 

"My reason why I wanted it to 
be retained was that this is in 
accordance with the Universal 
Copyright Convention." 

I do not say that the argument is 
bad, but at the same time, I say that 
whatever may be 'the Universal Copy-
right Convention, if a thing is illogical 
or is such that you ought not to accept 
it, you ought not to care for the con-
vention also in particular matters. It 
may be a very small matter. This 
Member said, III want the deletion ot 
part (e)", but the Deputy-Chairman 
said, "No; I will put the whole clause". 

Mr. Deputy-Speaker: The rule that 
we have framed on this point is Rule 
354, which reads: 

"No speech made in the Council 
shall be quoted in the House unless 
it is a dellnite statement of policy 
by a Minister: 

Provided that the Speaker may, 
on a request being made to him in 
advance, give permission to a 
member to quote a speech or make 
reference to the proceedings b the 
Council, if the Speaker thinks that 
such a course is necessary in order 
to enable the member to develop 
a point of privilege or procedure." 

qm ~{ "If <n'f~ : ~ 1:fI \!'<'I' 
iJ ~ ~T ~ ~flr 'f~ iJ q. ;if fifi'm 
~ ~ ifi'T 'f[ll' 'f~r 'l'~T~ 

~~ f>ITifm: ~ ~'ffl if; ffi1rl 
'i{ft ~ iJ '!!'loft ;mr ~;if if; ft;rf ~ 
~m{ ~c ij; ifh: 'R ~r iifTif fIl!1f1ii 
ij;f~'llGm:rl!IT f.!; ;;ffi, fiI;fl't 
i1Hn: 'fiT 'l1lf full 'fl; m1 >fc ~ iRTiI; 
iJ Ii ,,~ 'R mffi' ;;ffi f.!; fN'r ~'f 
~ ;if ~ U'J7< ~T if fI'Ifffi I!IT I 

Ii 'l'R 'l<"lif'OT ~ <nr '!it4 'f~ i'TT fI1Ii'T 
"1'T f;rn ~ f'" ~ fliffiH ;if 

~'R~~Tom~r~ 
;f f;rn ~ iJ ~ fIlmPH ..... 

;rnam~:~"'r~ 
ifi'T iRo'I'T ~ ~ ij; <nf~ ~Ttrr I 

!('fi' i1Hn: ;if 'I'IT ~ "" i.~ it~ ~ 
'I'IT ~, ~ qii[ ifi'T 't<iffi Il{t f~ 
if W ~ 'I>'t miifT~ 'liT 'liTe IfiW 
~ IlTTf.!;~~'IiT~~1 

t I 

tim mR' "fl' <n'flf: it,r <rrfirn 
'U><'llHifi'~;if~'li't~.,.~ 
~f.!;>rr 1~~~ifi'TiRI'\1: 
~ W ~ ~ I 'll m1tfc 
lIfT om 'll ;;ro;r f~r 'l1fI 1:fI <nW 
~ W ifi'ffi ~ 1lT'II ;;rrt[1Ir I 'fl[t 
'R~~~;f~'fr : 

"I am prepared to delete this; thW 
will become meaningless." 

'll~lIFfT~~ I ~ <r61 
~1f'fT~;r;~'li't~'l" 

~~ .... 
w~~:lNr~;f 

'I'IT~'<1~~~if'I'IT 
~, 'll ;ft;;r 'liTe ifi'ffi If<rl ~ om WI' 
om Ii if ~ i1Hn: ~ ~ 
rom oft I 

"m mR' "If lff1T!{ ~ ri 
ifi'1: "<l;I ~r f.!; ~ l{. if 1lT'II f.!; '(c~Of 
~ lfI <rUii; 'til ~ ~ ~ ~ iJ 
"f'il ifi'ffi ~I ~ f.!; <nr ~~ 
~;;r;r\!'<'l' ~~ iI'fT~61'3~fIItr 

\!'<'I' ~ ~ if <nr it;;r ~ limft I o;rn f.!;«T 
m:r.fT ;ft;;r ;r; 'l'f~~ ~ o;rrq ~'lInICI 

t ~.~ t61~f;~W<r '1ft l[~ 
m..n- <rtf <rrf.!;q 'U>< if 'fIf;f;r ~ 
If'I'rmr ifi[f ~ om 'f l;T 'fl; ~ ~ I 
~ififi'~~~~;r;'lir.I't 
'Ii~ifi'T~~-mf.!;~fI1~ 



Copyright Bill 27 MAY 1957 C"P1lright Bill 

~ 'fiWlIT ~ <IT itft ~ ~ ~-rrfuT 
~~Ii!;~m~<!'I<I~;fl'~'IT 
,,~ Ii!; 'Ii!: mf~ ~ lIT ~ I "'" 
~ ~wr ~ "'" lWi"<l il; >mil<'f ~ 'llT lIT 
If~ I 

~<f'!;<m"~t'IiT~~qf"""" 
'I!l~~1i!; ~ w.f qfi<'Ii" ~]~ 

~ ~11 If fiT ;jf[ll" ~ ~wi qf«i'!i 
~~~~r'1ZT~~~ 
1f!1f<;lJ' '1Q[ ~ I ~ O;[I~ fl1f1fm: 
otl'~if9;1;;f~'lTftl;~ ~ 
~>R C;"' mfl' ~T;;rr;rr "r~ ~~ 
~~il'?:~~f~1 

m O;[I1T <iI""'!R lfr.IT ~ 

~1~~~Ii!;~.mt­
me: il; ~ if ~ t\t!; W>rr~ 
fiI;lIT~f~')fcil;~'fiT 

~r 'flIT I 

~ ill 'W~, ~ i:mrif ~ 0 ~ fom 
otl'<I"(tIi~'~m~furAT~ 
~ : ~;jf[ll" W t f ... 'Rl1f1: ~ 
~ ~ '!~ ~ 'R: o;rnf, ~ ~ 
iAm~ I ~'IiT ,<0 'Ift~~~~;ft 
fiI; l1T'ft ~ f~T ~lft ~ ~ ~ 
~ ;;rW <n: ;;IT Ifmme: t ~ ~ ~ 
~ 'l'if.m ~~ ~ 'R:ff @" 
~ ~ ~. ~T lfi't flf o;rn: Tf'f 
~~f~eft~,,!l1<n:~ 
If' ~ii", ~ If' iii", ~ 'R: ~iT, eft ~ 
~ lfi't, ~ o;no:;T'R"lf ~ ~ >i'~1f 
lfi't,~~f~~~llII'r.r<~~T 
m"l"me 'li"T ~ f~ 'flIT ~ f'li" o;rn: 
m~'liTm;~i[Tm~,~ 
;g~~ fiT. ~f~n fiT, (fT ~ ~ 
~ ~m~, ~ eft o;rn-.r "'"'" ~, ~ 
<n: ~T '<T'I<'r ~ f'li" o;rn: 'l>1l ~ 
lII'r.r< ~ f~ ~c 'fiT 'f-~ ~ f'li" 
~ ,!11 <n: ~~, eft ~ '1i .ffl;r 

'li"T l1fm i'Ih: <n: ~ f~ 'flIT ~, ;rn 
'{'Z"~millm-I ~~>{lI1! f!flft 
""'~t~"f<ft~~~, ~fiI;;r 
f~ il; 'W~ o;rn: '!ill ~ 
~ ~ eft ~ 'i." ~ f~ ~ 
t ;rn t om ~ 1!;0l1 ~"Wt ~ I .rItr 
~~~',~~~if'li'!i 
woo ~ otUOl if q;'l1 !T<ir, ~ce<: fiI 
~ 'R: ill, ~ .rItr ~ f~ 
'R: ~~, ~ <I'Ii" eft ~ t\t!; ~ ~ I 
;;rfil;;r~'ifr.r~~?"~~"W 
~;;rW<n:~~~Il!W<n:~ 
~ f'li" ~f ~ ~ If' ~ 'Ii"U 
~ I ~ eft ~ lIlT ~ ~, 
~~~I 

~ ~i<l if 1{ "'* 'Ii1!"lT f'li" ~ 
<f'!; ~ ~.ft"nle fil<'f ~ ~ t, lT' 
~~fiI;~~;f~~ 
~~~,~T~~~ 
'R:t~ft"'~;tl"~'lfrt I 
<hIT ~ ~lm oft ~ ~ Q;WlIT, ~ 
fir<:r<n:~~~if, ~~ 
~ ~ <!'Ii ~, ~ 'f~ ~, fom <n: ~ 
o;rI1T ;rl1T I o;rq <I!f ~ r~ t WI: 
H.n t~<n:o;[l1;;r~;fflm~ 
ti I o;['f ~ ;rn mrc ~ r~ 'R: ~ 
'fiT ~ ;ijflflf <n: ~ ~ I o;rn: ~ 
Ifrt ~IR' fiT'll aT ~ ""¥ 'liT ~ I 
~~ ~..mr mtr~ f;;ffi>l~f~ 

'!mIT ~, "'" 1{ ~ w ~ flf 
~Z" IfIttT O;[R ~;f11Z" 1fT flf ;>If of 
~~~'Ii"~~O;[~ 
~fil<'f;tr~if'ffif~t I I:'ifif 
..t ;;r'li ~.rr ~. f.;;rIf if m "" If' 
riwifi!"~T IfIf.m ~, ~fiI;;r ~ ~ 
~ ~ ~, .rlf"f ~ ~ 'R: ~ 
~ ~ '¥~ ;fror 'm 'f7" ~T t, 
~ f\:rIl Ji' '3"f 'liT f~ ~'Ii,!;;rn: 
~I 
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Shri Pattabbl Baman (Kumbako-
1IIUn): Sir, I wish briefty to refer to 
certain aspects of the copyright Act in 
view of the observations of my !hon. 
friend Mr. Sharma and others. 

The Act that was in force was the 
11114 Indian Copyright Act, which W&8 
more or less linked to the Copyright 
Act of 1911 of England. Under the 
then law the Indian Copyright Act 
was related to the English Copyricht 
Act, as could be seen from the num-
ber ot expressions like 'His Majesty's 
Dominions', 'Executive Committee of 
the Council', 'the Crown' and all that. 
And finally the reference to His 
Majesty, under section 29 of the U.K. 
Act, providing for all the proclama-
tions, made it incumbent on our hav-
ing a separate Act. And we had, as 
was pointed out by Mr. Masani, to 
ratify the Berne Convention and the 
revised Brus.els and tl'niversal Copy-
rights Conventions. Hence the neces-
sity for the Copyright Bill. 

Thi. Copyright Bill, as now brou,ht 
before the House after its pasnge In 
the Rajya Sabha, if I may say so, is 
highly commendable. I 11'111 conllne 
myself only to one or two remarka 
with regard to the translation aspect 
of It. But before I do so, it micht 
be interesting for the House to know 
that under clause 20 of the Copyrlcht 
Bill as it was placed before the Rajya 
Sabha, they proposed to fix a limit 
of 25 years for republication as well 
as for translation. Thereafter the 
Bill went before the Joint Committee, 
who after hearing representations 
from the aftected people and after 
mature deliberation reverted to the 
existing period of fifty years for 
reproduction and ten years for trans-
lation. Then, in the Rajya Sabha 
the translation period was also raised 
to fifty years; that is to say, it wa. 
made coeval. The right of republi-
cation and the ril/ht of translation 
were both raised to fifty years. Of 
course, there was a provision ft'r a 
licence In the case of works withheld 
trom the public, referred to by my 
hon. friend Pandit Thakur Das Bhar-
pva, under clause 31. It there Is • 

refusal to publish, or rather for the 
republication of the work, or if it is 
withheld without any sufficient rellson 
it is always open to the pulic to g~ 
to the Board and apply for licence. 

As it then stood, the Joint Cotrunit-
tee gave many reasons for keeping 
the period at ten years so far as trans-
lation is concerned. They referred 
to the various languages thal are 
prevalent in India and how it was 
very necessary for important works 
to be translated and to be made avail-
able to the public, or, in other words, 
for important works to be thrown into 
the public domaill, say, within ten 
years atter its publication. That, I 
personally think, is too Iowa period. 
I am wondering whether it would not 
be possible to strike a medium bet-
ween fifty as now passed by the Rajya 
Sabha and ten as recommended by the 
Joint Committee and confine it to a 
period of twenty-five years. 

I am suggesting this tor this pur-
poses. Suppose.· person who is 
alive atter the publication of his 
book keeps quite for a period of ten, 
fifteen or twenty years without get-
ting it translated...,..not that it II 
incumbent on him to translale 11-
but suppose he keeps quite. It should 
be open to another person to seek out 
the work, and to get it translated into 
other languages. After all, we have 
80 many languages in India, and It 
may be very important for theltl 
works to be translated Into otber 

"languages, without the translator hav-
ing to go before the Board and going 
through the cumbersome process of 
getting a licence. If. period of 
twenty-five years is given for transla-
tion, I thought it would sulllce. I 
have nothing more to say with refer-
ence to translation. 

Some reference was madt' to the 
socialistic pattern of society and the 
author's rights. On that I wish to 
say that it is not an unearned income. 
The author works very hard to get 
the income. He may write I)nly one 
book actually and where technIcal 
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books are concerned, he may Dve 
to see only one book published. The 
Income-tax law ,ives some conces-
sions to authors of books. It Is not 
as If it is a rule of thumb-taxation 
being made on the income of the first 
edition. Even that law envisages 
lome sort of a concession to authors 
of books. And in Russia, my hon. 
friend will not be surprised to know 
that the people who live in great 
comfort. perhaps much more comfort 
than the orcllilary people. are the 
authors and scientists and people who 
brin, out books and treatises and 
brochures and publications. There-
fore. to brin, in the question of the 
socialistic pattern of society a,ainst 
the provision that for fifty years the 
properties should ensure in the author. 
is missin, the point. After all. if a 
man who is a lawyer or a doctor can 
earn and get the benefit of that earn-
ed income. the author deserves it 
much more; because it means many 
hours spent by the candle light and 
work at all hours of the day. And 
it may even be that the author . may 
n .. t be able to see the worth of his 
work appreciated in his lifetm.. 
Such being the case it is but meet 
and proper that his family and child-
ren. who depend on him should bene-
fit by the work. 

Therefore. confining mf~elf only to 
the aspect of translation. I would 
commend this Bill for the acceptance 
of the House. 

'II 1I1R'I'I f/l'!1 (fiI;~) : 
~~.~;;ft~ril<'r 
f1:rf.m;: ~;f ~ ill ~ 
~~.~lf>'\'ll·~I5ffi~iII 
m1f ~ If;mT ~ I llft ~ <rQ[ 'lIT 

~ ~~i!1m '" 
,.;'1l'~'I>lfr~I1fl'tTilI~.q~ 
'Ii'i! ~ ~ r", ITIf ~ ~ "N'4iM.1( 
'1ft ~. 'R ill ~ ~ U1!1f ft1!; 

"I{«< 'f ~ ~ 1 ~ <rQ[ ~ ~ r ..... 'lIT 
aq<i'(t~~~.rn ~ ~ 
;nn't ~ .rn w firllfur IIi<INi 

If>'\' ~ (l' \'ITIt ~T ~ (i ~ 
, Willm1f~m1f~iff~W~~ 
~ fr.,'f if ~ 'J'f!' '1ft ~ 
i. f~ m,..n '1ft ~6T i. 1 I!mr 
m:~1l~1f>'\'~1ITU H,'Ift 
~ mrrrr ~ i 1ITU ~t if ~ 
'I'lIT( : 

"No assignment of the copyri,ht 
in any work shall be valid unless 
it is in writing signed by the 
assignor or by his duly authorised 
agent." 

~<f1to~If>'\'~i. 
~ tr't> H", ~i! 'U~ if ~ ~ 
r~ U$.fu>r if ~ (t ri ~ i. 
~<lfT"u~I'Ift~~1 ~ <f1I; 

~"J ;;mroU ill 'lj;'Q' m,. If>'\' ~ i 
~'Ift"U~rnr~~ i ttmi!T 
~ ~ r", r"'«T ifiRr 'I>'Tf ,,~ iIg(l' 

~r<rd' if i!I '1ft<: ~ ~ ~ ~ 
f.rIrtur m ill m~ "'T 'I>'Tf oj~ ifr.IT 

iIg(l' i!T ,.;'1l' ojm hi"{ I!f~Tpr 1 '" 
~ 'IMT ill fu"~ ~ ~R~ ~ r", 
~ f~ fu"flif(! (t 'f ~ am", 
~"u~T'Ift~~~ i 'lft~ 
m...,- IfT'f f;;rln .,.,.q- '" fom ~ 
iJ~~~'I'lIT~~~~ 
'L'U i!T "ITT 1 

~ 'R ~ flf'l1 ;f ttlft m ~ 
.". r", ~ srftrf~ it IfT\'I1f 
~ i 1 '3"fI!;T 1Ii~ i r", ~ ~ii 
~""~m<'I''lITU1!1f~'l''ITi 
~~ (I .rw.r ". f.m'f '!i"{'ff. 
r", ~ ml{lfiT' ~ ~ m<'I' i'i1Ii; ~ 
ilI~~it~~ 1 ;;ftf.nriur 
'litift. ~~ m~, ~~ 'IT 'Ii<'fl'rn 
~. if iofTqfu m>r ill oqroft ~ ~ i 
~ '" ~ .nor t r", f.r;rIr;) ""'F IIiW lilT 
~ ~, '!itt ~ 'lIT >nI'{' i. 'I>1t 
~ 'lIT 1!"JI1' i .rn '!itt 1.11t !I'm: 
'lIT 1!"JI1' ~ 1 ~ ~ r", 'Rm 3I't 
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[>it If'lf'Uif f~ 

tr.mf m<i ~ forf ~ f>J:lfT ;;rrm ~ 
~~if~"f~,"Ii'~~fi!; 
~>r.rn~~ I 

~~>:[Tif1~~<mr 
~ 0f'T ~crT ~ f~ lf~ <mr ~ if 
'Iil' ~ f~ ~ m>m<: tr.mf m<i if1 r.r>:r 
f>J:lfT ornf, ~fi!;;f lf~ '4T i"fl ~ ,,*'IT 
f~~m>m<:"ll1<:'ifT'lIT~~ I 
~~f'~~f>J:lfT'lIT~~ Ofr 
't'rn-f, 'f~ ~ ilfc'li" .n ~ ~ 
~ mar ~ I "Ii' lJlmm ~ f~ ~ .n tr.mf 
m<i'fiTmr!i<:'ifT'flI1'~~fi!;*~ 
'4T 'fi'l1 'Iil' f~ ;;rr;rr ;nf~ I ~fit;;r 
~ m- m- >to f~~ 'R'!T • f'li" 
qm ~c; if lI1t for@l ~ :-

"In the case of a Government 
work, where Government is the 
first owner of the copyright there-
in, copyright shall subsist until 
fifty years from the beginning of 
the calendar year next following 
the year in which the work is 
first published." 

Ofi[f 'N;fik «mrT ~ '<W 'R ~ 
fir>m '1ft 'fi'l1 f~ 'lIT ~ ~ am: <rn 
>:[T '1m m<i l:l'li" '4T f~ 'lIT I'T'Iim ~ I 

~fir>m'lft'fi'l1~f>J:lfTornfi"fl~ 
~if~1 

~ <rGl ~ qm ~£ it fun 'flI1' 

"In the case of a work of an 
international organisatio:1 to which 
the provisions of section 41 apply, 
copyright shall subsist until fltty 
years from the beginning of the 
calendar year next following the 
year in which the work is first 
published." 

~fim~~iiI 
oq;rm ~ ~ f~ '1ft 'fi'l1~ rn 
w· ~ i"fl ~ omr ~,'R m ~ 'W6"d-

~ 'fiT'f'f'lftifNT'f~i"fl~ '4T 
'fi'l11f>"l: f>J:lfT;;rr;rr ~ ~ 
~ ""'"" ~ if ~ I ttm rn 
~ "f'ffircr '1ft "llWfT ~ '4T ~"l: ~ 
ornftTt I 

" .... the Copyright Board, after 
giving to the owner of the Copy-
right in the work a reasonable 
opportunity of being heard and 
after holding such inquiry as it 
may deem necessary. may. it it is 
satisfied that the grounds for such 
refusal are not reasonable, direct 
the Registrar ...... 

"Ii'~~fi!;~ ~'Ift~ 
~ if~\!I'lT:"Ii'IiI"'!1I<IT~f'li" 
~~'fiT~~fi(1'f'lft~f'AT 

'1ft 'WT if1 fu<1 "9"ff ~ ~ I ~ 
f~'!IT~~~~~fit; .n ~~ ~. >:[T m ~. m"l: .n 'fIfT"f '1ft 
~'<fr.r~~·\r.!'Ift~;ff'lf'1'1ft "l:ffl 
'li"T m;ft ~ I i"fl ~ 'liWIT fit; ~'f 
;fr.ft '1ft ~ if ~ ;;f ft:nrr 
ornf, ~ '3f;rcr ~"f \!1'lT I ~ 'liWIT 
fit; {Of ~ '1ft f~ f>J:lfT ornf ;am 
\f~'fiT~~ f'fi'1l.'fi'm,.orn 
'IT ~ '4T ~ ~ '1ft <rGl 
~~ 'Ii<m~I~'I'ffiri('if 
~~~'Iil'~ I ~f~'!IT~~ 
~~f'li"~~q'!T~~lliffi 
~ 'li"W ~ o;rm ~ lfT~ 
~~Iliffi'li<m~ I ~~ 
~ '!IT ~ ~q f~ ;ft "llWfT '1ft 'WT 

if1fu<1~~ I >t~~fit;~ 
~'fi'rm~~~;;rr;rr~1 
~ Il ~ f.r<:r ;ft ~ 'li'l 

~ ~<.trr ~ ~ If ~ f'l"l' 
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'1ft tro ~o ~T ~r ~ <Jli 'lIT ~ 
~~f'li~~lfiT~uu 
Ifi'T1rtf.<ffi if{t 'l\"mIT "fTifI ~ I ~ 
f~om~~'lir-4'~ 
if{t~I~~~'!iT 
'f>TII" ~ fim:r'i! lRm ij: ~1 '!<: 
$~<il>i'~~fit;if;f1f"l'<'f~ 
~~i[Ti~~'Ift~ 

~~ I 

~ ~ oil ~11['1\' 'IT ~ 'IT ~ 
'fl1l1"1I(q", ii, ~(f 'li'f1 if 'IT ~fOWii 
if <f'i'l '!<: if;f1f rn ~. ~ 'ffu 'lIT ;ft 
~ 'f'I" 'IT l/ilf lfl ~ro lfiT ~r 
if>IT ~, >i' ~r ~ f~ ~ ij: 
m>l :of;m 0lITlf 'lim 'ftfl ~ I ,f. 
~~ f'li~fif<iij:uu~ 

~ 'lIT lfll: ~q ~ f~ ~"I'f>1 ~ 
.~ ~ 'lit '!ff"l'li" ~ '!fN<!; tJiTlm 
'l§''''IN I ~ fif<i '1ft ~N'i '1ft 
~ ~ ~ ,m 'f<ft~T ~r if <ifif f'li" 
~ srq-If ~ ~~, q;Jf 
'IT ~ 'lit 'I' if>IT ~ ~~, ~ 'IT 
~lfiT~~1 

~ ~ it' ~ ~ .. ~ fif<i 'IIT~­
m ;n-.r;rr it' ~ 0011(1" ~ ~ m 
o;rnrr ~ ~ f't\" 11''''' ~,.'f ~ 
lfiT~~~1 

Mr. Deputy·Speaker: have to 
infonn the House that the recom-
mendation of the President under 
Article 117(3) of the Constitution for 
the consideration of the Copyright 
Bill, 1957 by Lok Sabha has been 
received. This is the communication. 

"The President, having been 
infonned of the subject matter of 
the Copyright Bill, 1957, as passed 
by the Rajya Sabha. recommends, 
under Article 117(3) of the Con-
stitution, the consideration of the 
said Bill by the Lok Sabha." 

Dr. K. L. Shrlmall: I am very grate-
ful to hon. Members for the general 
welcome they have given to this 
measure. As they said, Government 
have given very serious thought to 
this particular measure because, the 
releasing of creative energy in our 
country ..... . 

Shrl Narasimhan (Krishnagiri): Just 
<Y.l a point of order-I do not want to 
disturb-for the sake of strict proce-
dure, are we to uOlderstand that this 
Bill was discussed by the Rajya Sabha 
witho!;lt the President's recommenda-
tion? 

Mr. Deputy-Speaker: No. That was 
a differen t recommendation by the 
President for consideration by the 
Rajya Sabha. Another is required for 
this House. That is what we have 
received. 

Dr. K. L. Shrlmall: I was saying that 
this Bill is of great significance because 
on the successful operation of this Bill 
will depend the measure of our suc-
cess in protectbg the righ ts of the 
authors, poets, painters, musicians, 
composers and various other persons 
who are engaged in creative work. It 
is very important to protect their 
rights because these are the people 
who raise the general intellectual and 
cultural standards of our society. I 
am personally very happy that the 
House as a whole has given general 
welcome to the changes that have 
been made by the Joint Committee and 
the Rajya Sabha. I shall now deal 
with some of the important points 
which have been raised by Members. 

15'42 hra. 

[PANDIT THAKUR DAB BHARGAVA 
in the Chair 1 

The question was raised with regard 
to the tenns of the copyright. That is 
a very controversial question, and it 
involves philosophical implications. 
Originally, as the House is aware, we 
did want to keep this period only for 
25 years after the death of the author. 
I have explained to the House the 
reasons why, after hearing the argu ... 
ments of the authors and the various 
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[Dr. K. L. Shrimali] 
perso:lS who are working in the flerd 
Government changed their mind. It is 
true that we are living in a socialist 
society and there must be restriction 
on the rights of property, whatever the 
property may be. And nobody will 
dispute or deny that copyright is a 
kind of property. That is accepted. 
But the point is we have to take into 
account the actual conditions under 
which authors are worki."}g. Are they 
in a position to engage themselves in 
creative activity and bear these res-
trictions at the same time? Can any-
body be engaged in creative activity 
if all the time he is worried whether 
he is 'going to get his bread tomorrow 
or not and what is going to happen to 
his children? Authors are also' human 
beings. They have also natural urges, 
they are also moved by oatural 
instincts. They must also preserve 
themselves and preserve'their families. 
For the majority of the authors, the 
only source of income is their writing. 
Therefore, I do no! think we should 
grudge having extended this period to 
50 years. As I said, originally my own 
view was that this should be restricted 
to 25 years, but I saw the force of the 
argument advanced by my friend Shri 
Masani and various organisations of 
authors who were i"terviewed by the 
Join! Committee. 

There was another advantage in 
accepting the period of 50 years. As 
my friend, Shri Masani, has pointed 
out, we will fall in line with most of 
the countries which are signatories to 
the Berne Convention. If we keep 25 
years and continue to remai';l. signa-
tories to the Berne Convention, i t 
would mean making a discrimination 
against our own authors. We will, of 
course, have to give protection to 
foreign authors for a period of 50 
years, but for our OW'" authors the 
period would be reduced to 25 years 
and that would work against the 
interests of the authors in this coun-
try. Therefore, I hope the House 
would agree to this change that has 
been made. It will work in the 
general interests of the authors. 

Another question has been raiaecl 
with regard to the relationship 
between the authors and employers, 
and it has been said by hon. Member& 
that the Bill is partial to employers, 
that it gives greater rights to the 
employers a"d denies fundamental 
rights to the authors. If I have to 
choose between the author and the 
employer, my sympathies are with the 
author; if I have to choose between the 
composer and the gramophone com-
pany, my sympathies are with the com-
poser; if I have to choose between the 
author and the publisher, my 
sympathies are with the author. But 
we must remember the basic fact that 
they are interdependent. Unless we 
keep this in view, we shall be doing 
great harm to the authors themselves, 
to the people engaged in creative work. 
The author does not work in a vacuum. 
He has to depend = a publisher. He 
has sometimes to work with an 
employer. And after all, the law must 
have a moral basis. If the author is 
employed and during the course of his 
employment he writes an article and 
if the propriettlr owns the copyright, 
I do not see any injustice in it. The 
author is already being paid for that 
work. Of course, if he wants to bring 
out a book, that is a different thing. 
These are questions where clash of 
interests comes-author vs. employer 
author vs. publisher etc. And we have 
to attempt to strike a balance between 
these varying conflicting interests. The 
main purpose of this Bill is to guard 
the interests of the author, but we 
cannot ignore all those agencies, pub-
lishers, employers and other com-
panies which help these authors 
economically and otherwise in COD-
tbuing their work of creation. My 
plea is that we should not do anything 
which may seem to be in the interests 
of the author but which will ultimately 
destroy the rights of the authors 
themselves. After all, the employer 
has some interest in engaging the 
author. He also gives some remunera-
tion to the author. Why should he be 
denied his right? We have to see these 
various factors which are inter-
dependent in judging this measure. 
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My friend Shri D. C. Sharma baa 
pointed out that the Bill is full of 
verbosity. I know that it is a very 
10nll Bill and sometimes very tiring, 
but we had to take into account the 
various factors which are inter-related 
with regard to creative activities. I 
shall be very happy if he could point 
out how we can make it less verbose. 
I can only assure the House that I 
shall only be too happy to amend the 
Bill, when the opportunity arises, and 
I feel that the Bill needs some amend-
ment. After all, we always learn by 
experit!':lce, and in this particular 
measure, I am most anxious that the 
creative genius must be protected. If 
we lind at any stage that it is working 
against the interests of the creative 
genius, I shall come forward with an 
amendment, and I shall request the 
House to make the necessary changes. 

A question has been raised with 
regard to the licensing of translati=. 
It is true that in the original Bill, since 
the term of the copyright was 25 years, 
the translation was coterminous. The 
Joint Committee made it ten years, 
and suggested that after a period of 
ten years, the work would go into 
public domain. There was a good deal 
of criticism over this, and I found that 
there was some force in this criticism. 
By takbg the work into public domain 
after a period of ten years, the author 
was completely denied of the right ot 
all royalties and compensations. It Is 
true that in our country we should not 
allow the authors to create barriers in 
the path of communication of thoughts 
and ideas. That would be wrong, 
particularly in our country, where we 
have so many languages. 

In order that we might go L"1to an 
integrated community; this kind of 
social intercourse through interchange 
and flow of ideas must continue 
regularly. It would be a great mistake 
if any author were allowed to say 
'Since I am the author. this book could 

not be translated'. So, we have made 
provision for compulsory licence. That 
Is necessary in the i."1terests of the 
public. That is necessary also in the 
interests of our society. But, at the 
same time, let the author have his 
compensation and royalties. It WH 
with that view that we made that 
provision. 

Sir, you yourself had drawn my 
attention to some points. But I do 
wish to submit that in this measure 
we have attempted to bring the pro-
visions in line with the Berne Conven-
tion and the Universal Copyright 
Convention. Of course, wherever the 
situation needed some special changes, 
we did make those changes. But our 
main aim has been to bring this 
measure in line with the Berne Con-
vention and the Universal Copyright 
Convention. We need social inter· 
course and communication of ideas 
between one part of the country and 
a':1other in our own country, but we 
also need, for the sake of world peace, 
free flow of ideas and exchange of 
thoughts between one country and 
another, for communication of thought 
must continue if world peace has to 
be established. 

So, we have to look at this measure 
with that broad perspective. My sub-
mISSIon is that by making these 
changes and by making these amend-
m""ts we have brought this in line 
with the Berne Convention and the 
Universal Copyright Convention. 

I hope that the House will accept 
this Bill. 

Mr, Chairman: The question is: 

"That the Bill to amend and 
consolidate the law relating to 
copyright, as passed by Rajya 
Sabha, be taken into considera-
tiO':l.", 

The motion tOas adopted. 

Mr. Cilairman: We shall now take 
up the clauses. Only one amendment 
ha. been tabled so far, and that is to 
clause 65. There is no amendment to 
Anv nf thp nthflor 1"Igu...~fIo!;' ~ T czha.ll 
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[Mr. Chairman] 
.put clause 2 to 64 first to the vote of 
.the House. 

The question is: 

"That clauses 2 to 64 stand part 
.of the Bill". 

The motion was adopted. 

Clauses 2 to 64 were added to the Bill 

Mr. Chairman: Now, I come to clause 
65. There is an am""dment to this 
clause, tabled by Shri Goray. But the 
hon. Member is not present in the 
House. 

The question Is: 

"That clause 65 stand part of t8e 
Bill". 

The motion was adopted. 

Clause 65 was added to the Bill. 

<Clauses 66 to 79 were added to the 
Bm. 

;Clause I, the Enacting Formula and 
the Title were added to the Bi!!. 

Dr. K. L. Shrlmall: I would like to 
express my heartful gratitude to the 
House and to the Members who work-
ed with me in the Joint Committee in 
preparing this measure. I am very 
grateful to the House for the co-opera-
tion and the warm welcome it has 
offered to us. 

I beg to move: 
"That the Bill be passed." 

Mr. Chairman: The question Is: 

"That the Bill be passed." 
The motion was adopted. 

Mr. Chairman: The House will now 
stand adjourned and meet again at 
11 a.m. tomorrow. 

Shri S. M. Banerjee: What about the 
Central Sales Tax (Amendment) Bill? 

Mr. Chairman: That will be coming 
up tomorrow. 
15:58 hrs. 

The Lok Sabha then ad;ourned till 
Eleven of the Clock on Tuesday, 
the 28th May, 1957. 
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COLllMNS COLl1MNS 

()RAL ANSWERS TO QUES-
TIONS r.. 2043-82 

S.Q.No. Subject, 
_375 Cotton shortage 
376 Nuclear tools 

2.043-44 
2.044-47 
2.047~4s 377 Jute Mills in Bihar 

378 Compensation to Displaced 
Person, 2048-50 

379 Eisenhower Plan . 2051-52 
381 Glass Industry. . 2053-55 
382 Training of Indian Scien-

tists • 2055-56 
383 Dev.ploment of Heavy In-

dustrie. in Uttar Pradesh 2056-59 
384 Lambretta Scooters . 2059 
412 Auto-Bicycle . 2059-61 
385 Industrial Estates in West 

Bengal . • 2061-63 
386 Military Mission in Nepal 2063-64 
387 Nuclear tests . 2065-66 
388 Improvement of Maln"d 

Are. . 2066-67 
389 N.E.F.A.. . 2067-69 
390 
391 
392. 

393 
394 

Design for Charkha . 2.069--70 
Research in Nuclear science 2070-7" 
Middle Class Family 

Budget Survey . 2.071-74 
megal entry of Pakistanis 2.074-76 
Cashew Processing Industry2. 076--7 

395 Kosa (Tusser) Industry 2.079-80 

S.N.2. No. 

. 7 Integrated Heavy Machine 2.08<>-82. 
Building Plant 

WRITTEN ANSWERS TO 
QUESTIONS 2.08:r-2.I2.3 

S.Q.No. 

396 Catholic Syrian Bank. . 20b 
397 All India Handloom Board 2.082--"3 
398 Pondicherry Municipality. 2.083 
399 Trade with Afghanistan 2.083--"4 
-400 N.E.F.A.. • 2.084 
-401 Textile Wage Board . 2.084-85 

S.Q.No. Subject 

403 Low Income Group Hous-
ing Scheme . . 2.085 

404 All India Handloom Board 2.085-86 
405 Electric Motors. Starters 

and Switches 
406 N.E.F.A. 
40 7 Trivandrum Rubber Fac-

2.086 
2.087 

tory 2.087 
408 Finance Corporation for 

Handloom Industry 2087-88 
409 Recruitment of Tea-garden 

Labour 2.088 
410 Displaced Persons from 

East Pakistan 2.088-89 
413 Export of Coir Product 2089 
414 Wage Board for Cotton 

Textiles 2.090 
415 Export of Mangane.e and 

Iron Ores 2.0IJ0-91 
416 Local Development Works 

in States 
417 Forward Trading in Jute 

and Jute-goods . 
4,8 Wage Board for Industries 
4 I 9 Research Programme Com-

mittee 
420 Agricultural Production 
42.1 Indian Troops in U.N.E.F. 
42.2 Private Mines, Coffee and 

Tea Estates. 
42.3 Machinery for Textile In-

2.091 

2.092-93 
2.093 
2.094 

2.094-95 

dustry 2.095 
424 Cement Factories 2096 
425 lIT.B.F.A. 2096-97 
42.6 Nevada Atomic Test 2.097 
42.7 Dyeing and Printing Houses 2097-98 
428 National Di&eipline Scheme 2.098 
429 A.I.R. at Cultack 2.099 
430 Coir-Board 2099 
431 Kanpur Cotton Mills . ~2100 
432 State-Trading Corporation 2100 
433 Small Industrieo Service 

llIItituteo 2.101 
434 Local Development Work. 2.101 
435 Closure of Jute Mill.. 2.102 
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U.S.Q.No. Subj,ct 
241 Camp Colonic. in West 

Bangal 
242 Textile Mills 
243 Handloom Cess Fund 
244 Licensing of Looms and 

Spindles 
L45 Low Income Group Hous-

ing Shccme . 
246 Ambar Charkha Pro-

gramme 
247 Educated Unemployed 
248 Industrial Development of 

Madras • • • 
249 Coal Mine Workers . 
250 Workers of Iron and Steel 

Industry 
251 High Tension (Porcelain) 

Insulators 
252 Chemical Industries 

COLUMRII 

2102 
2103 
2103 

2103-<>4 

2104-05 

2105_ 
2106 

2107 
2107 

2107-08 

2108 

2108-10 

253 Heavy Chemicals 2110 
254 Workers of Heavy Chemi-

cals Industries 2Uo--II 
255 Motor Vehic1es 2111-12 

256 Workers in Motor Vehicles 
Industry 2112 

257 Jute Industry. 2113 
258 Workers in Auto industry. 2II3 
259 Trade with Yugoslavia. 2113 
260 Pilgrims from Pakistan 2II4 
261 N.E.F.A. 2Il4 
262 Pakistan Violation of Indian 

Territory 2IIS 
263 Border Raids 
264 Slwns Clearance in Punjab 
265 Industrial Housing 
266 Slum Improvement and 

Housing Schemes 
2.67 Copper Mine Labourers • 
268 Arecenut 
269 Enemy ProperlY 
270 Umemploymnt in Orissa 
271 Low Income Group Hous-

2115-16 

2116 
2116-17 

2Il7 
2118 

2119 
2119 

2119-20 

ing Scheme . 2120 

2.72 Co-opTative Textile MilJs 2120-21 
273 Employment Exchanges in 

India. • • • 2121 
274 Employment Exchanges, 

Orissa 2121 

275 Kh.di Gramodyog Bhavan 
New Delhi • • • 2122 

276 Allotment of Quatrcrs to 
_ .. ~?~e~~_~~t"":~~F~~YC:~~ . ~(22-.'-' 

COLVlIINS 

PAPERS LAID ON THE TABLE 2123-25 

The following papers were laid on the 
Table: 

(1) A copy of each of the following papera 
under Article 161 (1) of the Constitution-

(i) Appropriation Accounts (Civil) 
1954-55 (including profulma 
conunercial accounts) ar.d the 
Audit Report 1956-Part II. 

(il) Audit Report (posts and Tele-
graphs) 1957-Part I. 

(2) A copy of the Notification No. S.R.O. 
1268, dated the 20th April, 1957, and 
sub .. section (2),of Section zo-A of the Press 
and Registra(ion of Books Act, 1867 ,making 
certain amendment to the Registralion 
of Newspapers (Central) Rules, 1956_ 
(3) A copy of the Report of the Indian 

Govemrnent Delegation to the 39th Session 
of the International Labour Conference 
held at Geneva in June, 1956. 
(4) A copy of the Working Journalists 

(Conditions of Service) and Miscellaneous 
Provisiont; Rules,1957, under ~ub-~ection(3" 
of Section 20 of the Working Journalists 
(Conditions of Service) and Miscellaneous. 
Provisions Act, 1955. 
(5) A copy of each of the following Noti-

fications under sub-sectIOn (4) of Section 
43-B of the Sea Custclms Act, ISH7, as in-
sened by the Sea Customs (Amendment) 
Act, 1954 :-

(i) Notification No. S.R.O. 1298, 
dated the 27th April, 1957. 

(ii) Notification No. S.R.O. 1299, 
dated the 27th April, 1957 con-
taining Customs Duties Draw-
back (Pipe and Cigarette 
Tobacco Rules, 1957· 

MESSAGE FROM RAJYA SABHA 2I25 
Secretary reported a message frern Rajya 

Sabha that Rajya Sabha 
had no recommendations to 
make to Lok Sabhs in regud 
to the Provisional Collection of Taxes 
(Temporary Amendment) Bill, 1957, 
passed by Lok Sabha on the 20th 
May, 1957· 

ARREST OF A MEMBER. 2125 
The Speaker informed Lok Sabha that 

he had received a telegram from the 
Additional District Magistrate in-
timating the arrest of Shri Jagdish 
Awasthi in Connection with defying 
the prohibitOry order on 9th M.y~ 

.~ TnC''''I' 
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STATEMENT BY MINISTER 2125-29 
~Minister of Health csfiri Kannark-:) 

made 8 statement regarding the death 
of seven persons at the Coronation 
Pillar Sewage Treatment Plant, Delhi, 
-on the 25th May, 1957. 

BILLS PASSED . • 2129-2222 
(I) The Minister of Finance (Shri T.T. 

Krishnamachari) moved for consideration 
of the Reserve Bank of India (Amendment) 
Bill. The motion was adopted. After the 
.clause by clause consideration, the Bill was 
passed. '.l .. t.1I1l"'~ .. "t;. 
"'_-C-_._~ , 

(2) The Minister of Finance (Shri T.T. 
Krishnamachari) moved for consideration 
of the State Bank of India (Amendment) 
Bill. The'· motion was adopted. The 
clause by clause consideration, the Bill was 
passed as amended. 
(3) The Minister of State in the Mini-

8try of Education and Scientific Research 
(Dr. K.L.IShrimali) moved for consideration 
of the Copyright Bill, as pa ssed by Rajya 
Sabha. The motion was adopted. Aft er 

COLUMN. 

the clause by-clause consideration the Bill 
was passed. 

DEMANDS FOR EXCESS GRANTS, 
1953-54 . 2139-48 
Demands for Excess Grants, for ]953-

54 were discussed and the Demand. 
were voted in full. 

BILLL UNDER CONSIDERATION 
2148-66 

The Minister of Finance (Shri T.T. 
Krishnamachari) moved for consi-
deration of the Central Sales Tax 
(Amendment) Bi1I. The motion was 
adopted. Clause-by-c1ausc considcra .. 
tion was taken up and was not con-
cluded. 

AGENDA FOR TUESDAY, 28TH 
MAY, 1957-

Con!lideration and passing of the Appro .. 
priation (No.3) Bill, 1957 and Gen-
eral Discussion. 
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